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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

2699
PARLIAMENT OF INDIA
Saturday, 31st March, 1951

The House met at a Quarter to
Eleven of the Clock.

{[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Shri Kamath: Before we proceed
with the questions, Sir, may I request
that if the House is agreeable, Starred
“Question No. 2639 in today’s list,
about the ashes of Netaji Subhas Bose
reported to be lying in a Japanese
temple, might be given a little higher
priority so that an oral answer may be
given to that, not immediately, but a
little later during the question-hour?

Shri Sidhva: I have no objection,
dbut if this is a precedent then. . ...

Mr. Deputy-Speaker: This won't be
-a precedent I am dure, but let us
‘wait and see if we reach the Question
dn the ordinary course. If we don’t
Teach it a short time before the ques-
tion-hour is over, we will reconsider
‘this matter.

CONFERENCE OF COMMERCIAL - COUN-
SELLORS

_*2615. Dr. Ram Subhag Singh: (a)
Will the Minister of Commerce and
Industry be pleased tn state whether
it is a fact that the commercial coun-
sellors and advisers of Indian embas-
sies in Weslern Europe recently met
in a conference in London?

(b) If so, what were the chief points
under their consideration?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) Yes, Sir.
The conference, however, was purely
informal. :

(b) A statement :is laid on the
Table of the House. [See Appendix
XX, annexure No. 4.]

3PS
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Dr. Ram Subbag Singh: May I
know to how many of our Embassies
in Europe are Commercial Counsellors
and Advisers attached, and how many
of tl;lem were present in the confer-
ence?

Shri Mahtab: As many as ten. re-
presentatives were present. All the
following were present:

Commercial Adviser to the High
Commissioner for India in London.

India Government Trade Commis-
sioner, London.

Commercial Counsellor, Indian Em-
bassy, Rome.

First Secretary, Indian Embassy,
Prague. . -

Commercial Secretary, Indian Em-
bassy, Paris.

Economic Adviser, Indian Military
Mission, Berlin.

Commercial Secretary, Legation of
India, Berne.

Commercial Second Secretary, In-
dian Embassy, Brussels.

Assistant Trade
London.

Dr. Ram Subhag Singh: Is if a fact
that some of these Commercial Advi-
sers and Counsellors are highly criti-
cal of Government sending big officials
from here for a short time for making
purchases?

Shri Mahtab: I could not follow the
que;tion.

Mr. Deputy-Speaker: He wants to
know if these Commercial Advisers
have protested against high officials
}ll)eirég sent for purchasing, over their
eads.

Shri Mahtab: Tt was an informal
conference and they discussed various
questions. e

Mr. Deputy-Speaker: Is this one of
them? : T T .

Commissionex
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Shri Mahtab: I don’t think so. They

did not mention anything about this
question.

Shri R. Velayudhan: May I know
whether these Commercial Counsellors
are appointed in addition to the Trade
Commissioner in the same Embassy?
For example, in the High Commis-
sioner’s Office in London have we got
a Commercial Counsellor apart from
a Trade Commissioner?

Shri Mahtab: There are Trade
Attaches attached in addition to these
Trade Commissioners.

Mr. Deputy-Speaker: Is there a Com-
mercial Counsellor in addition to a
Trade Commissioner?

Shri Mahtab: I cannot say the exact
position in all these cases. In some
cases there are more than one officer,
in some places there is only one offi-
cer, and in some others there is one
officer for more than one place.

Shri R. Velayudhan: May I know
whether in the Indian High Commis-
sioner’s office in London we are going
to appoint another Commercial Coun-
sellor in addition to what we are
having today? »

Shri Mahtab: THat question does not
arise with respect to this question
which relates to the conference.

Shri A. C. Guha: What are the func-
tions of the Commercial Counsellors?

Shri Mahtab: I would have to collect
that information. This question is
about a particular conference.

Dr. Ram Subhag Singh: May I
know the number of officials sent
abroad right now for making pur-
chases over the heads of those Coun-
sgllor,s and Advisers of Supply -Mis-
sions?

Mr. Deputy-Speaker: Even that does
mot arise out of this question.

Shri Sidhva: May I know whether
they were specially appointed for this
conference or they are permanent Com-
mercial Counsellors?

Shri Mahtab: They are permanent
officials. They met informally to dis-
cuss certain things.

Shri Sidhva: In reoly to a question
earlier the hon. Minister said he had
no information whether the Commer-
cial Counsellors were in addition to
Trade Commissioners. Would he give
the information later on ?

Shri Mahtab: I said they were not
appointed specially for attending this
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conference. They were officers perma-
nently posted there. They collected to--
gether for the conference.

Shri Sidhva: No, no.
my point.

Mr. Deputy-Speaker: He wanted a-

That is not.

- list of Trade Commissioners who were

appointed.

Shri Mahtab: But that is not a.
matter which arises out of this ques-
tion which relates to a conference.

Pandit Munishwar Datt Upadhyay:.
May I know whether they considered
the question of a single agency for all
the European countries for advice in-
respect of trade matters?

Mr. Deputy-Speaker: We are stray-
ing far away from the question. This
question relates only to a conference
of Commercial Counsellors.

INTERVIEWS BY CHIEF CONTROLLER OF
IMPORTS

*2616. Dr. Ram Subhag Singh: (a)
Will the Minister of Commerce and’
Industry be pleased to state whether
any restrictions have been laid down
on the grant of interviews to members
of the public by the Chief Controller-
of Imports?

(b) If so, when were those restric--
tions imposed?

The Minister of Commerce and In--
dustry (Shri Mahtab): (a) No. Sir. but.
there are certain regulations govern~
ing their interviews which are set out
in this Ministry Public Notice No. 147--
ITC(PN) /50, dated the 24th November,
1950, a copy of which is piaced on.
the Table. [See Appendix XX, an--
nexure No. 5.] .

(b) Does not arise in view of the-
answer given to (a) above.

Dr. Ram Subhag Singh: What was
the reason for imposing restrictions om-
the grant of interviews before the 28th
November, 19507

Shri Mahtab: The reason was_ that
there were a large number of inter-
viewers, and that has to be regulated.

EXPORTS

#2617, Dr. Ram Subhag Sinth: Will’
the Minister of Commerce and Indus-
try be pleased to state the approxi-
mate values of our export trade for
the months of Seotember and October,.
1950, separately?

The Minister of Commerce and In--
dustry (Shri Mahtab): A statement is:
placed on the Table of the House.
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STATEMENT
Yalues of our export trade for the months of
September and October, 1950.

1. By sea and air

Re. in Tabhe e Lathe
Beptember, 1950 45,14 1,79
October, 1950 54,80 3,3

II. Byland
September, 1050 3,13
October, 1950 1,72 .

Dr. Ram Subhag Singh: May I know
the value of the increase in our export
trade over the corresponding period of
1948-49?

Shri Mahtab: Those figures have
been published, but they are not with
me now.

Shri Lakshmanan: May I know
whether there is a policy of giving
rebate on import duty on articles that
are used for some industry the manu-
factured product of which is exported,
and, if so, to what extent has this
policy stepped up our export?

Shri Mahtab: If the hon. Member
puts a specific question I shall collect
the information.

Mr. Deputy-Speaker: How does that
question about policy arise out of this
question which deals only with the
value of imports and exports?

MANUFACTURE OF CARs AND Rapnio
BATTERIES

*2618. Pandit M, B. Bhargava: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of factories manu-
facturing cars and radio batteries in
the Indian Union;

(b) their total productive capacity
and the number of batteries manu-
factured by these factories during the
Years 1948, 1949 and 1950;

(c) the number and value of cars
and radio Dbatteries - imported into
Inc(llia during the aforesaid three years;
an .

(d) how the Indian-made batteries
compare with the foreign batteries in
respect of their quality and price?

‘The Minister of Commerce and In-
dustry (Shri Mahtab): (a) There are
twelve factories manufacturing the ac-
Cumulator type of batteries which are
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su:eisd‘ both in motor vehicles and radio

(b) Total productive capacity is
297,000 per annum. Actual production
in numbers during the last 3 years was
as follows:

1948 7949 1950
110,000 107,065 187,128

(c) A statement is laid on the Table
of the House.

(d) Favourably.

STATEMENT

T hT

Import figures in bers are not
separately for car and radio balteries,
The value of imported batleries other
than flash ligh! batteries for the finan-
ctal years 1948—50 and up to
N ovember, 1950 was :

1948-49 Rs. 14,06,207

1949-50 .. Rs. 35,t6,203

i

April to November, 1950 Rs. 12,72,431. &*

Pandit M. B. Bhargava: May I know
why these factories are not able to
produce to their maximum productive
capacity?

.-Shri Mahtab: I admit that the point
has not been investigated, but we are
taking steps to investigate these points
not only with regard to this industry
:l‘g; with regard to other industries

Pandit M. B. Bhargava: May I know
by what time India is likely to be
self-sufficient in the production of
these batteries?

Shri Mahtab: As the hon. Member
knows, by the time our factories pro-
duce to installed capacity the major
problem will be solved. But apart
from that the import of batteries at
present is restricted to types not
manufactured in the country. At pre-
sent we are importing only those types
which are not manufactured here. As
soon as local manufacture comes up
to the country’s requirements there
will be no further imports.

Dr. Parmar: How many motor parts
are manufactured in the country and
how many are imported?

.Shri Mahtab: This question is with
regard to batteries.

Dr. Parmar: The question relates to
cars as well.

Shri Mahtab: It relates to car bat-
teries and radio batteries.
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Shri Chaliha: May I know the reason
for low production? Is it due to want
of machinery?

Mr. Depnty-Speaker: It is under in-.

vestigation. What is the good of
asking that question? He says not only
with respect to this industry but with
respect to other industries also he is
making investigations.

Shri R. K. Chandhuri: May I know
whether these factories referred to in
the question merely assemble differ-
ent parts or they also manufacture
the parts of car and radio batteries?

Shri Mahtab: Some of them are
assembling factories, some of them are
manufacturing factories. -

Shri R. Velayudhan: May I know
whether locally made batteries cannot
compete with imported batteries?

Mr. Deputy-Speaker: They are able
to stand on their legs.

SporTs Goobps

#2619, Shri S. C. Samanta: (a) Will
the Minister of Commerce and Indus-
try be pleased to state the amount
of sports goods exported from India
in the years 1948 to 1950 to (i) hard

currency areas; and (ii) soft currency
areas?

(b) Are those goods standardised
and graded before export?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) A state-
ment is placed on the Table of the
House.

(b) No, Sir.

STATEMENT

Value of sports goois exported from India
4n the years 1947-48, 1948-49 and 1949-50
to Hard currency areas (including dollar

areas) and Soft currency areas.

1947-48 1948-49 1949-50

Rs. Rs. Rs,
‘Hard ourrency
areas (includ-
ing dollar
areas) 2,93,639 20,885
Boft currency
areas (includ-
ing sterling
areas) 6,20,523 2,568,837 4,52,123
®Pakistan .. 3,803 551

34,063

*This falls in soft surrency aroas.

- —
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Shri S. C. Samanta: May I know
whether export of sports goods falls
short’of the demand in hard currency
areas?

Shri Mahtab: It may be so. At pre-
sent the production in India is to the
extent of about Rs. 10 million warth
of sports goods. Of this, about five
per cent. is exported. As soon as
production here rises, we shall be in a
position to export more.

Shri S. C. Samanta: May I know
whether any arrangements have been
made for standardisation of sports
goods and whether any Sectional Com-
mittee has been appointed for this
purpose?

Shri Mahtab: It appears that the
hon. Member knows that the Indiam
Standards Institute has appointed a
Sectional Committee to go into this
question.

TRADE AGREEMENT Te SHIPPING

*2620. Dr. M. M. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether in our trade agreement
with countries like Poland, Finland
and Egypt any clause about shipping
(compulsory use of ships belonging to
a particular country to be used in the
trade) has been included;

(b) what are the countries which
have insisted that a certain percen-
tage of their trade with India must
bedcarried by ships belonging to them;
an

(c) whether in our trade agreement
containing any sugh condition in
favour of a foreign country’s shipping,
similar conditions in favour of Indian
shipping have also been included?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) and (c).
There is no clause in any of our trade
agreements providing for the compul-
sory use of ships belonging to any
particular country. Suitable provisions
have, however, been inserted in a
number of trade agreements to ensure
that India as well as the countries
concerned will provide all facilities
that they can reasonably accord to
secure that the ships of the contract-
ing parties carry as large a proportion
as possible of goods exported from or
imported into India under the terms
of the agreements.

(b) None.

Dr. M. M. Das: Is it not a fact that
in the year 1949 the whole of our
gunny export to Egypt and most of
our cotton import from Egypt had to
be compulsorily carried in Egyptian
ships?
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Shri Mahtab: There is no compil-
sion anywhere in the trade agreement.
There might have been compulsion of
circumstances.

Dr. M. M. Das: May 1 know
whether Government considers it neces-
sary that for the welfare of Indian
shipping part of India’s export and
import trade should be reserved for
Indian ships?

Shri Mahtab: As T have said. we
have been taking care to insert in
some of our trade agreements a
elause in the interests of Indian ships.
For instance, I shall read out the pro-
vision in agreement with Australia.

“Government of India will appre-
ciate it if the Government of Australia
will provide all facilities that they can
reasonably accord to enable Indian
ships to carry as large a proportion as
possible of the goods that enter into
trade between India and Australia.”

Dr. M. M. Das: So far as the coaslal
trade is concerned, is any portion re-
served for Indian ships?

Shri Mahtab: That is a different-

question. It is also not my subject.
It belongs to another Ministry.

The Minister of State for Transport
and Railways (Shri Santhanam):
During the last few weeks, I have
answered this question at least three
or four times.

Shri Veerabahu: May I know in
view of the changed conditions and
the difficulty in securing shipping
space if it is not desirable that no
such clause is included in the agree-
ments with the other countries?

Shri Mahtab: It is a counter sug-
gestion. We took into consideration
all the aspects and we thought that
this was in the best interests of the
country.

SUBSIDISED SCHEME

#2621, Dr. M. M. Das: (a) Will the
Minister of Commerce and Industry
be pleased to state what are the raw
materials and what quantities thereof
have been imported into India during
the year 1950-51 under Subsidised
Scheme of Gevernment?

(b) What is the totel vaiue of the
subsidy thus given?

The Minister of Commerce and In-
dustry (Shii Mahtad): (a) Under the
Subsidy Scheme, 66,000 bales of cotton
and 38,000 tons of steel were import-
ed during 1950-51.

(b) The amount of subsidy paid on
cotton and steel is Rs. 115.23 lakhs
and Rs. 21.4 lakhs respectively.
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Dr. M. M. Das: May I know whether
Government is going to contribute to
the scheme of subsidised imports this
year also?

Shri Mahtab: That has not yet been
decided.

Dr. M. M. Das: What are the {fac-
tors that are taken into consideration
in determining whether the subsidised
§cheme of imports should be adopted
in respect of some particular raw
materials?

Shri Mahtab: With regard to cotton,
when it was found last year that
prices of foreign cotton were rising
steeply, it was thought in the interests
of the handloom weaver that 66,000
bales of cotton should be purchased
exclusively for the manufacture. of
yarn for the handloom industry. The
steel scheme is a permanent scheme.
As the House knows, there is a fund
known as the Equalisation Fund. It
is a self-adjusting fund. Whatever is
the difference between the landed cost
and the control price is met fromr that
fund. This will continue as it is till
the foreign price is equal to the
control price here.

Dr. M. M. Das: Is there any means
adopted by Government to realise the
whole or part of this subsidy?

Shri Mahtab: The subsidy in respect
of cotton is a gift. It is taken out of
the general revenues. The steel sub-
sidy, as I said, is a self-adjusting
scheme. It is not met from general
revenues, but it is met from the Equa-
lisation Fund which has been created
for the purpose.

Dr. M. M. Das: Am I to understand
that this fund is collected by increased
prices of steel manufactured in our
country?

Shri Mahtab: The Eaqualisacion Fund
is created out of the mean between
the foreign prices and the local con-
trolled prices and it is really intended
to bridge the gap between the foreign
price and the control price here.

Shri Ramaswamy Naidu: May I
know what amqunt was given as sub-
sidy per bale of cotton over and above
the local price?

Shri Mahtab: The subsidy was not
given over and above the local pri-'
ces. The rate of subsidy on cotton
ranges from Rs. 225 to Rs. 237-8-0
per bale of 400 lbs. Subsidy paid
during 1950-51 amounts to Rs.
1,75,23,441-7-0.
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MINISTRY OF EXTERNAL AFFAIRS
(TRAVELLING ALLOWANCES)

*2623. Prof. K. T. Shah: Will the
Prime Minister be pleased to state
the amount spent on aceount of travel-
ling allewances in India and outside
India separately for (i) the hon. Minis-
ter (ii) the Public Servants of his
Ministry; and (iii) the non-official
public travelling on the business of,
or connected with the work of the
Ministry, in the years 1946-47, 194748
(Post-partition), 194849 and 1949-50?

The Deputy Minister of External
Affairs (Dr. Keskar): A statement
containing information in respect of
items (i) and (ii) of the question is
jaid on the Table. [See Appendix
XX, 'annexure No. 6.]

Information in regard to item (iii)
is not available since such expendi-
ture is not booked separately in the
accounts but forms part of the tctal
expenditure on delegations of which
the non-officials are members.

Any attempt to give separate figures
for journeys in or outside India would
involve a scrutiny of each individual
travelling allowance bill and the result
will not be commensurate with the
time and labour involved.

As the Ministry of External Affairs
came into existence only after India
had attained her Independence, no
ﬁ%ures can be given for the year 1946-
47.

Prof. K. T. Shah: The figures given
in the statement indicate that there is
-a tendency for the expenditure to in-
crease—at least under parts (i) and
(ii). May I know whether the atten-
tion of the hon. Minister has been
drawn to this and whether any steps
are being taken to reduce the travel-
ling allowances and halting allowances
paid to officials as well as representa-
tives of the public travelling on the
Dbusiness of the Ministry?

Dr. Keskar: Does the hon. Member
refer to travelling and daily allow-
ances abroad or in India?

Prof. K. T. Shah: Both in India and
abroad.

Dr. Keskar: The travelling allow-
ances in India are governed by generai
rules with regard to which the External
Affairs Ministry has no hand.

With regard to travelling allowances
outside India it is governed- very
much by the prices prevailing in that
country. Prices have gone up very
muckr in every country, especially
“after the war, with the result that
Government is obliged to revise the
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travelling and daily allowances in
every country from time to time.

Prof. K. T. Shah: Is it a fact, Sir,
that a part, if not the whole, of the
travelling allowances of our Delega-
tions in connection with the United
Nations Organisations is borne by
those Organisations?

Dr. Keskar: That is correct, in the
sense that for the General Assembly
of the United Nations the cost of
journey from India_and to India is
paid by the United Nations Organisa-
tion; also, the journey from and to
India of certain members of the
permanent commissions of the United
Nations of which India is a Member
are also paid by the United Nations
Organisation.

Prof. K. T. Shah: In that case, how
does the increase in prices in foreign
countries affect the portion that we
have to pay, apart from these?

Dr. Keskar: The daily allowances
will naturally be governed by the price
index and the general prices prevail-
ing in any country. 1 think it has
?othing to do with the journey to and
rom.

Prof. K. T. Shah: In that case do I
understand that the daily allowance
varies with the varying price index in
each country?

Mr. Deputy-Speaker: Are we not
entext'g'ng into a very detailed argu-
ment?

Dr. Keskar: My hon. friend bhas
tried to exaggerate my answer. What
I said was that our Government, or
any other Government,.is obliged from
time to time—and not every time a
delegation goes—to change the daily
allowance wherever necessary, when
the prices in that particular country
have risen or fallen. But that does
not mean that every time a delegation
is sent, or somebody is sent out, he
should get the daily allowance whick
is different from the previous one.

Shri R. Velayudhan: May I know
when a Minister is travelling in India.
whether, apart from the travelling
allowance, he draws daily allowance
too?

Dr. Keskar: Ministers’ travelling and
daily allowances are governed by

definite rules which are available to
hon. Members. :

SURPLUS STORES AND EQUIPMENT
*2624. Prof. K. T. Shah: Will the

Minister of Works, Production
Supply be pleased to lay on the Table
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-of the House a statement showing the
total value of:

(i) the Stores and Equipment found
to be useless, unserviceable, lost, or
-declared “Surplus” to requirements, in
;g:;:gg (Post-partition), 1948-49 and

(ii) the realisations out of Stores
~declared to be “surplus”, damaged or
-otherwise unserviceable, and so put up
for disposal and disposed of, to other
Ministries of the Government of India,
other State Governments, or to the
_public; and

(iii) the stores .lost, or otherwise
found unavailable on stock taking, or
any other similar check, in 1947-48
(Post-partition), 1948-49 and 1949-50?

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): The information is being
collected and will be lajd on the Table
©f the House when ready.

Prof. K. T. Shah: Notice of this
~question had been given several weeks
ago and I would like to know when
we may expect the information to be
«odected and made available to us.

Shri  Buragohain: The question
swcovered a very wide range. At one
time the hon. Speaker thought that
the labour involved would not be
Justified and the question was accord-
ingly disallowed. But on reconsidera-
ticn the question has been admitted
and we were informed only on the
26th of this month. The question re-
lates to all the departments and all
the Ministries and attached offices
under them. It will naturally take
some time before the information
«could be collected.

Prof. K. T. Shah: This is a serious
matter, Sir. Is it the Speaker who got
the impression that it involved too
much time or was it the Ministry who
informed the Speaker that it would
dake too much time to be allowed for
answer? This raises a very {mportant
:question. I have met with this sort of
-answer before. But on enquiry it wes
found that it was the Ministry which
‘had suggested this and therefore the
“Speaker was only a mouthpiece of the
‘Ministry. I should like to know
whether this is a way of avoiding an
answer, or whether it is a geruine
<difficulty.

The Minister of Commerce and fn-
dustry (Shri Mahtab): On a point of
-order, Sir. Is any hon. Member entitled
1p say that the Speaker is the mouth-
‘piece of the Ministry?

. Prof. K. T. Shah: I only wanuted to
enquire whether it was the Speaker
©on his own authority who thinks that
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the time involved would be too much,
or whether it was the Ministry who
led the Speaker to think so.

Mr. Peputy-Speaker: In any cacse,
it is rather unfortunate that the hon.
Member who is a good parliamentarian
to have said that the Speaker is a
mouthpiece of the Ministry. I do' not
think he means it, as he has said
just now.

Prof. K. T. Shah: I never intended
that: if I have been misundersicod I
should like to correct myselfl. I only
wanted to know whether the MNinistry
conveyed to the Speaker that it will
take too much time or...

Mr. Deputy-Speaker: All that the
hon. Member wanted to kiow was
whether the initiative came €rom the
Speaker or from the Ministry. Is not
this Ministry maintaining a register of
unserviceable articles at the end of
each year—apart from collecting them
today? This refers to wunserviceable,
useless or declared surplus to roquire-
ments articles in 1947-48. It is not as
if they have to be collected today. Are
they not making any check year after
Yyear? Is there no register maintained
of those articles which have been
declared to be useless? That informa-
tion must be readily available with
the Ministry.

Shri Buragohain: May I explain the
position, Sir. Wnen this questicn
came, it was felt that it covered all the
Ministries and the attached otfices of
those Ministries. It was not specifically
mentioned that it only related to this
Ministry. Although a reference was
made, as suggested by my hon. friend,
to the Parliament Secretariat, ceiiain
steps were taken to collect the infor-
mation. But they are not conplete.
Apart from the Disposals, the ques-
tion covered departments like P:iinting
and Stationery, Central P.W.D., etc.
So, the figures had to be collected from
these departments also. Cerlain
materials were collected, but in the
meanwhile the Parliament Secretariat
informed us that the question has
been disallowed. We have been in-
formed again that the question has
been admitted and steps are being
taken to collect further information.

Mr. Deputy-Speaker: Far from any
question being allowed or disallowed,
is it for the House to understand that
this Ministry does not maintain a
register showing the articles surplus
to requirements, etc.? Evidently the
Ministry has not got that information
at all.

Shri Buragohain: They are to be
collected from the various attached
offices.
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. Mr. Deputy-Speaker: Is it not done
in the regular course of business of
administration year after year?

Shri Sidhva: That was exactly what
I wanted to know. Do not the Depart-
ments keep a regular register of use-
less, unserviceable, or damaged articles.
As the House knows Sir, in the Khare-
ghat report, it is stated that for want
of a proper stock register lakhs and
lakhs of rupees worth articles have
been lost. I want to know whether
the Departments of Works, Production
and Supply maintain such a stock
register.

Shri B
stated that
collected.

Mr. Deputy-Speaker: His question
is simple—as to whether stock books

uragobain: I have already
information is being

are maintained by the Departments of

the Ministry.

Shri Buragohain: I believe stock
books are maintained.

Mr. Deputy-Speaker: I expect hon.
Ministers t0 lay all the information
before the House. It is not a matter
for wrangling or debate. The question
is simple. The Minister in charge
must be able to answer whether a
stock book is maintained or not. I
hope that hereafter care will be taken
to see that sufficient’ information is
made available to the House.

Prof. K. T. Shah: Sir, may I request
you to request the hon. Minister to
expedite the information?

Mr. Deputy-Speaker: I am sure he
will do so.

Shri Buragohain: Yes, Sir.
DP1spLACED PERSONS FROM EasT BENGAL

#2625, Shri A. C. Guha: (a) Will the
Prime Minister be pleased to state
whether any Hindu displaced persons
are still coming from East Bengal 1o
the Indian Union?

(b) If so. what was the number of
such displaced persons every week
during the month of November and
December, 1950 and January, 1951?

. 'The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b). It
has not been possible to maintain
statistics separately of Hindu migrants
coming from East Bengal to the
Indian Union. Figures have, however,
been maintained of all Hindu passen-
gers, including migrants, ordinary
passengers and others, coming from
East Bengal to the Indian Union,
mostly by 4train. A statement show-

the number of Hindus who came
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to the Indian Union from East Bengal
every week during the months Novem-
ber, 1950 to January, 1951, is laid on
the Table.

STATEMENT |_

The number of Hindus who came
from East Bengal to the Indian Union
during the monihs of November and
December, 1950, and January, 1951,
week by week.

For the week ending Number
4th November, 1950 51,041
11th November, 1950 45,428
18th November, 1950 41,931
25th November, 1950 51,897
2nd December, 1950 45,679
9th December, 1950 45,931
16th December, 1950 48.483
23rd December, 1950 46,342
30th December, 1950 46.891
6th January, 1951 42,876
13th January, 1951 35,447
20th January, 1951 35,522
27th January, 1951 42,250
Total 5,79.718:

Shri A. C. Guha: May I know if the
Government have got any report of
some Hindus still coming as refugees
from East Bengal?

Dr.. Keskar: There are some Hindus
coming as refugees but, as I said, it
will not be possible to give the exact
percentage. I may inform my hon.
friend that from time to time experi-
mental checks are made to find out
the percentage of refugees. But as
these percentages differ very consider-
ably from day to day it will be very
difficult to find out an average. Some-
times it might go up to 25 or 30 per
cent., sometimes it is only 6 or 8 per
cent.—I mean from what answers are-
given by the passengers themselves. W’

Shri A. C. Guha: May I infer that
even now there is almost a continuous
flow of refugees coming from East
Bengal?

Dr. Keskar: Well. Sir, a number of
refugees are even ruw coming. There-
is no doubt about it. Whether it is a
big flow or not I cannot say.

o 1y - ed - d.".es

¥ opd gl gie (S e oy
~ T X e ety
[Giani G. S. Musafir: Have some-

Hindus also returned to their homes:
during this period?]
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o FawT: oI 5T TH &1 8¢oe’R
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[Dr. Keskar: Yes, some have return-
ed. 6,80,892 Hindus returned to their
homes during the period November,
1950 to January, 1951.] v

LS yilae = gl - S
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[(Giani G. S. Musafir: Have they re-
turned because arrangements could
not be made for them here or because
corditions have improved there?]

o AT © YIFTT 7 W FIRT
FoA fF A I R T IS ATE
A AOE A5 A4, Ig IE F AN
g f@ ag amw T3 €

[Dr. Keskar: It was the endeavour
of the Government that those who had
come from there should go back and

it is the result of that that they have
_returned.]

Mr. Deputy-Speaker: Was not this
matter debated the whole of yester-
gay? I will proceed to the next ques-

on.

sShri A. C. Guha: Sir. will you allow
me to put one question?

Mr. Denuty;Speaker: No. The whole
day was spent on this yesterday.

IMPORT AND EXPORT FROM AND TO BURMA

*2626. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Com-
merce and Industry be pleased to
state what are the commodities that
India generally imported from and ex-
ported to Burma?

(b) What is the balance of trade
at present?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) The main
commodities imported from Burma are
foodgrains., mineral oils and leak-wood
and those exported to Burma are
cotton manufactures, jute manu-
factures, tobacco (raw and manufac-
tured), oils, iron or steel and coal.

(b) For the 9 months ending Decem-
ber, 1950 we had a favourable balance
of trade to the extent of Rs. 5,70,67,000.
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Pandit Munishwar Datt Upadhyay:.
May I know whether Burma has
begun exporting rice to other coun-
tries, the rice that used to come to:-
India?

Shri Mahtab: That I do nct know.

But so far as newspaper repcris go

I understand that they are exporting
gge and other things to other coun-
ies.

Pandit Munishwar Datt Upadhyay:
May I know the balance of trade bet--
ween Burma and India in 1949 and
what amount of foodgrains were im--
ported in 19497 N

Shri- Mahtab: In 194748 the total
value of trade was of the order of~
Rs. 24 crores. In 1948-49 it rose to
Rs. 30 crores. But in 1949-50 it has

- dropped ‘by Rs. 3 crores, that is, to-

about Rs. 27 crores. But I have not
got the details of the imports and:
-exports

Shri Chaliba: Is it a fact that from:
the Shan States they are willing to-
export rice to Assam by the Stillwel
Road and, if so, what is the quantity?

Shri Mahtab: These points will be-
discussed by the Trade Delegation
which is now going to Burma and’
‘when we enter into a trade agree-
ment all these points will be Aiscussed.

Shri Chaliha: May I know whether
it has been agreed with the Indian
Tea Association in Assam to export
2,500 tons of rice from the Shan States -
via the Stillwel Road?

Shri Mahtab: So far as my informa--
tion goes, no particular agreement has
yet been arrived at.

Shri Bharati: I understand that a
Trade Delegation is shortly to be sent
to Burma. If so. may I know what
are its terms of reference? Is it to
deal 'with the import and export of
these commodities from Burma?

Shri Mahtab: The main term of
reference is tc continue the pattern
of trade as it was and as it has been
existing for the last several years.
That is to say. our import and export
trade will be of the same pattern as:
it has been for the last so many years.

Shri Bharati: The hon. Minister has
said that rice. foodgrains, timber and’
other things are to be imported. Can
he give uc » break vo of the value-of
the commodities of import and export -
for the present year?

Shri Mahtab: If the hon. Member
wants to know the break-up of the
figures for this year I can supply him-
later on. The details are not here with.
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me. So far as the trade agreement
goes our intention-is of the nature
“that I have already suggested.

Shri Bharati: Does Government pro-
‘pose to have a long-term arrangement
in regard to trade with Burma?

Shri Mahtab: That will depend on
the agreement of both parties. My
~own desire is that it should be a long-
term arrangement.

Pandit Munishwar Datt Upadhyay:
. Are these decreases in regard to im-
port from Burma or entire trade with
‘Burma due to disturbances in Burma
or to any other reason?

Shri Mahtab: It is due to unsettled
-corditions in Burma as they are exist-
ing today, and mainly in the matter
- of import of rice and teak-wood there
-are considerable difficulties.

Shri Bharati: When is the Trade
Delegation going?

Shri Mahtab: I think in a week or
- two.

Shri Bharati: May I know the per-
-sonnel of the delegation?

__ Shri Mahtab: The names have net
been decided upon yet.

. Shri R. Velayudhan: Is it a fact that
because of the 45 per cent. revenue
~duty Indian manufacturers of engineer-
ing goods are not able to' export these
- goods to Burma and to the South East
Asian countries where there is a lot
- of demand for these engineering goods?

Shri Mahtab: So far as exports to
Burma are concerned, Burma is not a
-good market for engineering products.

Shri R. Velayudhan: What about the’

~other countries?

Shri Mahtab: We are now discus-
-sing our trade with Burma, and that
-is the position with regard to Burma.

Dr. V. Subramaniam: May I know
- whether the delegation that is going
“to be sent will be an official delegation
--or a non-official delegation?

Shri Mahtab: In addition to the
--officials we are thinking of addigg a
~few non-officials.

Dr. V. Subramaniam: In regard to
imports from Burma, are any steps
bring taken to import more timber
in view of the shortage of teak-wood

“‘timber in this country?

Shri Mahtab: There is a question

-on the import of Burma teak coming
"later on.

Mr. Deputy-Speaker: Anyhow it
‘may be answered. We may or may
=mnot reach it. All right, next gquestion.

31 MARCH 1951

Oral Answers 2718

TRADE AGREEMENT WITH HUNGARY

*2627. Pandit Munishwar Datt Upa-
dhyay: (a) Will the Minister of Com-
merce and Industry be pleased to
state what articles do we get from
Hungary under the trade agreement
with that country?

{b) What articles of our produce do
they require in exchange?

(c) What are the terms of the agree-
ment entered with Hungary?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) to (c). The
attention of the hon. Member is invited
to Starred Question No. 1340 asked by
Shri Sivaprakasam on the 9th Feb-
ruary, 1951 and reply thereto.

Mr. Deputy-Speaker: If it is a short
%nswer. the hon. Minister may read
it.

Shri Mahtab: “(a) to (c). Trade
letters were exchanged between the
Governments of India and Hungary
on the 20th January, 1951. In these
letters provision has been made to the
effect that applications for licences
for import of goods from Hungary into
India would be treated as favourably
as applications for import from any
other country of the soft currency
group in accordance with the licensing
procedure in force from time to time,
saving any exceptional commitments
in any particular trade agreement. As
regards imports into and exports from
Hungary, that country has agreed to
treat India as a trade agreement

_country for reasonable quantities of

the commodities mentioned in the
Schedules attached to the letters. No

antities have been specified in the
glclhedules. A copy of the letters and

the Schedules referred to has been

“-placed in the Library of the Iiouse.”

Pandit Munishwar Datt Upadhyay:
May I know if there is any agreement
in respect of shipping for carrying on
this trade and if so, what ships are
carrying them?

Shri Mahtab: There was some dis-
cussion as regards shipping with
Hungary. This is the summary of the
conclusion of that discussion. The
Hungarian representative stated that
the utilization of Indian shipping as
far as possible to carry cargo in res-
pect of Hungary's foreign trade with
India and other countries in the East
and Far East will be considered sym-
pathetically.

Mr. Deputy-Speaker: Next question.
SCHEDULED CASTE FARMERS IN PAKISTAN

#2628, Shri Balmiki: Will the Prime
Minister be pleased to state:

(a) whether Government are aware
that the Scheduled Caste farmers
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‘who -want to come to India are belng
-detained by Pakistan; and

(b) what steps are taken by Govern-
ment to repatriate them?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b).
“There is no ban on the migration of
Scheduled Caste farmers from Pakistan
to India, though there are certain
difficulties and impediments, such as
-a ban on the movement of cattle from
Pakistan to India.

= a3 gg w4 ¢ R A
gfom fram arige™ w© @ § 99
T FF N B qF 90 FGR P
fog qomT faar smar £ 7

[Shri Balmiki: Is it a fact that the
Scheduled Caste farmers left behind
in Pakistan are still being forced to
embrace Islam?]

Dr. Keskar: I would like to know
whether the question the hon. Mem-
ber is putting is with regard to the
-whole of Pakistan or certain parts of
Pakistan, because I am not able to
give a general reply.

Shri Balmiki: Sind and Baluchistan
in West Pakistan.

Dr. Keskar: There have been some
<complaints with regard to the treat-
Tnent of Scheduled Castes in certain
parts of West Pakistan, but we have
not been able to get them verified.

ot oY ;. Far qg 9w &
|7 ¥¢ & wifeem Tadde § o
Toar 0@l g€ & 9@ F F1f T
AE e ?

[Shri Balmiki: Is it a fact that no
Tesult has come out of the correspond-
ence that took place with Pakistan
since 1948?]

Dr. Keskar: Sir, it is true that with
regard to evacuation of Scheduled
‘Castes from West Pakistan to India,
there has been correspondence going
on with the Pakistan Government and
‘we have not been able to get across
to India successfully the major bulk
©f Scheduled Castes, who are there.
‘The situation is different with certain
‘parts. I might inform the House that
the greatest difficulty that we have had
is from Pakistan-Punjab province,
where our information is that quite a

arge percentage of the Scheduled
Castes people would like to come away,
but they are impeded from coming to
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India by various means, though
officially there is no ban in their
coming back to India.

Shri Sidhva: May I know whether
on the border of Sind and Cutch trere
are nearly 1,50,000 Harijan tarmers
and others who want to go to Cutrh
even by foot but are not allowed he-
cause they possess certain aniinals? If
so, what steps have Goverament
taken in this direction even though
representations have been made since
19497

Dr. Keskar: It is true that a large
number of Scheduled Caste farmers
in Sind would like to come away to
Tndia, and they are mainly not able
to come because the Pakistan Sovern-
ment does not allow cattle to moeve
away to India and the farmers cannot
come without their cattle. There has
been some correspondence going cn,
but we have not been able yet to get
the agreement of the Government of
Pakistan for allowing cattle to be
brought to India.

Dr. Deshmukh: May I know what
is the number of Scheduled Castes
now remaining in Western Pakistan?
Has the hon. Minister any idea?

Dr. Keskar: I would require notice of
the question because a number of them
have come this side. though the num-
ber is not considerable. It is quite
possible that quite a number of peo-
%lse have moved in West Pakistan
itself from one part to another. Even
then, I am not so sure that we will be
able to get reliable figures now.

Shri Sidhva: May I know whether
in a future conference that may take
place between India and Pakistan in
this respect, will they take up this
question and expedite it?

Mr. Deputy-Speaker: It is a sugges-

Slm Sidhva I want to know, Sn-
whether this- subject wiR be taki
up.

Mr. Deputy-Speaker: It is said it
is on the agenda.

Dr. Keskar: It is being continuously
taken up and these questions are
always discussed at all ihe <confer-
ences.

Pandit Munishwar Datt Upadhyay:
What are the impediments that are
being placed in the way of these
people coming to India—I mean the
Scheduled Caste farmers?

Mr. Deputy-Speaker: I'he impedi-
ment is the cattle.

Pandit Munishwar Datt Upadhayay:
Are there any more impediments
other thap cattle?
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Dr. Keskar: The impediments eare
many. As 1 said, officially there is
no ban. I am talking of Punjab-
Pakistan. Our information is that
the local villagers and the local offi-
cials put every sort of impediment so
that they will not leave their villages.
It is not possible for me to give in
detail what are the impediments, but
the resuit is that they are afraid to
go away from that particular area;
they feel that their lives or their
propertv might be in danger.

Dr. M. V. Gangadhara Siva: May I
know whether our High Commissioner
in Pakistan is in contact with the
Harijans there? If so, what is the
information that he has in his posses-
sion?

Dr. Keskar: The information that I
have just given is due to the contact
that our High Commissioner has had
with certain Scheduled Caste people.
In spite of the ban, it does happen
that some Scheduled Caste people
trickle to the headquarters in Lahore
and that is how we come to know of
the situation prevailing in the districts.

CO-OPERATIVE SOCIETIES

#2629. Shri Balmiki: Will the
Minister of Rehabilitation be pleased
to state:

(a) the number of co-operative
societies State-wise formed in the
years 1949-50 and 1950-51 up to date
among Harijan displaced persons; and

(b) the steps taken by Government
to inculcate the habit of co-operation
among Harijan displaced persons?

The Minister of State for Rehabill-
tation (Shri A. P. Jain):

(a) 1949-50 17

1950-51 4

State-wise statement is laid on the
‘Table of the House.

(b) Loans are given to Co-operative
Societies in preference to individuals.
Social Workers and officials preach
the virtues of cc-operation and heip
in the organization of co-operative
societies.

STATEMENT
Number of co-operative societies formed
in 1949-50 and 1950-51 among Harijan
. displaced persons.
No. of Co-operative
Societies  formed

State during
1919.50 1950-51
Delhi 3 1
‘West Bengal .. 1
Bombsay 2 2
Punjab ) 12 .
Total : 17 4
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[Shri Balmiki: What amount of

money have Ggvernment given to
these co-operative societies?]

S Qo dto dm: A Fe R
& o wt WY faar am § IfF A
T ¥g wrar f5 %@ feom wwr
T 2
[Shri A. P. Jain: Their number is
21 and loans have also been given to

them. But I cannot give out the totak
amount of meney involved therein.]

ot WS : |7 A FEnafeq
HETEAT F) TEasEe # a% | T
wai fear wan d?

{Shri Balmiki: Have some loans
been given to these co-operative
societies by the Government?]

oY Qo Yo ¥ : 7Y i, faar war &

[Shri A. P. Jain: Yes Sir. loans
have been given.]

st areewr: T AR A & R
el d o Fenefed FEEAT
Fmg 0% § 3g &9 AT AR DN
g wgaar & T AT WE?
[Shri Balmiki: Is it a fact that the

co-operative societies formed ir De<lhi
are breaking up due to non-availability

of loans and other facilities from the-
Goverument?]

it To Yo A : WH I G L
TaeT W &, of s o
g § "X Sw A e aw W
TEN @ F IE A Fg

[Shri A. P. Jain: I have no suchs
information but if that is.so and T am

ingormed of the facts I shall look to.
t.

ot fpadt : = feoodlt & Fonam
T o Dew ¥ ferdew g@ww
foq WrE wenufer et ag
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[Shri Dwivedi: Have co-opeiative
_societies for displaced persons also
deen formed in Part C States beside
Delhi and what the Government have
.done to help them?]

Qo Yo § : TE TH A 399
ghom ferae T d wafaa §)
g frsdw waw & for e
% fear dzo wefafres qfar &
Fraaifea Macfar 7@ g
2

[Shri A. P. Jain: This question re-
lates only to Harijan displaced per-
sons. Co-operative societies for the
Harijan displaced persons have mnot

been formed in any Centrally Admi-
mistered Areas except Delhi.]

Shri Jnani Ram: May [ know how
many of them are agricultural co-
operative societies and how many
gnulti-purpose societies?

Mr. Deputy-Speaker: Has the hon.
Minister got figures to show this?

Shri A. P. Jain* I have got the
.details. but it will take a little time to
read them.

P R T R
SuplsS S uhey Sualyed ymed
LS 2 LS Lo a3 g oS 5allege
2 ) O ¢S g el eyt
[Giani G. S. Musafir: Do the Gov-
ernment charge any interest on the
money given as loan to these co-

operative societies meant for Harijan
«displaced persons?]

ot Qo fe da: wEAAe faaar
wal a4 & 99 97 9@ oA &1 T
& g aft § fs ve ae g3 for
EicA
[Shn A. P. Jain: (cover.mer.¢ charge
‘interest on all the money they give
out as loan. Indeed, giving of loans

mean that interest should be charged
thereon.]

U 3 3l = el - o S
Tably W o
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[Giani G. S. Musafir: What is the
rate of interest charged?] v
N Qo gto dT: F¥W IR §
FAT AT 3 W D 3 G O
W& g2 @z raide § 3N &
W aar A
[Shri A. P. Jain: Usually the Cen-
tral Government charges 3 per cent.
or 3% per cent. rate of interest from

the State Governments and not more
than that.] ’

ﬁﬁoﬁoﬂafmtmm
#R 4T gfwwi & fog sow s
wgarr wfafat aars st & 7
[Shri B, K. P. Sinha: Are separate

co-operative  societies formed for
Harijans and non-Harijans?]

&t Qo o 9 : WA ket
ar z&Y fege @ s oY §
St uF frew F oared) & sk R
FTor 5w &1 W @ WK ag
oo Igasm a1 @ am
H ug afad @ smar § fe dey
# fou ag afwfaal sev a7 8 1

[Shi;i A. P. Jain: The co-operative
societies are formed for the purpose of
enabling similar types of people and
those engaged in the same type of
profession to work together. As such
it becomes imperative that the co-

operative societies for both should be
separate.]

StaTUS OF HIGH COMMISSIONERS

*2630. Shri Rathnaswamy: Will the
Prime Minister be’ pleased to state:

(a) whether it is the intention of
‘Government to raise the status of
High Commissioners  in various
ceuntries including Britain;

(b) if so, when- Government are

likely to take a decision on this
question; and :
(c) what is the present status

enjoyed by the Indian High Commis-
sioner, Britain as compared to the
Indian Ambassadors in other foreign
countries?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) to (c). There
is no question of raising the status of
High Commissioners, because their
status is exactly the same as that of
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Ambassadors and they enjoy the same
privileges and immunities. Except for
the designation, there is no difference
between them.

Shri Rathnaswamy: Is it a fact that
Sir Mirza Ismail recently appointed
U.N. representative in Indonesia is en-
joying the status of an Ambassador in
a foreign country?

Mr. Deputy-Speaker: This question
is not relevant to the main question.

Pandit Munishwar Datt Upadhyay:
What is the significance of the differ-
ence between these two designations?

Dr. Keskar: High Commissioner is
the designation given to the representa-
tive of a Commonwealth country and
Ambassador to the representative nf a
foreign country.

Shri Kishorimohan Tripathi: [s there
any proposal to change the designatinn
of High Commissioner to that of
Ambassador?

Dr. Keskar: There is no such pro-
posal.

Shri Sidhva: In the one but the last
Commonwealth conference which teok
place at London the British delegate
stated that they intended to change the
designation of High Commissioner in
Britain to that of Ambassador and our
Prime Minister stated that in that
event we shall also have to consider
the question. What has happened to
that proposal?

Dr. Keskar: I am not aware of any’

such definite proposal to change the
designation of High Commissioner to
Ambassador. But my hon. friend pro-
bably is referring to the status of the
High Commissioner which was then
still in question. Some of the Com-
monwealth countries on  technical
grounds were hesitating whet‘her the
High Commissioner should be given the
same status as an Ambassador; but
that has been settled now.

Shri Ramaswamy Naidu: What does
the rank of a “Minister in a foreign

country” signify?

Mr. Deputy-Speaker: Oh, we are
going awav from the main ausstion.
We now go to_the next questicn.

Shri Rathnaswamy: Sir, I have nne
more question on question No. 2630.

Mr. Deputy-Speaker: He may reserve
it for some future occasion. Now we
£o to the next question.
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SEMI-OFFICIAL DEPUTATION FROM WEST.
PAKISTAN '

*2631. Shri Rathnaswamy: Will the
Prime Minister be pleased towstate:

(a) whether it is a fact that a
semi-official deputation from West.
Pakistan is to visit Delhi to discuss
measures to recover abducted women
from both India and Pakistan; and

(b) what are the places which this
Mission will visit in India?

The Minister of States Transport.
and Railways (Shri Gopaiaswami):
(a) A non-official delegation, from
West Pakistan, visited India during
the second week of February, 1951 and
discussed, with the authorities concern-
ed, their proposals to expedite the re-
covery of abducted women and children:
both, in India and Pakistan.

(b) They visited Amritsar, Jullundur,.
Patiala, Ambala and Delhi.

Shri Rathnaswamy: May I know......
Shrimati Durgabai: Sir, the answer
was inaudible.

Mr. Deputy-Speaker: Order, order..

-Does the hon Member desire that the

answer shouid be read out again b
the hon. Minister? € v

Several Hon. Members: Yes Sir.

Shri Gopalaswami: (a) A non-official
delggatlon. from West Pakistan, visited”
India during the second week of Feb-
ruary, 1951 and discussed, with the
authorities concerned, their proposals.
to expedite the recoverv of abducted
women and children both, in India
and Pakistan.

(b) Thev visited Amritear, Jullundur,
Patiala, Ambala and Delhi.

Shri  Rathmaswamy: Has any
approach been made to Government by
non-officials in India to afford them
the necessary facilities to reciprocate
the same official visit from Pakistan?

Shri Gopalaswami: If the hon. Mem--
ber refers to a suggestion made by the
delegation for a corresponding dele-
gation from India to Pakistan the
answer is in the affirmative.

o syl LTS
?wupuéugwéwi',ﬁ?»

[Giani G. S. Musafir: What are the
1rrllam‘:z]s of the members of this deputa--
on?

IqAM TN : AT @ 9T AT
Lade el o f
[Mr. Deputy-Speaker: They have alli
gone back now.)
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Shri Rathnaswamy: Can the hon.
Minister please state the probable
date when this deputation will visit
Pakistan?

Shri Gopalaswami: I don’t think
we have yet come to any decision on
that matter.

et i Tt ol
it -de ag D K e

S VRS I PR PEON

[Giani G. S. Musafir: My question
has not been answered. I had asked
their names.]

IqreRy qAeE : S I Ag |
g a4 93 |
[Mr. Deputy-Speaker: All those who
had come have now gone back.]

Shri Gopalaswami: I can remember
only the name of the leader of the
delegation and that was Mr. Sadique
Hussain.

Mr. Deputy-Speaker: They remained
a number of days here; probably the
hon. Member was not in Delhi then.

Shrimati Durgabai: What were the
actual measure$ suggested in order to
expedite the work and will the same
measures apply to the work in East
Bengal also?

Shri Gopalaswami: The suggestions
to expedite the recovery work. which
were made by the delegation were
these: first. that there should be an
Indo-Pakistan conference of Ministers
to reacn quick and final decisions;
second. that the date should be fixed
for the surrender of the abducted per-
sons after which criminal proceedings
would be instituted against the ab-
ductor: thirdly, abducted women after
recoverv should be transfered im-
mediately to camps in their own coun-
tries and not kept in transit camps in
the country of recovery; fourthly, that
police officers who do valuable work
should be rewarded and then, that high
officials of the States should try and
influence public opinion by propaganda.
over the radio. in the Press or other-
wise. and lastly. the number of guides
to be sent from one country to the other
to help the recovery of persons should
be increased. Tt was understood that
the Pakistan Government’s reactions
should first be oblained to these
suggestions and that we would receive
a communication officially on this sub-
ject. So far.we have not received it.

Shri Kamath: Sir. may I invite your
attention to my Starred Question No.
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2639 and also to the clock which shows.
it is already 11-40? #

Mr. Deputy-Speaker: I thought in the -
ordinary course we would reach..
question No. 2639. But as it is. we-
have time only for one more question. .
If it is the wish of the House that we:
should take up that question now, I
have no objection. -

Several Hon. Members: Yes. We -
may take up that question.

Mr. Deputy-Speaker: If that is the-
general wish of the House as a special -
concession to-day which ought not to-
be quoted in future and having regard
to the nature of the question I will
allow that question to be taken up-
now.

Shri Sivan Pillay: But Sir, that will-
be against Rule 40 of our Rules of’
Procedure.

Mr. Deputy-Speaker: It is open to.
the House always to give precedence:
to any question; and to that extent we-
have suspended the Standing Order.
This is a very exceptional case.

ASHES OF NETAJI SUBHAS CHANDRA BOSE:

*2639. Shri Kamath: Will the Prime-
Minister be pleased to state:

(a) whether Government propose to-
take steps to bring over to India the
ashes of Netaji Subhas Chandra Bose,
reported to be lying in a temple in-
Japan; and

(b) whether any eommunication to-
this effect has been reeeived from
Major-General J. K. Bhonsle, Chair--
man, Indian National Army Advisory
Committee?

The Deputy Minister of External®
Affairs (Dr. Keskar): (a) and (b). The
Government of India have received a
communication in this regard from.
Major-General J. K. Bhonsle and are
in correspondence with him with a
view to obtaining detailed information..
The Government have also asked their-
Representative in Tokyo to verify this.
report and obtain fuller details.

Shri Kamath:  Sir, have our re--
presentatives in Tokyo or elsewhere in.
South East Asia, in their periodical
communications to Government con.
veyed reports circulating in those
regipns about Netaji being alive?

Dr. Keskar: Our representatives-
once or twice referred to rumours in
various countries of South East Asia— -
but not circulating among the peoble.
The reports were to the contrary—that:
the general belief is he is not alive.
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Shri Kamath: Have Government ob-
tained final and irrefutable confirma-
tion of the death of Netaji Subnas
Chandra Bose?

_Dr. Keskar: Government is not in a
pgstgfsn to have any irrefutable proof
0] 3

Shri Kamath: Sir, what was the last
.source or communication from which
- Government obtained news or con-
- firmation of Netaji’s death?

Dr. Keskar: The question regarding
the communication or source from
“which Government received confirma-
tion or news of his death is one which
I am not in a position to reply off-hand.
I will have to go into dates and other
-things and certainly if the hon. Mem-
ber would table enother question I

Mr. Deputy-Speaker: But is not this
--question  inconsistent with part (a) of
the question? The scope of the
question is very narrow and there is
no use going beyond that; otherwise
I would not have allowed this question
getting preference over other questions.
“The question is quite simp'e, whether
Government propose to take steps to
bring the ashes over in memory of the
~deceased hero?

Shri Kamath: But as Government
not got definite information............

Mr. Deputy-Speaker: The hon.
Member has some information and he
has put this question and the answer
is either “yes” or “no”.

-Very well, the question-hour is now
over.

‘Short Notice Questions and Answess

Tae Braar LaANp REFORMS AT AND
AMENDMENT OF CONSTITUTION

Shri Kamath: Will the Prime Minis-
ter be pleased to state:

(a) whether it is a fact that a
special Bench of the Patna High Court
‘has held the Bihar Land Reforms Act
wultra-vires of the Constitution; and

(b) whether there is truth in the
Press report that Government will
move for amendment of the Constitu-
tion in the current Session of Parlia-
‘ment?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes.

(b) Yes.

Shri Kamath: Has the Bihar Gov-
-ernment decided to appeal or has the
Centre advised the Bihar Government
‘to appeal to ihe Supreme Court against
~the decision of the fatna High Court?
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Dr. Keskar: My information as that
the Bihar Government is going  to
appeal.

Shri Kamath: Will the Government
await the decision of the Supreme
Sou.;;t before amending the Constitu-
on?

Dr. Keskar: The question is under
consideration of the Government. I
think very soon Government will be
in a position to.make a pronouncement
wit iegard to this matter betore the
House.

Shri Kamath: The answer to part (b)
of the question is a monosyllabic
‘Yes’. That is to say, there is truth
in the Press report that Government
will move for amendment of the
Constitvution. Now he says that the
matter is under consideration.

Dr. Keskar: The question is under
consideration as to what amendments
are to be put before the House. With
regard to that, very soon the Govern-
ment would put before the House de-
tailed proposals.

-Shri Kamath: In view of the fact
that several States have enacted legis-
lation in this regard which has been
challenged in the respective High
(Courts, is the Gcevernment going to
move for piecemeal amendment of the
Constitution. or is it going to await the
verdict of all the High Courts, because
it is quite likely that various articles
of the Constitution may be questioned?

Dr. Keskar: It is very difficult to
anticipate what the High Courts are
going to decide. The whqle thing, in
all its aspects is under the considera-
tion of the Government and very soon
we will put forward before the House
definite proposals with regard to this
question.

Shri Kamath: Are they going to
await the verdict of all the High
Courts, or are they going to move for
amendment straightaway?

Mr. Deputy-Speaker: He has answer-
ed that question already. He cannot
wait till all the High Courts decide on
all the fundamental rights.

Shrimati Durgabai: May I know
whether it is a fact that the Govern-
ment has constituted a Committée for
the vurpose of suggesting amendments
to the Constitution and if so, who are
the Members of that Committee. and
what is the time fixed within which
they have to make their recommenda-:
tions?

-Or. Keskar: There is mno. formal
Committee of the Government. There..
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is a Cabinet Committee which is con-
sidering the question of the amend-
ments that are to be put forward be-
fore the House for conmsideration. I
think it is too premature to say any-
thing with regard to this matter,
further.

Shrimati Durgabai: May I know
which are the particular articles of
the Constitution that are sought to be
amended?

Dr. Keskar: I am sorry, I am not in
a position to answer that question.

PROCUCTION OF YARN, Dhoties AND °
Sarees

Shri Sidhva; Will the Minister of
Commerce and Industry be pleased to
refer to his statement made on the 8th
March, 1951 on shortage of cloth and
varn and state:

(a) what quantity of dhoties and
sarees was produced during the
month of February, 1951 as a result of
the direction given to mills in the
beginning of February, 1951 for the
production of dhoties and sarees; and

(b) the auantity of yarn produced
in thoe mur ths of January and February
19517

The Minister of Commerce and In-
dustry (8hri Mdhtab): (a) Direction
for increasing the production of
dhoties and sarees was communicated
to the Mills by the Textile Commis-
sioner on ‘the 16th February, 1951.
Since Mills reguire at least a fortnight
to switch over from running varieties
to other varieties, full effect of the
direction would be -visible only from
April, 1951 onwards. It is expected

that from April onwards the total

month:y availability of dhoties .and
sarees would be 40,000 bales as against
‘the average monthly availability of
.'132.5%00 bales during the latter half of

(b) The total quantity of free yarn
packed by all the Mills in India ‘was
45,692 bales in January and 61,715
bales in February, 1951 and includes
yarn packed for export against pre-
ban commitments and - government
contracts.

Shri Sidhva: When will these 40,000
halleg be available in the market for
sale

Shri Mahtab: In April.

Shri Sidhva: Is it definite, Sir? Be-
cause last time he said that they will
be available in February, I want to
know whether this is deflnite.

8 PSD ’

_never stated any\vhcre that
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Shri Mahtab: I strongly protest. My
hon. friend is definitely wrong. I have
dioties
will be available in February. I have
always said that orders were issued
in February.

Dr. Deshmukh: May I know whe-
ther any special quota of yarn has
been issued to handloom weavers for
ine manutacture of dhoties and
sarees?

Shri Mahtab: Handloom manu-
facture is not controlled. Yarn is
issued to handloom weavers and pro-
duction depends on tnem. There is
control on production.

Dr. Deshmukh: Has any additional
yarn been issued for the purpose of
meeting the deficiency?

Mr. Deputy-Speaker: This question”
relates to mills: the hon. Member will
kindly address himself to the question
on hand.

Shri Sidhva: May I know whether it
is contemplated to increase the price
of these sarees and dhoties or superior
cloth, from the 1st of April?

Shri Mahtab: The question of prices
is under consideration now.

Shri R. K. Chaudhuri: In view of the
fact that yarn is absolutely unavailable
in Assam, do Government propose to
send any quota in the first part of
April to Assam?

Shri Mahtab: The supply of yarn to
all the States has been steadily in-
creased from January onwards. I think
they will receive the same quota, as
I have said here once, in April, as they
used to get previously.

Shri R. K. Chaudhuri: For the last
two months. yarn was absolutely un-
available in Assam, in the rural parts.

Shri Mahtab: So far as Assam is con-
cerned, I distinctly remember that a
special quota has been given to Assam
on the recommendation of the Gover-
réor of Assam, especially to Manipur

tate.

Mr. Deputy-Speaker: Now we will
proceed to the Adjournment Motions.

Ch. Ranbir Singh: May I ask one

question, Sir?

Mr. Deputy-Speaker: From yarn,
we are going to dhoties; there is np
limit to such questions..
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WRITTEN ANSWERS TO QUESTIONS

REVISION OF YARN AND CLOTH PRICES

+2382. Shri Sardar Singhji: (a) Will
the Minister of Commerce and Indus-
try be pleased to state whether the
schedule of cloth and yarn prices is
proposed to be revised upward short-
ly for the second time?

(b) If the answer to part (a) above
be in the affirmative, what are the
reasons that have induced Govern-
ment to .shift their ground so soon
after the announcement of the prices
on the 20th January, 1951?

(c) Is it a fact that the prices
announced on the 20th January, 1951
were not fully based on the formula
evolved by the Tariff Board and the
prices now proposed approximate
more to that formula?

(d) If the answer to part (c) above
be in the affirmative, why was the
Tariff Board’s formula not fully taken
into account in fixing the prices an-
nounced on the 20th January, 19517

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
prices have already been revised.-

(b) to (d). The cloth and yarn
prices were revised for the period
January-March, 1951, on the 20th
January, 1951, in accordance with the
formula recommended by the Tariff
Board, allowing an increase of Rs. 150
per candy on the prices of new crop
of cotton of 1950-51. For certain
varieties of cloth, this increase in the
prices of cotton was not taken into
consideration as certain types of
Indian cotton wviz., Cambodia, Karun-
gunni Westerns, Vijay, Surat, etc.,
which are used for the manufacture
of these varieties of cloth do not come
ustsol the market before the 31st March,
1951.

The Industry pointed out that the
last year’s crop of cotton would carry
them only upto the middle of January,
1951 and that for these types of cloth,
they have to mix new cotton with old
cotton, sometimes to the extent of 100
per cent. The Government conceded
to this position in consultation with
the Cotton Textile and Cotton Control
Commitee and revised the prices
accordingly with effect froin the 1st
February, 1951 in accordance with the
formula suggested by the Tariff Board.
The formula of the Tariff Board is
invariably followed in fixing the prices
of cloth and yarn.
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AMERICAN EMERGENCY Foop COMMISSION

*2614. Prof. S. N. Mishra: Will the
Prime Minister be pleased tu state:

(a) whether an American Emer-
gency Food Commission for India has
been formed; and

(b) if so, whether it has had any
correspondence with the Government?

The Prime Minister (Shri Jawahar-
lal Nehru): (a) At the instance of Mrs.
Dorothy Norman, a Committee known
as the American Emergency Food
Committee was started in December
last. The object of this Commlttee was
to mobilise public opuuon in the
United States of America in favour of
allocation of foodgrains to India.

(b) There has been no direct corres-
pondence with Government, but the
Committee has kept in touch with our
Embassy in Washington.

STIPENDS TO DISPLACED STUDENTS

*2622. Seth Govind Das: (a) Will
the Minister of Rehabilitation be pleased
to state what amount of money per
year is being given by way of stipends
to displaced students to prosecute fur-
ther studies?

(b) What are the conditions which
make an applicant eligible for stipends?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) The Scheme
for giving stipends for higher technic-
al and general education was brought
into force in July, 1950. Up to the
end of the current financial year, a
sum of about Rs. 21-5 lakhs will have
been given to the displaced students
for the prosecution of their studies.

(b) A statement showing the condi-
tions which make an applicant eli-
gible for stipend is placed on the Table
of the House. [See Appendix
annexure No. 7.] ’

LANDS ACQUIRED FOR REHABILITATION
PURPOSES

#2832. Shri J. N. Hazarika: Will
the Minister of Rehabilitation be
pleased to state:

(a) the total acreage of lands
acquired for the purpose of rehabili-
tation and the acreage of lands on
which houses have been and are
being built in and around Delhi;

(b) what is the . approximate
number of persons who may be
accommodated in the houses -so far
built;

(c¢) the number of persons who
will remain to.be rehabilitated after
giving accommoda'uon in these
colonies; and
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(d) how many persons will be
accommodated in the houses built
by individuals on Government plots?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) 2628 acres
have been acquired. Actual area built
upon so far is not known.

(b) About 74,350.

(c) The number of Displaced Per-
sons in Delhi is estimated at about 5
lakhs. 1,90,000 are reported to
living in evacuee houses; about 1,00 ,000
are likely to be accommodated in the
houses and tenements which have been
constructed and which are under cons-
truction. Apart from those who are
living in rented houses, the number of
squatters and of those who are in un-
authorised occupation of Government
quarters is between 20 to 30 thousand
families.

(d) About 1100 plots have been al-
lotted to Displaced Persons for cons-
truction of houses. This will provide
accommodation for about 6600 persons
at an average of 6 persons to a family.

LoaNs To Baropa

*2633. Shri R. Khan: Will the
Minister of Rehabilitation be pleased
to state: .

(a) the total amount granted by
the Centre as relief and loans to
Baroda, Saurashtra and Cutch in
the years 1947-48, 1948-49, 1949-50
and 1950-51 for rehabilitation of dis-
placed persons; and

(b) what number of displaced
persons have been settled by now in
the’ above-mentioned areas?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) A statement
is laid on the Table ot the House.
[See Appendix XX, annexure No. 8.]

(b) The hon. Member’s attention is
invited to the reply given by me to
Starred Question No. 1312 by Dr.
Ram Subhag Singh on the 9th Febru-
ary, 1951.

RESIDENTIAL ACCOMMODATION FOR M.P.s

*2634, Shri R. Khan: (a) Will the
Minister of Works Production and
Supply be pleased to state when
Government propose to supply self
contained residential accommodation

to all the Members of Parliament?
(b) What is the general policy in
this respect? -
(¢) Will Government give (i) the

number of the Members of Parlia-
ment, who are baving self contained
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residential accommodation;  (ii) the
number of those. who are sharing

accommodation, with other. Members:
and (iii) the Thumber of Members
staying in the Constitution House and
Western Court respectively?

(d) How many rooms are at pre-
sent occupied by officers of the
Government of India in the Constita-
tion House and Western Court?

Deputy Minister of Werks, Produc-
tion and Supply (Shri Buragohain):
(a) and (b). The proposal is to pro-
vide residential accommodation for 80
per cent. of the Members of Parlia-
ment under the new Constitution, out
of whom. 224 will have hostel ac-
commodation and the rest wself con-

tained accommodation, as shown
below:
Hostel Accommodation:
(i) Western Court 41
(ii) Constitution House 183

- Self Contained accommodation:

(i) Bungalows : 108
(ii) Suites with kitchenettes in the
Constitution House. 9

(iii) New flats under
construction. 250

100 of the new flats under construc-
tion are expected to be ready by July,
1951 and the remaining 150 by Octo-
ber. 1951.

(c) (i) 69
(i) 82
(iii) Constitution House: 69
Western Court: 27
(d) Constitution House: 24
Western Court: 46

IMPORT OF BURMA TEAK

*2635. Shri Raj Kanwar: Will the
Minister of C ce and Industry
be pleased to state:

(a) the auantities in which Burma
Teak was imported inte the country
during each of the past ten years:

(b) whether it is a fact that in re-
cent years a considerable fall has
taken place in the import of Burma
Teak;

(c) if so, the reason for the same;

(d) whether it is a fact that Burma
Teak is superior in quality to the teak
grown in various parts of the coun-
try; and

(e)_whether the possibility of grow-
ing Burma teak in suitable parts of
the country has been examined and if
so, with what result?
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The Minister of Commerce and In-
dustry (Shri Mahtab):
ment is laid en the Table of the
House. [See Appendix XX, annexure

No. 9.}

(b) Yes, Sir.

(c) Disturbed political conditions in
Burma have prevented exploitation of
teak in that country.

(d) No, Sir.
(e) Yes, Sir, but the results have
not been'very encouraging.

IMPORT OF FRESH aND DRIED FRUITS

*2636. Shri Raj Kanwar: Will the
Minister of Commerce and Tudustry
be pleased to state the quantities and
monetary value of (i) fresh and (ii)
dried fruits of all kinds imported into
and exported from India during each
of the past five years?

e Minister of Commerce and In-
dustl'y (Shri Mahtah) A statement is
placed on the Table of the House.
[See Appendix XX, annexure No. 10.]

TRADE WITH TIBET

*2637. Shri Kamath: Will the Minis-
ter of Commerce amd Industry be
pleasad to state:

(a) the various commodities that
are exchanged in cash or kind between
India and Tibet; and

(b) the total volume and value of
trade each way in 1948, 1949 and 1950
respectively?

The Minister of Commerce and In-
dustry (Shri Mahtab): (a) A state-
ment containing this information is
laid on the Table of the House. [See
Appendix XX, annexure No. 11.]

(b) No separate figures for Tibet
alone are available. A  statement
showing total volume of trade each
way with Tibet, Bhutan and Sikkim,
in each of the years 1948, 1949 and
1950, is, however, laid on the Table of
the House. Figures of values are not
available.

STATEMENT

India's trade with Tite!, Sikkim and
Bhatan.

Quantities in maunds

1948 1949 1950

Imports #8,268 76,468 65,402

Exports ,71,260 280,852 1 5,970
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CrotH RETAIL PRICES

*2638. Shri Kamath: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether it is a fact that the
retail cloth dealers in Kutch State are
authorised to charge 5 per cent. to 6
per cent. more in price to consumers
than the maximum retail price mark.
ed on the cloth; and

(b) if so, the reasons therefor?

. The Minister of Commerce and In-
dustry (Shri Mahtab): (a) No, Sir.

(b) Does not arise.

SuB-COMMITTEE OF HaNp-Loom Com-
MITTEE

*2640. Shri Syamaandan Sahaya:
Will the Minister of Cemmerce and
Industry be pleased to state:

(a) whether a sub-committee had
been formed under the Hand-loom
Committee;

(b) if so when it was formed?

(c) how many meetings of this Com-
mittes have been held; and

(d) if not, why not?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
Standing Handloom Committee of
the All India Cottage Industries Board
was re-constituted in July, 1950. The
present Standing Handloom Committee
ha_sit not constituted any sub-Com-
mittee.

(b) to (d). Do not arise.
CoALFIELD LABOURERS (RATION)

*2641. Shri Syamnandan Sahaya:
(a) Will the Minister of Labour be
pleased to state what is the ration
that the labourer in the Coalfields
gets and at what price?

(b) Does he get the ration for him-
self or also for his adult and child
dependants?

(¢) Does the labourer get in addi-
tion to the ration } (one fourth) seer
of rice free for every day of atten-
dance?

The Minister of Labour (Shri .
Jaglivan Ram): (a) The coalmine
workers receive basic ration at the
following scale per week:

Basic Foodgrains Soale per week

Worker 2 8r. 10 Ch.
Adult dependant 2 Sr. 19 Ch.
Each child depen- -

dant 18r, 5Ch.
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Rice is supplied at the rate of 3 Srs.
per rupee and wheat at the rate of
As. 6 per seer.

In addition to this each family re-
ceives dal equivalent to § of the basic
ration at the rate of 6 Srs per rupee.

(b) The worker gets ration both
for himself or herself, and adult and
child dependants.

(¢) Yes.
Sopa AsH AND CausTIiC SopA

#2642, Shri Kishorimohan _Tripathi:
(a) Will the Minister of Commerce
and Indusiry be pleased to state the
total annual demand in India in res-
pect of soda ash and caustic soda?

(b) What is the latest instailed capa-
city for production of these articles
and what was the actual production
during the years 1948, 1949 and 19507

(¢) How do the cost of production
and selling price of Indian soda ash
and caustic soda compare with those
of foreign products?

The Minister of Commerce and
Industry (Shri Mahtab): (a) (i) Soda
Ash—1,24,000 tons

(ii) Caustic Soda—63,500 tons

(b)

Tast. lled Prod iction
canaoity (in ton<)
(ir tone 1948 1949 1950
per year)

(i) Shds 54000 20,159 17,918 43,79
:8h

(i) Ceus- 19,(68 4.£20 6.303 10,540
tie Soda

(c) The cost of production of both
the chemicals produced in foreign
countries is less than that obtaining In
India. The selling price of the Indian
chemicals, however, compares favour-
ably with that of the imported varie-
ties.

MruiMuMm WAGES ACT

%2643, Shri Chaundrika Ram: Will
the Mipister of Labour be pleased to
state whether th2 nuestion of extend-
ing the date of implementation of the
Minimum Wages ¢t of 1948 by another
year was referrcd {o the Planning
Commission and if so. what arg the
proposals of thz Commission in this
matier?

The Minister of Labour (Shri
Jagjivan Ram): Only the question of
the fixation of minimum wages in
agriculture was referred to_ the Plan-
ning Commission. ~ The Commission
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recommended that option should be

given to State Governments to fix

minimum wages for agricultural

workers in such limited areas and at

%lilch times as they considered feasi-
e.

DISPLACED MUSLIMS IN RAJASTHAN

*2644. Shri D. S. ' Seth: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that a depu-
tation consisting of Shri Qazmi, Mem-
ber of Parliament, S. Sajjan Singh,
M.L.A. Punjab State and some other
gentlemen waited upon him on the
5th August, 1950, and put before him
several grievances of the displaced.
g!tuzli)ms of Matsya Union (Rajasthan

ate):

(b) whether S. Sajjan Singh refer-
red to above handed over to the hon.
Minister a representation regarding
:;_he grievances of the displaced Mus-
ims: :

(¢) if so, whether any enquiry was
ordered by Government about the
;:oé'pplamts contained in the represen-
tation;

(d) what was the nature
complaints made;

of the

(e) to what extent the complaints
narrated therein were found to be
correct; and

~ (f) what action was taken by Gov-
ernment in the matter?

The Minister of State for Rehabi-
litation »(Shri A. P. Jain): (a) Yes.

(b) Yes.
(c) Yes.

(d) The general complaint was that
the original lands and houses of Meos
and other Muslims of Alwar and
Bharatpur district of Rajasthan were
not restored to them.

(e) and (f). A commission was aj
pointed by the Government of Rajal;:
than at the instance of the Govern-
ment of India to go into the entire
cuestion of resettlement of Meos and
other Muslims as well as of displaced
persons in Matsya. The Commission
has since submitted its report. The
decisions taken on the recommenda-
tions of this Commission are contained
in the minutes of the meeting held
on the 9th March, 1951, a copy of
which was placed on the Table of
the House. in connection with Starred
Qggsﬁxon No. 2529!':3' Shri D. S. Seth
which was answe n
March, 1951, on  the 26th
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NON-RESTORATION OF LAND TO DISPLACED
MusLiMs

*2645. Shri D. S. Seth: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether any cases were brought
to the notice of the Hon. Minister by
S. Sajjan Singh, M.L.A., (Punjab) vide
‘his letter No.' 944 dated the 24th July
1950, and No. 1021 dated "the 4th
August 1950, (Registered A.D.), where-
in it was stated that certain Muslims
at Ramgarh town and several other
places of Alwar distr.ct were restored
their lands but were refused restora-
tion of thzir housss occupied by non-
muslim displaced persons;

(b) whether any cases of Govind-
garh and Ramgarh Tehsils of Alwar
district were brought to the notice of
Government by the aforesaid gentle-
man stating that lands were partly
restored to the displaced Muslims and
their lands, allotted to the non-Mus-
lim displaced persons, were- refused to
be restored to them; and

(c) if the answer to parts (a) and
(b) above be in the affirmative, under
what provision of law the houses and
the lands belonging te the displaced
Muslims have been refused to be res-
tored? :

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a) Yes,
but only letter No. 1021 dated the
4th August, 1950 was received.

(b) Yes.

(c) According to the law prevailing
in the States of Alwar and Bharatpur
at the time of disturbances in 1947
all the lands deserted by the Muslims
lapsed to the States. Subsequeptly
on the merger of these States into
Matsya Union, these lands were
according to law, treated as Evacuee
Property. Evacuee Property can be
vestored under Section 16 of the
Administration of Evacuee Property
Act, 1950, to the owner subject to
such terms and conditions as the
Custodian may think fit to impose.
As a matter of policy it has been
decided that where displaced persons
have been settled on evacuee prnp':rl;y
they will not be_ generally disturbed.
In the case of Meos where restora-
tion of original lands is not possxble
on account of settlement of Displaced
Persons they are being given equiva-
lent lands elsewhere. As regards
katcha houses belonging to displaced
Meos. financial assistance in the form
of grants for the construction of

. new houses will be given in cases
where it is not possible to restore
1 houses

them. In respect of pukka
it has been decided that their Meo
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owners will be entitled for restora-
tion of them even though they are
occupied by Displaced Persons.

PROPERTIES OF DISPLACED MUSLIMS
(RESTORATION)

*2646. Shri D. S. Seth: Will the
%thistter of Rehabilitation be pleased
o state:

(a) whether any avency has been
set up in Punjab, P.EP.S.U. and Rajas-
than States by the Government of In-
dia to entertain and dispose of appu-
cations by displaced Muslims for tne
restoration of thzir properties; and

(b) if not, the reasons therefor?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a) Under
section 16 of the Evacuee Porperty
Law all applications for restoration
of evacuee property are to be enter-
tained and displaced of by the Custo-
dian “of Evacuee Froperty. Custodians
have been appointed in Punjab,
PEP.S.U. and Rajasthan States.

(b) Does not arise.
FIRE IN JHIRRIPATKA SETTLEMENT

*2647. Shr: Kannamwar: (a) Will
the Minister of Rchabilitation be
pleased to state how many shops.-be-
longing to displaced families in the
Jhirripatka Displaced Persons’ settle-
ment on the Kamptee Road in Madhya
Pradesh were gutied by a fire on the
9th March, 1951?

(b) What was the cause of the fire?

(c) What is the loss estimated and
what help have Government rendered
to the sufferers?

The Minister of State for Rehabi-
litation (Shri A. P. Jain): (a) to (c).
The information is being collected
and will be placed on the Table of
the House in due course.

YARN FOR MADHYA PRADESH

=2648. Shri Kannamwar: Will the
Minister of Commerce and Industry
be pleased to state whether the quota
of varn for Madhya Pradesh is expect-
ed to be increased for the month of
April 1951?

The Minister of Comgerce and
Industry (Shri Mahtab): 105,000.

The yarn quotas fixed for the
various States in December, 1948
would .be revised, if necessary, on
receipt of the information from the
State Governments regarding the
number of handlooms called _for by
the Textile Commissioner, Bombay.
With the measures already taken to
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increase yarn supplies to handloom
industry, it is expected to give iarger
allocation to Madhya Pradesh from
April, 1951 onwards.

RajapaLAYAM COTTON

+2649. Shri Ramaswamy Naidu: (a)
Will the Minister of Commerce
Industry be pleased to state whether
Government are aware that a variety
of long staple cotton known as ‘Co. 4
B 40’ also known as ‘Rajapalayam’ is
grown in Ramanathapuram District in
Madras State?

(b) Has the attention of Govern-
ment been drawn to the fact that mer-
chants import inferior varieties into
the area and pass off such varieties as
‘Rajapalayam’ Cotton?

(c) What steps do Government pro-
pose to take to preserve the purity of
the Rajapalayam variety?

The Minister of Commerce and
Industry (Shri Mahtab): (a) Yes.

(b) Yes.

(c) Powers have been delegated to
the Madras Government under the
Essential Supplies (Temporary
Powers) Act, 1946 which will enable
them to counteract this tendency if
any.

ALIGANJ QUARTERS

*2658. Shri B. K. Pani: (a) Will the
Minister of Werks, Production and
Supply be pleased to state the number
of Daftari Quarters in the area known
as Aliganj in New Delhi?

(b) How many of these quarters are
provided with flush system latrines
and hew many are not yet provided?

(c) Are these quarters being provid-
ed with electricity?

(@) If not, when do Government

propose to get these quarters electri-
fied?

The Deputy Minister of
Production and Supply
gohain): (a) 345.

(b) 195 quarters are provided with
flush system latrines and the remain-
ing 150 quarters are without such a
system.

(¢) and (d). The matter is under
consideration.

Works,
(Shri Bura-

ORi8sA COLLIERIES

*2651. Shri B. K. Pani: (a) Will the
Minister of Labour be pleased to state
how many of the colliery owners in
the State of Orissa have provided
Pithead Baths in their collieries?

(b) What amount was spent for
Labour Development works in ‘the
year 1856-51 and on what items?
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(¢) How many accidents in handling
explosivés have been reported from
these collieries?

The Minister of Labour (Shri Jagji-
van Ram): (d) Two colliery owners
have provided Pithead Baths in their
collieries. In a third colliery Pithead
Baths are almost complete and in a
fourth one they are under construction.

(b) Rs. 1,11,432 upto the 28th Feo
ruary, 1951. A statement showing th¢-
items on which this amount was spent
is placed on the Table of the House.
|See Appendix XX, annexure No. 12.]
In addition to the sum of Rs. 80,000
already spent for the construction of
labour quarters in Industrial areas, an
additional sum of Rs. 5,20,000 is ex-
pected to be spent for the same pur-
pose during the current financial year.

(c) Two—one fatal and serious—
during 1950. -

SaLT -

*2652. Shri Narayana Deo: (a) Will
the Minister of Works, Production and
Supply be pleased to state whether
Government are aware of the scarcity
of common salt in the country for
human and animal consumption?

(b) What steps are being taken to
encourage the producers to increase
production?

The Deputy Minister of Works,
Production and Supply (Shri Burago-
hain): (a) The production of salt ‘in
1950 was 713 lakh maunds as against
a total demand of 684 lakh maunds.
Government are aware of some tem-
porary scarcity ‘of salt in some parts
of the country due to insufficient
wagon supply on metre gauge systera
and similar_other reasons. Immediate
steps are taken in all such cases to
meet the situation.

(b) The production is on the in=
crease. A statement showing the steps,
which have been taken to increase
production is laid on the Table of the
House. [See Appendix XX, annexure
No. 13.]

YARN SupPLY

*2653. Shri Deogirikar: (a) Will the
Minister of Commerce and Industry
be pleased to state the quota of yarn
fixed for Bombay in November, 1948?

(b) What was the percentage of
yarn supplied to Bombay in September,
1950 and in February, 19517

(c) What was the quota fixed for
Madras, Bengal and Orissa in Novem-
ber, 19487 ’

(d) What was -the percentage of
yarn supplied to Madras, Bengal and
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Orissx in September, 1950 and Febru-
ary, 19517 :

The Minister of Commerce and
Industry (Shri Mahtab): (a) A
monthly yarn quota of 10,885 bales was
fixed for Bombay in December, 1948.

(b) 37 per cent. of the above yarn
quota was supplied to Bombay in Sep-
tember, 1950 and 46 per cent. in Feb-
ruary, 1951.

(c) In December, 1948, Madras’s
cuota was fixed at 22.500 bales per
month, Bengal’s at 5,285 bales per
month and that of Orissa at 3,710 bales
per month.

(d) In September, 1950, the percent-
ages of yarn supplied to Madras,
Bengal and Orissa were 82 per cent.,
78 per cent. and 62 per cent. respec-
tively and in February, 1951 the per-
centages of offers were* 83 per cent.,

78 per cent. and 63 per cent. respec-
tively.
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FoREIGN FACTORIES MANUFACTURING
LEATHER GooODdS

[*2654. Shri Khaparde: Will the
Ministar of Commerce and . Industry
be pleased to state:

(a) the number of shoes and leather
goods manufacturing factories in India
owned by foreign firms;

(b) whether these firms have enter-
ed into any agreements with Govern-
ment;

(c) if so. the period covered by such
agreaments and the names of these
firms?

(d) the cmount of capital invested
by these firms on machinery erected
in these factories;

(e) whether the goods manufactur-
ed by these factories are sold in India
alone or they are also exported to
foreign countries on demand; and

(f) the names of those countries
which import these shoes and leather
goods manufactured by these fac-
tories?]

The Minister of Commerce and
Industry (Shri Mahtab): (a) Four
factories ,are owned by three com-
panies registered in India but employ-
ing wholly or partly foreign capital.

(b) and (c¢). No.

(d) The information is not readily
available.

(e) Goods manufactured by these
factories are.also exported.

(f) Mainly East African territories,
the Middle East, the Far East and the
neighbouring countries like Burma,
Ceylon, etc.

L
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Oms
[*2655. Shri Khaparde: Will the

Minister of Commerce and Industry be
pleased to state:

(a) how many maunds of mustard,
groundnut. ‘sesamum and jawra oils
are extracted in India with the help
of machines;

(b) the number of bullock-driven oil
presses in India and the quantity of
oil extracted by them per year;

(c) whether these oils are exported
to other countries also; and

(d) if so. the quantity of oil export-
ed?]

The Minister of Commerce and
Industry (Shri Mahtab): (a) to
(d). Information is being collected

and will be laid on the Table of the
House.
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CARPETS

[*2656. Shri Khaparde: (a) Will the
Minister of Commerce and Industry
be pleased to state the names of those
villages of the varipus States in India

8p. 8
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where carpet-manufacturing factories
iti;e lg’cated and the capital invested on
em?

(b) What was the value of the car-

“ pets exported in the years 1948. 1949

and 1950 and to which countries were
they exported and how much export
duty was realized?

(c) Is the number of such factories
increasing or decreasing?

(d) Are carpets also imported from
abroad?

(e) If so, what is the value of such
imports?

(f) How do these imported carpets
compare with those manufactured in
India in respect of their prices?]

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
names of the villages and the capital
invested on the carpet-manufacturing
factories are not known. A statement
showing the names of the principal
carpet producing centres in the diff-
erent States is, however, laid on the
Table. [See Appendix XX, annexure
No. 14 (Statement I).]

(b) A statement showing details of
exports is laid on the Table. [See
Appendix XX, annexure No. 14 (State-
ment II).]

Presumably the hon. Member refers

"to “woollen carpets” only.

duty is not levied on them.
- (¢) Increasing.
(d) Yes, Sir..

(e) A statement is laid on the
Table. -[See Appendix XX, annexure
No. 14 (Statement 1I).]

(f) Imported carpets are costlier
than Indian carpets.

POWER ALCOHeL

158. Shri P. Basi Reddi: (a) Will the
Minister of Commerce and Industry be
pleased to state whether Government
have accorded permission to certamn
firms in the Madras State for manufac-
ture of power alcohol?

(b) If so. what are the firma?

(c) What is the price offered to
them by Government and have they
agreed to it®

(d) When are they expected to com-
mence production of power alcohol?

(e) When do Government propose to
extend the Indian PowernA},cohol Act
to the Medras State?

H
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The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
The Government of India have ag
to the undermentioned distilleries
modifying their plants for manufac
ture of power alcohol:

(i) The Vizag Commercial Corpo-
ration Ltd., Vishakhapatnam.

(ii) The K.CP. Ltd, Vuyyuru
(Kistna District).

(iii) Mfssrs. Party & Co.. Madras

(iv) The India Sugars and Refl-
neries Ltd., Hospet (Bellary
District).

(c) The question of prices will arise
only when the factories produce power
alcohol. No assurance has been given
to them by the Central Government.
The State Government have, however,
been advised that prices higher than
those being paid at present to other
manufacturers will not be agreed to.

(d) In the next two years.

(e) The Central Act will be extend-
ed to Madras when arrangements for
the admixing of petrol with power
alcohol are complete.

GRANTS TO STATES

159, Shri M. L. Gupta: Will the
Minister of Works, Production and
Supply be pleased to state the basis
of fixing grants to State Governments
on account of Administration of Petro-
}\?um g'nd Explosive Acts under Grant
No. 367

The Deputy Minister of Works,
Production and Supply (Shri Burago-
hain): An amount equal to the fees
realised on licences issued by the
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District Authorities under the rules
framed under the Indian Explosives
Act, 1884 and the Petroleum Act, 1934,
is paid to the State Governments con-
cerned as payment for the agency
functions carried out by them in con-
.2ction with the administration of the
1id Acts.

CLOSURE OF TEXTILE MiLLs !

160. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that some
textile mills have given notices to close
their mills on the 1st Avpril, 1951, as
a protest against the revised cloth and
yarn prices recently announced by
the Government of India; and

(b) if so. how many mills have
given such notices?

The Minister of Commerce and
Industry (Shri Mahtab): (a) and (b).
The prices of cloth and yarn have
been revised again with effect from
1st February, 1951. No complaints
have been received against this so far.

HOARDED YARN

161. Shri Kamath: Will the Minister
of Commerce and Industry be pleased
to state what steps Government pro-
pose to take to seize the hoarded yarn
in Bombay and have it released to the
consumers in the different States
where there is acute shortage?

The Minister of Commerce and
Industry (Shri Mahtab): There is no
hoarded yarn in Bombay. All free
yarn available from the Mills in Bom-
bay or elsewhere is distributed month-
ly to various States in accordance with
the quotas fixed for each case.

-
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' OFFICIAL REPORT

5534
PARLIAMENT OF INDIA
Saturday, 31st March, 1951

——

The House met at a Quarter to Eleven
of the Clock

[MRr. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

11-53 am.
MOTIONS FOf ADJOURNMENT

ANGLO-AMERICAN RESOLUTION €.
KASHMIR

Mr. Deputy-Speaker: I have received
notices of four Adjournment Moctions,
all relating to the same subject. One
%y _Ehri M. L. Gupta and Shri S. V.

aik:

“The situation arising by the
adoption of Anglo-American reso-
lution regarding Kashmir by the
Security Council”.

Another by Dr. Deshmukh:

“The situation created by the
agitation in the State of Jammu
and Kashmir as a result of the
resolution proposed by the Govern-
-ments of United Kingdom and the
United States of America and
passed yesterday in the Security
Council of the U.N.O.”

Another by Dr. Deshmukh in another
form:

“The situation arising out of the
resolution passed yesterday by the
Sccurity Council of the UN.O. on
Kashmir.”

Another by Prof. K. T. Shah and
Pandit Mukut Bihari Lal! Bhargava:

“The passing of the joint resolu-
tion of British and the U.S.A. in

*
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the U.N. Security Council and the
serious situation created therehy in
regard to our relations with the
State of Jammu and Kashmir
which is part of the Union of
India.”

I think this has been sufciently
answered by the Prime Minister, in
:nticl%ation.‘ Has he got anything more
0 say?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nchru): If I may say so with all res-
pect, I entirely appreciate the fecling
which many Members of the Fiouse
have on this s:ibject. As you said, Sir,
only two or three days ago, I referred
to this at some length—:iiot the passing
of the resolution, but rather the reso-
lution itself—jn this House and I be-
lieve I can say with some confidence
that the entire House agreed with the
point of view that I put forward in
regard to this matter. There is no
doubt at all about what the House feels
about it. I do not myself see what
purpose a discussion on the Motion for
Adjournment would serve at this stage.
There is no doubt that it is a serious
matter. We shall have to consider as
a Government and we shall come to
the House. if the occasion arises.

Mr. Deputy-Speaker: In view of the
statement of the hon. Prime Minister
these Adjournment Motions need not
be pursued.

PAPERS LAID ON THE TABLE

MINUTES OF MEETINGS OF ESTTMATES
COMMITTEE

Shri Sidhva (Madhya Prudesh): Sir,
v, behalf of the Chairman of the

timates Committee I lay on the
Table the Minutesr of the meetings of
the Estimates Comrnittee held during
1950-51. [Placed in Library. Sex No.
0. 1(98)].

pmm—agn_,
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REPRESENTATION OF THE PEOPLE
(NO. 2) BILL

PRESENTATION OF REPORT OF SELECT
COMMITTEE

The Minister of Law (Dr. Ambed-
kar): Sir, on behalf of the Chairman
of the Select Committee I present the
Report of the Select Committee on the
Bill to provide for the conduct of
elections to the Houses of Parliament
and to the House or Houses of the
Legislature of each State, the qualifi-
cations and disqualifications for mem-
bership of those Houses, the corrupt
and illegal practices and other offenc-
es at or in connection with such
elections and the decision of doubts
and disputes arising out of or in
connection with such elections.

Shri Kamath (Madhya Pradesh): In
regard to this matter may I know
whether Government have taken any
decision as to how many days will be
allotted for the discussion of this
very important Bill and when. That
will be helpful to Members in more
ways than one.

The Prime Minister and the Leader
of the House (Shri Jawaharlal Nehru):
Government considers that this measure
should have top priority, so that as
soon as the Finance Bill is 1iscussed
this Bill should be taken up.

Shri Kamath: How many days will
be allotted for its discussion?

Shri Jawaharlal Nehru: I cannot say.

Mr. Deputy-Speaker: The hon. Mem-
ber very often gets into the noose. It
is no good saying that it is -pen to
any Mémber or even the Governmen$
to restrict the time allotted for the dis-
cussion of a Bill. Let not the House
give away its rights and privileges.

SUPPLY OF LISTS OF NOTICES OF
CUT MOTIONS TO MEMBEKS

Mr. Deputy-Speaker: Before the De-
mands for Grants are taken up, I am
to inform hon. Members that acccrd-
ing to the present practice coples of
notices of all cut motions including
Consolidated and Supplementary Lists
of cut motions relating to Demands for
Grants under the control of euch
Ministry are supplied in advance to
Members at their residences. Copies
of Consolidated and Supplementary
Lists of cut motlons relating to each
Ministry are also included each day
in the Members' sets of papers in the
House. .
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The practice to include Consolidated
List of cut motions relating to enrch
Ministry in the Members' sets of
papers will continue to be in_operation
when the discussion relating to a parti-
cular Ministry will be confined tp one
day only. In case the discussion is
continued on any subsequent day; as
in the case of the Ministry vf Com-
merce and Industry, which is carried
over from today to Monday, the Con-
solidated and Supplementary l.ists of
cut motions relating to that Ministry
will not again be included in the
Members’ sets of papers on .uch day.
Hon. Members are, therefore, request-
ed to preserve these copies of con-
solidateq and Supplementary Lists of
cul motions relating to such Ministries
and to bring them for use in i{he
Chamber when discussion on them
takes place subsequently. This will
result in economy of paper.

Some sets of cut motions will- also
be placed in the Lobby and the Parlia-
mentary Notice Office, and in case any
Membgr forgets to bring his papers a
set will be supplied to him on request.

Hon. Members are already aware
that during the current session there

.are only twg Ministries namely Com-

merce and Industry and Food and
Agriculture which have been allotted
two days each for discussion.

BUSINESS OF THE HOUSE

Shri Kamath (Madhya Pradesh):
May I draw your attention to the fact
that next Thursday, the 5th April, there
are two Ministries
discussion, namely Home and Labour,
which are important Ministries. I would
request that one day may be allotted
to each Ministry, or in the alternative
the question list for that day may be
postponed to Saturday and the House
may sit till 7 o’clock on Thursday, so as
to give adequate time to the House to
discuss the two Ministries.

Mr. Deputy-Speaker: We will con-
sider it c.. that day and I am sure the
Leader of the. House will also consider
the request made.

The Prime Minister (Shri Jawaharlal
Nehru): As regards the former part
of his reques garding an axtra day
it is difficult. We would gladly give
any number of days but within the
limited number of days available giving
one day to each Ministry would mean
taking away spmething meant for
something else will certainly agree
to the questions being postponed from
Thursday to some other day as also for
sitting longer on fthat day. ‘

by

scheduled for:
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Mr. Deputy-Speaker: I would like to
announce Lo the House that the ques-
tions standing for Thursday will be
postponed to Saturday next and if it
is necessary, as the Leader of the
House has suggested, we may huve to
sit for sometime longer, we shall do so.

GENERAL BUDGET—LIST OF
DEMANDS

SECOND STAGE

DEMAND No. 1—MINISTRY OF COMMERCE
AND INDUSTRY

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 59,652,000 be granted to the
President to -complete the sum
necesSary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Ministry of Commerce and
Industry'.”

DEMAND NoO. 2—INDUSTRIES

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,10,92,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1852, in respect
of ‘Industries’.”

Demanp No. 3—COMMERCIAL
INTELLIGENCE AND STATISTICS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 438,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Commercial Intelligence and
Statistics'.”

Shri R. Velayudhan (Travancore-
Cochin): On a point of information,
Sir, during the discussion of the Budget
as well as on the Demands I noted
that several hon. Members spoke more
than three times and there are so
many other Members who did not even
get a chance either on the Railway
Budget, the General Budget discussion
or even on the Demands. I am one
of such victims. Will you kindly see
that at least those Members who
have not spoken at all either on the
Railway or the General Budget are
given a chance with regard to some
of the Demands?
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Mr. Deputy-Speaker: Members must
apprecia.2 that it is impossible for the
Chair tu keep a tabular statement to
find out how many times an hon. Mem-
ber spoke. It is the duty of the Chair
and the House to see that the ebate
as a whole is maintained at a high
level. That does not depend on whether
a Member has had a charice to speal
or not. It is in that way that the
debate is regulated.

Shri R. Velayudhan: My requcst is
not about a tabular statement but
giving a chance to other people to
speak.

Mr. Deputy-Speaker: Every Member

"will have a chance and he will be

allowed to make his contribution.

Shri Goenka (Madras): Sir, before
I speak on. the policy of the Govern-
ment in regard to the Commerce
Ministry I would like the Treasury’
Benches to appreciate the fact that
when we make any remarks, we do
so in a spirit of constructive criticism
and if in the process, we use strong
words, we only reflect on the floor of
the House what people outside feel
and say. We only want to suggest
various ways and means to allay these

fears and I hope it is in that spirit

that our criticisms will be received by
the Treasury Bencheés............

Shri D. D. Pant (Uttar Pradesh): On
a point of order, is it permissible for
an hon. Member to read a written
speech?

Shri Goenka: I am not reading. Y
have only my notes. I am not so
clever as my friend Mr. Pant to eliver
an extempore speech without notes.

Shri R. K. Chaudhuri (Assam): Then
let him address himself to the Chair
and not to his table.

Shri Goenka: So far as our criticisms
are concerned I, in all humility, would
request the hon. Minister for Com-
merce and Industry to take them in
the spirit in which we offer them and
I assure him that whatever criticisms
we make we do so for the purpose of
retlecting what the people feel and say
vutside.

Let me come to the point. I will
take the question of cloth in the first
instance, namely the textile position.
It is an admitted fact that there is a
virtual cloth famine .all over the coun-
try and you cannot get any cloth
except from the black-marketeers who
have hoarded practically all the sup-
plies available in the country. (Inter-
ruption) I will come to control later:

lease wait. (Interruption). My triend

unnecessarily interrupting ma I
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know what the Government should or
should not do and I will havz ‘0 szay
soinething aboutl it in due cou:se., But
in all humility I.will put the facts
before the hon. Minister. The whole
of yesterday I tried to get a choti in
Delhi to make sure of the faci that
dhoties are not available in Delhi. H:re
is a pair of dhoties which I bought for
Rs. 20 and which is priced at Rs. 7,

and that too in the black. et be-
cause no shon was pre M sell a
pair of dhotics. (An ' Member:

Present it to the hon. Minister.) Even
then, Sir, you have to go to quarters
who are in the know of things and
whom the people Who possess these
dhoties also know.

Shri Jhunjhunwala (Bihar): On a
point of information, did you have your
rauon cerd with you when you got
that pair of dhoties from the dealer?

Shri Goenka: No ration card. Inter-
ruption). If pzople go on interrup'ing.
it is practically impossible to speak.

Mr. Dcnuty-SpeakerE He  should
speak in surh a manner that he pleases
the whole House.

Shri Goenka: If people are not
interested in A pair of dhoties which
is not available, T cannot help them.
Here is a pair of dhotirs. The printad
price is Rs. 7 and I had to pay Rs. °0.
It could not be obtained in anv of the
shops but from sources other than the
shops where cloth is sold. (Inter-
ruption).

An Hon. Member: Where did you
buy it?

An Hon. Member: Are you prephred
to make a present of it? ‘

’ Shri Goenka: All of you can have
1

Mr. Deputy-Speaker: How was {t
necessary to bring a dhoti into the
House? Everybody knows a dhoti.

The Minister of State. for Finance
(Shri Tyagl): Hqw could he come with-
out the dhoti?

Shri R. K. Chaudhuri: On a point of
order, Sir. Would you allow an
approved criminal who has committed
an offence under the law to proceed
further with the debate?

Shri Tyaglk: Hon. Membpers are
intmune on the floor of the House.

Shri Goenka: Sir, the fact Is—and
let me put it with all the emphasis at

my command—that in this country
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where so much of cloth is sroduced,

no man can get cloth at the price
which Government have fixed. The
control price is a farce. That i1s the

point I wanted to prove and I have
proved it by practical experience.
In a situati>n of this
ture  where cloth is simply 1ot avail-
e, I would iike to put certain facts
ore the hon. Minister and get some
categorical auswer on them.

From the flgures [ ses that our yro-
duction in 1950 was 3,700 million yards.
We exported as inuch as 1,200 million
yards. First wa intended to export
about 800 million yards. Then we
stepped it up to 1,000 million yards and
finally we stepped it up to 1,200 million
yards. This is one part.of the story.
But what actually happens is this.
Recently in Januury, when they had to
issue quotas for the first half year,
their idea was to issue a quota of 400
million yards but before they could
know what quota should be issued, I
find from the hon. Mr. Mahtab's state-
ment that, a quota of 1,000 million
yards had been issued. The result was
that before 28th February any mill
could pack any amnunt of cloth for
purposes of export, of course io the
extent of the quota which it had.
Consequently, all the goods were made
available for the export market and
the milis were not in‘erested in manu-
facturing dhoties and saries for home
consumption. According  to  orders,
before 28th Iebrusry any quantity of
cloth could be packed for export pur-
poses within theé quota, bul on the
28th February they passed an order
that only 40 per cent. of the cloth
could be packed for export purposes.
On the 21st March they passed another
order saying that only 10 per cent. of
the cloth could be packed for export
purposes, - By the time the order ¢ame
on’ the 21st March, 400. million yards
of ‘cloth which was to be exported out
of the country according to the pro-
gramme of the Government of India
had been exported in its cntirety.
Instead of the export quota being
spread ovc,: all the months in instal-
ments of 60 million ar 65 million yards
each month, the whole cloth had been
actually shipped by that time. The
result is that there is shortage of
cloth in this country and the shortage

"8 so acute that there is great scarcity

throughout Indla, 3s we all know.
This has affected even procurement of
foadgraine. When the State Govern-
ment people go for procurement of
grains, the people tell them, “You come
to us to take whatever you want, bul
you do not give us even a piece
cloth to cover our shame.” That is the
state of affairs. :
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r, who is responsible for this
mt?cildle? h’l‘he responsibility should be
divided between the Central Govern-
ment, the State Governments and the
industry. The Central Government
have been passing orders, through taeir
vacillating policy, off and on and have
been changing them from time to
time. Neither the State Governments
nor the industry know what exactly is
the policy of the Central Government.
The tigures whicih I shall place hetore
you in due course will establish con-
clusively what I have got to say.

Sir, there is another part of the
bargain, namnely, cotton control. In re-
gard to this the trouble is, in my
opinion, that while Government shculd
buy the cotton they have nct got
enough money to finance the purchase.
The mills who have got eaough mouaey
to finance it cannot buy the quantily
which they require, there being a quola
fixed. The position therefore is that
the mills who want to buy and who
have got the money canno{ buy; nor
can Government finance it. This is a
thing in which something will have to
he done by Government to see that
the position is set right. There is
unother point m this connection, The
prices of ecoiton cloth are normally
tixed in every quarter. The prices were
to be fixed on the 1lst October. It was
not cone and they said that it would
be done on the 1st December. Again,
it was not done on that date. When
the mills threatened closure, the prices
were fixed on the 15th January. What
actually happened was that in the
interval of three months the prices had
risen three t{imes. Had the prices
been fixed on 1st October, they would
have been lower because the price of
cotton was lower. Sir, I am told that
again the prices are going to be re-fixed
tomorrow, of which we have ¢one in-
forrnation through the papers. This is
what I call a vacillating policy. You
must know your mind. You must know
what you have got to do and what you
have not got to dn. If you decide to
export. 400 million yards of cloth, you
must divide that quentity equally and
distribute it among t six months.
Today, what is thé pogition? The 400
million yards have®gjlready bheen
exported. Naturally, the industry com-
plains that this will mean that India
will be out of the world market curin
the next three months ‘and may lea
even to cancellation.of contracts. What
the industry says is correct and what
the Government says is also correct.

Mr. Deputy-Speaker: Two more
minutes only are left.

Shri Goenka: Is that all? We are
discussing two Ministries, Commerce
and Industry.
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I c!:ix'; Deputy-Speaker: But what can
,ado’

Shrl Goenka: If that is your ruling
Sir, I caanot help it. 7This is the tex-
t#e policy of the Government and ;ou
will remember that last time when we
were discussing the textile policy dur-
ing Question Hour and the whole
House stood up, the Speaker ruled
that it would come up for discussion
during the Budget debate and there-
fore those questions need not be raised
at that particular moment but might
be covered during the Budget ieba'e.
This is one of the vital industries nf
the country. It is for you to Jecide
whatever you please. So far as cloth
is concerned, I may say that the
policy of Government has been one of
vacillation. They do not know their
mind; they have not been able to de-
cide what they should do, how smuch
they should keep for home consump-
tion and how much they should export
Whatever duota they decided upon for
export should be distributed into
monthly instalments. This is the .
reason why we have no cloth in the
country now.

Then again, Sir, the mills have m}&
huge profits. If you seec the bhalauce
sheets 'of the varlous milis, you will
find that though they have produced
less, they have made 30 to 100 per
cent. profits. That is an important
aspect of the question to which I
would like to draw the attention of
the houn. Minister for Industries.

Then, Sir, I come to jute. In regard
to this item we entered into an agree-
ment with Pakistan, which provided
for supply of 3% lakhs of bales within
six ‘weeks of the, date of tho =agree-
ment. We gave them terms which we
would never have dreamt of giving.
The resylt is that we have not even
got 20.000 bales although we agreed to
100: 144 rupee exchange ratio. [ would

" like to knbw from the hon. Minister

as to what is the idea underlying the
agreement? Is it only a one-sided
agreement? Are we to go on ;supply-
ing coal and other necessary materials
to Pakistan while we do not get com-
madities in return according to the
terms of the agreement? Our past
experience iry regard to Indo-Pakistan
Agreements is that it is only a uni-
lateral performance: we on our side
abide by the terms of the agreenrent.
No exnort prices have been given by
the Pakistan Government to the private
parties although it is one of the terms
of the agreement. I would li'te to
know what -Government have be2n
doine in regard to this matter and
whether they will consider stonping
further supplies of coal to Pakisian im-
mediately, until and unless the jute
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which they have promised within six
“Weeks-ef. the agreement is supplied to
us.

The other point I would like to touch
upon is the policy of Government in
regard to O.G.L. As I have said these
black-marketeers do not want control;
theys do not want decontrnl; they ‘do
-not want O.G.L.; they do not want any
goods to be outside the O.G.L.; they
want O,G.L. in one instance and con-
trol in another so that they could make
money at every opportunity.

I will take one recent happening.
Camphor has been put on the O.G.L.
What was the position of camphor be-
fore it was put on. the O.G.L.? The
supply position of camphor was that
every user and every industrialist
could get his quota according to his
requirement. .Then the trade was
allowed to import on the basis Qf their
imports in the previous years. =~ =~

Now, Sir, camphor, as you know is
burnt in temples—it is a luxury item.
It is .not a necessity for the country.
So [ar as the industrial quota was con-
cerred, it was perie:tly ail right, be-
cause they used to give v the industry
what they wanted.

Pandit Malaviya: (Utlar Pradesh):
Obviously the hon. Member Mr. Goenka
should be aware that worship is not
considered a luxury by the people of
this country.

Shri Goenka: Worship does not mean
burning of camphor. Anyway I am not
going to enter into an argument over
that matter.

There is very large speculation in
this item. If eamphor is to be put ¢n
the 0.G.L:;, I would ask my hon. friend
to put playing cards also on the O.G.L.
People want all items of luxury. There
i$ four hundred per cent. profit in that.
WhyLshould not that be put on the
0.G.

What was the result of camphor being
put on the O.G.L.? There was large
speculation. There is a forward market
in camphor. Once camphor came on
the O.G.L., people speculated and the
total supply of Japan and America has
been purchased by one party in
advance at a price which ] shall give
shurtly. So all the produge of Japan
and America has been purchased. Two
parties who knew this information one
month in advance cornered practically
all the stocks of camphor here and
they have also cornered the stocks in
America and Japan. After all the
produre nf éamphor is smdll and they
get what they wanted. This is not
the nnlv item. We put vencil on the
O.GL.; we imported 2% crores of
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pencils which is our 2§ years’ require-
ments. We have imported mercury
which will last us 50 years.

I just want to know what is ths
polily of Government. Do they want
control, or do they not want control
If they want control, let them have fi
firm policy with regard to it. What is
the purpose of putiing items on the-
O.G.L.? How did camphor come¢ on
the O.G.L.?

Then again, Sir, you will_find many
items which are put on the O.G.L. from
time to time, e.g., cycle parts, cotton
piecegoods, hand tools, etc. When it
suits certain individuals an item goes
into the O.G.L.; if it suits certain other
individuals it goes out of O.G.L.

When an item is to be put on the'
O.G.L. a definite case should be made
ouat that this country could not do with-
out it and there is a shortage of that
item in the foreign matkets. I can
understand an item being put on the
0.G.L., if there ic shortage of supplies
outside and if it is vital for our require-
ments. That is a perfeclly valid
policy. But in regard to matetials of
which there is abundant supply in
the foreign countries and our require-
ments of which is~ lindited. I do not
find any justification for their being
put on the O.G.L. What is (he justi-
fication, T would ask in all humility to
my hon. friend, to put camphor on the
0.G.L.?

Shri Hussaln Imam (Bihar): Could
the hon. Member please give us some
figures of import of camphor last year?

Shri Goenka: The gamble in cuom-
phor runs into crores. There is a
forward market in that commodity in
Madras. Bombay and Calcutta, and
while stocks will run into hundreds of
cases the gamble will run into
thousands of cases. This has been a
notorious fact. :

But our whole difficulty is this that
our friends on the Treasury Benches
are uninformed in regard to the articles
in which there is a gamble. There is
a gamble in sewing needle. One fine
morning, if a man has got ‘s me
influence he :ces that sewing needles
are put on the O.GL. These things
are happening day in day out. I would
request the hon. Minister to find out
what are the imported materials in
regard to which there is a fnrward
market and how the forward market
operates. Today in regard to these
thines what happens is this. In regard
to these items the Government does
nol get anyt,lng either by way of
ingome-tax. . } by way of sales tax—
the black marketeers hoards get bigger
and bigger.
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" Mr. Deputy-Speaker: The hon. Jem-
ber has taken 25 minutes.

Shri Goenka: I will conclude in two
miautes. -But let me make a final
request to the hon. Minister. I would
like him to have his own sources of
information. I would like him to have
all the information in regard to the
forward markets, private or official, in
this country. I would like him to
study them himself I would like him
then to decide for himself as to what
are the commodities which should go
on the O.GL. and what are the com-
modities which should not go un the
O.G.L. This is one of the aspezts of
the question.

In regard to the cotton textile indus-
try let them fix a quota for exports.
Let them decide what should te the
quota and then let it be equitably
distributed. Let it not be said that all
the cloth has been exported and there
is a complete famine in this country,
and one fine morning we stop that
policy and take to another policy and
again cHange it afterethree months.
Let us not go on vacillating on un-
certain policies. Let as decide cnce
for all.

Finally I will make onre Tequest to
my hon. friend the Comm:rce Ministar,
and that will be my finnl request. Let
him allow people to read his micd.
Let him not speak out. Today I
honestly feel that the cv»nmercial ¢ m-
munity, the merchants and other
people feel that they cannot re'y on
the statements of the Covernment, I
am very sorry to say sc. But this is
exactly the feeling ol a class of peaple.
Sir, I would like my hon. friend the
‘Commerce Minister; as he said when
he joined - office, that he will be
absolutely mum, that he will not
speak, that he.will act.- I would like
him to act and act in his own way.
But let him not speak out. Because,
it creates a lot of dislocation in the
market, it leads to a lot of ~omplica-
tions, it leads to a lot of speculation,
and when they know it is not Jone, fur
very good reasons, there is a grievance
that people cannot rely upon the state-
ments of the Government. I am suy-
ing this in all humility. I will beg of
you not to misunderstand. I only tell
him in the best interests of our coun-
try and in the best interests ~f the
Government and everybody concerned.

Shri M. C. Skah (Bumbay): At the
outset I must say thet 1 was first pua-
zled as to why the Ministries of Com-
merce and Industry were kept separate..
1 was very happy when T learnt during
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the session that the Ministries of Com-
merce and Industry were joined to-
ether under one Minister so . that
ere may be better co-ordination and
efficiency.

If we survey the entire fleld of cem-
merce apd industry for the last year
I think we can come to one conclusion
namely that the policy followed by the
Ministry was one of hesitancy, inaction,
belated actionr and sometimes of drift.
Sir. my hon. friend Mr. Goenka has
already spoken about textiles, So I
will*not take much time over it. The
hon. Minister on the 8th March stated
in his reply to a short notice questicn
that the position was improving as far-
as cloth and yarn were congerned. 1
have got some experienve and I know
also from those who have experience
that the position has not imoroved at
all. When I went to Ahmedabad dast
week I . found that the black-market
was flourishing iike anything. [ was
informed by, a reliable person that cloth
of certain varieties cannot be obtained
at controlled rates. At times the cloth
was sold at 209 per cent. of the control
price. Now it has receded awnd has
gone to 150 per cent. Of course it is-
with regzard to certain varieties only.
The unfortunate position is that the
policy of allowing exnort in the carly
months of 1950 and theieafter was so
disastrous. It was pointed out then
that if you. export cloth of coarse and
medium counts spun from Indian cotton
which was controlled at a very low
price when compared with the ruling
rates of the world market. then natural-
ly there will be scarcity of that cloth
and at the same tine the home con-
sumers shall have to coaswne cloth,
which costs about Rs 1-2-0 or Rs. 1-3-0
a yard, that was spun from the im-
ported cotton the price of which was
very high. That nas now come too true.
The production has gone cown. The'
peak production was'in 1348 when it
went to 4.300 millions. In 1049 it went
down and in 1930 the production was
less by abcout 3625 millions or  so.
There was certainly some loss of pro-
duction because of the sirike in Bombay
and there was a shortage of 203 mil-
lions. But there 'were abnut thirtyone
units not working. They were un-
economic units. I am told certainly
that they are uneconomlic units. But
it was up to the Ministry to consult the
experts and find out the way how to
increase the production. That was not
done and the acute sgnortage is there.

‘ There is another cause and that is
shortage of cotton. That too. &t I
have stated was due to the policy of
bélated action. That is sn. T am most
reliably informed that mili-owners were
prepared to purchas> cotion from
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America which then stood at Rs. 1,500,
but the decision came very very late
when America banned the export and
the price went up to Rs. 2,000 and od:l.

Egyptian cotton was available at about’

Rs. 2,200 but there.again the price shot
up -to Rs. 4,800 or_ so. )
_remained there. The cloth shortage
came and at the same time shortage
in yarn also.

We all know that there ere ebout 25
lakh handlooms in the ‘whole country
and about one crore and fifteen lokh
eople are dependent on these hand-
ooms. But because of lhe shortage
of yarn only 40 per cent. of their re-
quirements is being allowed to these
handlooms and therefore these people
have to remain idle. The position ought
to have beeh improved.

1 was speaking about the belated
action, about inaction and about drift
and I would like to give just one or
two instances. In respect of Bengal
cotton 1,50,000 bales were allowed to
be exported. The couirol price was
something like Rs. 600 plus export
duty of about Rs. 800. But these ex-

orters were allowed to sell it ot
ﬁs‘ 1,900 to Rs. 2.07. That rneans
that those exporters or busincssmen
were allowed to bag a profit of several
crores of rupees. As a matter of fact,
if those 1,50,000 bales had becn sent
to the mils which could ha.e pro-
duced so much of cloth of 10 to 12
counts, we would nave to a certain
extent solved the question of shoitage.

[SHRIMATI DURGABAI in the Chalr]

But 1,50,000 bales were allowed to be
exported and that 100 at control rates
plus Rs. 800 export duty. As & matter
of fact if the Government had taken
all this and wanted to export it for
purposes of getting goods from Japan,
they could have done it on a Govern-
ment level and got those. few crores
to the Government treasury. That
was not done. Sir, such is the posi-
tion with regard to other matters alco.
Today the position is that the
handlooms are practically starved
because they get only 40 per
cerit. of their requirements, and so
there is unemployinent, starvation,
hardship and suffering. Still, when
questions are put we are told that ‘the
position Is improving’. As a matter
of fact I do not find that the position is
fmproving. It is gnod that the hon.
Minister has already appointed two
high-power’ Developrent Committees
and I am sure that if full powers are
given to these Comnittees and it their
advice is acted upon then there is some
hope for improvement in the situation
very soon.

The shortage
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That {s about cotton and sbout- tex-
tiles. Let us now take up other things
and examine what is the position. In
regard to cotton waste there was a pro-
posal to have 50 per cent. export duty.
Then the matter was represented {o
the Ministries and the hon. the Minister
of Commerce and Industry and the
then Minister of Comimerce and the
Minister of Finance were kind enough
to hear those representations, and the
duty was lowered to 20 per cent. From
the 1st of March the dutly has been
ralsed to 50 per cent. But unfortun-
nately no exports are allowed. Though
the Finance Minister has put ebout
Rs. 1 crore as the income I sam told
that about a lakh cf bales are still
lying with the merchants. They are
not allowed to be exported and no
decision has yet been taken. There is
sutfering for the merchants, There is
loss of money to the puhlic Exchequer
and no decision nas yet been taken.
If exports are to Le banned, I am en-
tirely for it. Let every ource of cotton
waste be put to use if our mills are
able to spin yarn from that. But then
the nolicy has tg ke decided upon. It
must be decided sion so that there
should be vo unnecessary hardship to
the trade. Let the normal trade chan-.
nels put their position hcfore the Gov-
ernment and let Government act upon
it. I am sure that trade and industry
will fully co-operate with you.

With regard to other conirols I wiil
refer to cement. There wu, a ques-
tion of decontrolling cemeyt  The pro-
duction has gone up. It is now 20
millions and the cajacity is for 3-1 mil-
llon tons. There is also fuither pro-
duction going to be to the extent of
6 laks tons next year, i.c., by the end

of 1951. Thus we will have roore than
sufficient production of cement. I ask
why should there be conirsl now?

There was a discussion about decontrol-
ling cement. The hon Minister of
Industry and Supply also stated in
Madras that the question was under
consideration by the Government, but
gtill no action is taken. Why shou'd
there be control when there is enough
production? When I wisited Bombay
last August, though the production was
going up, <nd there was no scarcity,
there was a proposal to raise the price
by Rs. 10 per ton, what was the reason
for the Government to raise the prices
of cement by about Rs. 10 per ton. I
discussed this matter with the trade in-
terests and we were all surprised ‘and
I had to write a leiter to the hon.
Minister for Industry stating that this-
proposal of the rise of Rs. 10 was abso-
ltgte y ungustiﬂ%d. IAfterhthis. the mat-

r was dropped. arn happy to learn
this. Today there are tnreé factories
and
therefore cement may not be decontrol-
led. That, I think is not the right
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policy. By all means encourage these
factories, subsidize them if neces-

‘sary but if there is no case now for -
control, why should the control be kept -

even for a minute further? Why
should money be unneces
on the staff that Lo Kepts 7 Wasted

Then I come to Lhe guestion of coal.
Here also the production has gone up.
It is more than 319 million tons, The
offtake is from.26 to 28 mi'lion tons.
There is no case now for keeping any
control over coal. Why should it not
be removed? I feel that all contrcls
except where it Is necessary, should be
liftesi up as soon as pnssible. 1But noth-
ing of the sort is being done.

As regards steel and pig iron there
is scarcity. The production of pig {ron
{s about 2,80,000 tons and the consum-
ption is more than 3 laxh tons. I am
told that a good quantity is to be
exported to Japan. [I-am told xlso that
some quantity is to- be given to
Pakistan. When we have got many
small industries existing in India and
when so many engineering industries
have come up during this World War II.
yet they are not given their full quota.
If vou have got this, 2,80,000 tons or
more, I ask why shouid you not distri-
bute it equitably among these engineer-
ing irms and why should any of this
quantity be exported? I appeal to the
hon. Minister of Industry and Com-
merce to consider all these points and
to come to a decision as early as pos-
sible. Sir, I have much to say on many
topics, but as my tite is up, | am
sorry, I cannot deal with them.

Shri R. Velayudhai: Madam, I never
expected that I will be getting a chanre
to. speak today on this Ministry, i.e.,
Industry and Commecce.

Mr. Chairman: I w-uld request the
hon. Member to strictly confine to the
time limit because there are a leri
number of Members who want to speak.

Shri R: Velayudhan: 1 shall strictly
confine myself to the time which is
allotted to me, Madam. 1 think the
Industry and Cominecce Mimistry  is
perhaps the live wire for the shaping
of the economic structure of the coun-
try. Looking from this angle I visua-
lize that the shaping of the future eco-
nomy of the couniry depends mostly
on these two Ministries, Industry and
Commerce which have been amalga-
mated recently. I am very glad 1o see
that for this Himalayan task, we have
got a capable and earnest Minster in
charge of the portfollo.and I have gieat
confidence that before he relinquishes
the job, we will have a diiferent eco-
nomy altogether. Of comge, 1fo:-i g
settled economy, we regquire plannin
and we have appointed the &annlnz
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Commission. I am not a critic of the
Planning Commission as. such, but
I think without having a settled
philosophy of economy before us, the
Planning QOmmiseion. whatever reports
it may produce, will not be of any use
at all either for the country or
for any Government. My complaint
is that the Government have not
only not prepared the peéople but
they themselves are not prepared
for a settled economy in the country.
- That is why we have not got an indus-
trial policy. We have not yet a settl-
ed commercial policy nor any other
social policy either for the people or
for the Government itself. We have
had enough planning in the country
before and the Congress which is in
ower today had planned even in 1£35
tself and had appointed a Planning
Commission at that time and that Com-
mission had done a lot of work. and
submitted its report. After that we
have in the country the Tata Birla Plan
and the plan of G:ndhiji which was
submitted by the Sewagram friends.
None of these plans was useful to the
Government nor the Government had
any interest in worxking any of these
lans; even though it was in power
or the last four yeacs.' T think, recent-
ly the Prime Minister has come for-
ward with a statement that within 2
months’ time we w!il have the report
of the Planning Commission end that
the industrial. ~ommercial and other
. developments of the country will de-
pend upon that. [ am certain that
whatever reports we may produce, un-
less we, ?repare the country for a philo-
sophy of economy or for a social order,
no plan will be able to give- a new
enthusiasm, a new set-up or a new
order in the country. That is the
prime thing of the coiv.ntry today. Of
course, &t is high time for us to decide
whether we .want a capitalistic or
socialist order. Waat we have today
fs a confused social order and con-
fused thinking in the econorule fleld
altogether. We have no industrial plan
to carry on long range plans. For
example, take the case of hydro electric
schemes. It i3 my huinble sabmission,
Madam, that even when these hydro
electric schemes are completed, we
we will not have enough industries to
make use of them. Thus we are work-
ing in a haphazard way; we are planless
when we organize the industrial deve-
lopment of the country. It is high time
for us to see whelher private enter-
prise will succeed or not. My own
personal view Is that we have nrot -
given the capitalists of the country
enough  opportunities to see whether
they coul ive us a controlled eco-
nomy or a kind of a capitalist economy
or radical economy in the country. I
have got some hopes in the capitslists
of India. But, :ry complaint {s that
Government has not given them the
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opportunity to work. The surprising
thing is that the Govarnment have
not given a chance even to the radical
economic section in the country also.
‘That is the greatest handicap in the
way today. It is confusion that is per-
vading the country. There is psycho-
logical confusion; there is political con-
fusion; there is confusion in the Gov-
ernment set up also. The time for a
..capitalistic system of economy has gone
for ever in Asia. It is lime to have a
socialistic system of economy, We are
having a number of conirols today.
Government iz aware of the corrup-
tion, malpractices and blackimorketing
in the country. But, at the saine time.
the Government is not able to get out
of the control-mania’ because it has
fallen into the vicious circle there.
Take for example vement. It is well
known in the couniry that we have got
enough cement. Yet, the Government
is not going to de-conirol it. Take the
case of salt. Government itself hac
given forthright stateinents that there
is enough salt in the country: yet it is
not de-controlling salt. All there
troubles, chaos, confusion have been,
created by Government because of
tdhesij measures which they have intro-
uced.

Let us turn to food control also. I
can understand if there is sirict control
and strict rationing in the country.
There is nelther strict control nor strict
rationing. . Hundreds of reople are
queuing up before cloth shops. Have
you heard at anv. {ime in the history
of this country that jeopic sterving for
want of cloth? Is i not a crime.on
the part of Government to allow people
to go without cloth when we have got
enough textile mills !n the country.

and when we have got handloom weav--

ing in this couniry? Whn is respon-
sible for this? Is not the Govermment
guilty for the present state of malad-
ministration in the country, guilty for
the misery, troubles and starvation of
these people? I accuse them because I
stand for the poor people, the com-
mon man, in the country. The Govern-
ment is responsible for the present
confusion in the industrial and com--
rr}g{cial field. Nobody else is respon-
sible.

A

1.8 for private entecprise, because
priy enterprise will have a lot to
. do in this country tuday. Even the
communist China, when they came into
power, have removed all controls on
factors that go towards capital forma-
tion. They have given free hand to
private enternrise: but they have sto*
the Intelligence; they rave pott the
enthusiasm: they have got the drive
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and they have got a spacilic economic
plan. Behind all, the communist ideo-
logy is there. In Indla, there is a Jov-
ernment which has a teadition which
was built up by the Master of the
Nation, Mahatma Gandhi. We have not
got that economic philosophy today: we
have gone away from it. Even take
ithe khadi industry. What has this
Ministry done for that? That is a small
thing when compared to the Luge waste
that this Government is incurring on
the nation-building programmes which
are mostly nation ruining devices. I
was very happy when hon. Mr. Ma:htab
came to office, because he was a trusted
follower of Mahatma Candhi and 1
thought he will put first things first
and that he would give @ fillip to the
khadi industry. Today. that industry
is going out. A week before, the
Secretary of ‘the All India Spinners’
Association has stated that he is wind-
ing up his Association and giving it
up. Government is spending a lol of
money. I ask, why cannot the
Government come forward with
a plan for the formation
of a great corporatlon to take up all
the village industries, and work out the
consiructive programme of Mszhaima
Gandhi. instead of going to large-scale
Industries and wasting n.oney. You
do not know the technitue 6&f larve
scale industries; you have not got (he
tralned personnel. Our tradition is a
different one. We have an ancient culs
ture and an ancient civilisation.
We bhave our own rural or-
ganisations. Why not revive those
rural organisations, in a socialist nature.
It is no use saying that we are going
for communism, that we are going for
radicalism. All thest things are invited
by the Governmeat and by nobody
else. For planned industrialisation of
the country, we will have to ook to
the background and traditions of the
people. It is foolish o think that with
hydro-electric power alone we can do
everything in the couniry when the
small man has not cven a pie to pur-
chase kerosene daily. It is simply a
dream of the drearners who think that
they can create an industrvial-civilisa-
tion within the twinkling of the eye.
That is impossible. We have got
about forty crores of people in the
country. We wiil Lave to give them
food. clothing and shelter. These are
the primary necessities. There is no
good in saying that you will be giving
them pre-fab houses after 10 years.
Leaving the background and traditions
of the people we are thinking in terms
of large scale indust:ies and wasting
crores of rupees at the expense of the
starving millions in the country. This
Government is irading on the Carcasses
of ‘the people of this country. Four
years time is quite enough for » Gov-
ernment at least to create a State of
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a welfare satisfactory to a large num-
ber of people. 1 do not believe that
ine Government would create a revolu-
tion in the country. I do not believe
that you are cagable {o iniroduce com-
munisth or snciaiism in the country.
But lét something be done immediately
to give the people the above mentioned
three elementary benciits. The pro-
blem could have been so'ved if you had
the will. But, the Government is
thinking of something eise. 7They have
wasted a lot of money. They are
thinking of western culture and civili-
sation. But, they have fuiled in satis-
fying the people of the country. -

Dr. Deshmukh (iladhya Pradesh): I
am very glad that at long last, aithough
late, the Ministries of Industry and
Commerce were joined together. When
sitting as Member of the State Trad-
ing Committee, this issue had although
only indirectly come up before us, as
a result of the evidence given by the
officers of these two Ministries and it
was apparent to us that one of the
first things that the Covernment would
be well-advised to do was to combine
these two Ministries. T am also glad
that we have in charge of  this Mini-
stry a person who is active, who is
capable of taking decisions on his own,
unfettered by the advice that he re-
ceives from the Secretariat. Yet, I am
afraxgi. I must say that things have
not improved to ihe extent that we
would like them to improve. So far
as industries are roncerned, there is
certainly an improvement and con-
siderable noteworthy progress as is
seen from the repcrt supplied to us.
But. I am constrained to say that much
of this progress is in spite of the Cov-
ernment and not because of the Gov-
ernment. From razor biades {o ship-
building, there Is progress and  the
country has geared itself to fvixly rapid
industrialisation. But, the beip tﬁat
the industries receive from the Minis-
try and from: the officors, is precious
little. I may give one instan-e which
shows the general way in which raost
of the things are done so far as imn-
port licences for raw rantertals and
other facilities are conecdrned,

Take the case of the biscuit industry.
There is installed capacity so far as
biscuit manufacture is concerned to
the extent of 22,100 tons. The flour
reguirements are 15480 tons, whereas
the supply to these biscuit factories
has been as follows. In 1948 it was
3.990 tons. in 1949 it was 1.715 tons
and in 1950 it {s likely to be something
like 4,916 tons. That is to say the
supply is hardly a third of the require-
ments. even in 1950 and it has been
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much less in the other yeavs. So, on
the one hand Governmecnt wants to
encourage industries, to schieve greater
industrialisation of the country aand
they issue permits for importing
costly maclinery from abroad; but
when these come what happens here?
They are not allowed to be used for
one reason or the other.  Can you
imagine any factory or iadustry ran
survive or make any progress uuder
these circumstances when the raw
material required is not being supplied
to them in sufficient quantities? 1In
spite of the combination of the. Minis-
tries of Commerce angd Industry, and
their wholc-hearted support, [ under-
stand that this matter is beld uvp in
the Food Ministry Hen Members
may feel that biscuits is un artiéle of
luxury and a matter not deserving of
any urgent attentinn. But a little
reflection would show that that is not
so. I would like to inform the House
that we were importing—and we shall
probably continue o Linport if we do
not prodlice it in the countiry--biscuits
to the minimum of Rs. "5 lakhs and
sometimes the imports were as much
as Rs. 1 crore. If we want to stoh this
drain from this country, stop this strain
on our foreign exchange resources, we
have to 'help the people to produce
the biscuits that we want to produce.
If you do not believe fu manufacturing

“biscuits. an't want to <top thoir consum-

ption altogether, then cume to such a
decision and stop all these factlories
or confiscate them or do something of
that sort. But if you want the bis-
cuits to be produced and if you want
these industries to flourish, then this
sort of policy of the Govermment should
stop. Sir, this is not the only instance.
I can give many. ‘'I'he hon. Miuister
probably does not have an idea of the
number of persons who have come to
grief B¥cause the raw materiu) reouired
for their industry has been supplied in
the most inadeqjuate, in the most feas-
ing manner. If Government is not able
to make the supply, why do they not
state that clearly? L'hey seem to have
bungled in a large number of items
and things and there is hardly any
redeeming feature in the matter of
supply of faw materlals {o the indus-
tries. We have had a long debate in
this House on Jute and our hon. friend
Mr. Tyagi told the hon. Minister of
Commerce that he must dismiss almost
everybody in that Ministry. If hetwere
on the Industries Ministry then, e@n
sure he would have probably rewSig-
mended a similar step in respect of
that Ministry also. But my conten-
tion is that a little inore sense should
be imported into the adininistention of
these Ministries. We have a set of
people on the treasury benches there—
very nice people— but many ! them
are either abnormal or  subnormal.
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Very few of them ‘we uormal and
exercise their commonsense, e:gcepting
of course, my friend Mr. Tyagi. iGen-
erally I feel the exercise of common-
sense is very much waniing. "So f{ar
as Mr. Mahtab is concerned, he kLas
strong commonsense and he cap-'lake
decisions also. and 1 rope he will use
it a little more and not allow things
to drift in the way they do now. 'We
appointed an Export Promotion Com-
mittee and that committee recommend- -
ed certain things. We were concc_erped
with our balance of payment position.
‘1t was not favourable. We wanted
this state of adverse balances should
be cured and so for the purpose of in-
creasing exports the Commiitee rmade
its recommendations. What happened?
The whole Ministry and the whole Gov-
ernment went blindly aftet that report
without stopping to see what the con-
soquences would be. The deflciency
fn textiles SKir, is & «wl commentory
on the efficlency of the Government.
The Government should bave known
what this export of yarn. this, export
of cotton. this export of cloth wouid
lead to. They should have known that
such indiscriminate export would in-
evitably lead to scarcity of cloth., It
is no good my hon. frien:l coming here
and trying t¢ convince us by long ex-
planations and saying that Le is doing
everything that is possible: True, he
is doing everything that is possible, but |
the question is, why did he not or why
did not his predecessor. act correctly at
the proper time? We do not question
the .sincerity or the intentions of any
one. But neither good intentions nor
hard work take us anywhere. The
Minister must be able to deliver the
goods which this "Governmeént, I am
sorry to say, has failad-to do. I feel
the Government would have saved
itself from many a biunder had the
intelligence in this [House been made
proper use of Certain concrete pro-
gosa]s were placed Yefore Government
y me on behalf of a group of Mem-
bers of this House. Some 4 of us
went round the country and saw how
the various industries were working
and we made a few specific suggestions
to the hon. Minister for his considera-
tion. We said these are the things
which should be Jdone if you want to
help these industries and to help these
Beople to industrialise the country.

ut I am sorry to say that Govern-
ment has not seen the wisdom of these
suggestions. They ...

Mr, Ohairman: The hon. Member may
resume his speech after lunch.
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. The House then adjourned jor
Lunch till Half Past Two of the Clock.

The House re-a%eméled after Lunch
at Half Past Two of the Clock. :

SHRIMATI DURGABAI in the Chair]

Dr. Deshmukh: I was dealing with
the suggestion I had made to the hon.
Minister aboul constituting a com-
mijttee, a very small committee. repre-~

niative of Memubers of the Ilouse as
well as industrialsts .l laboar. just
to find out the ways and means and
make suggestions so that we may he
able to help the industries in the coun-
try and remove spme at least of their
handicaps. Because, we find that many
of the industries were heing handicap-
ped without any necassity to do so, and
there were many things which were
easily remediable as a result of which
the industries wouid have grenily bene-
fited. When the hon. Minister is creat-
ing o many new bodies and develep-’
ment committees, I would suggest to
him always to include a few Members
of this House on those committees.
There Is a distinct advantage in con-
sulting the representatives of the people.
At present I ind that in many instances
these committees are exclusively com-
posed of either the merchants or some
other reprcsentatives, but very few
Members - f this Flousc are associated
with them. I do not want to suggest
any particular names for that purpose
I am prepared to leave it entirely to
his choice—but it is very necegsary that
he should have same idca of the other
sides and bearings of question which
otherwise 'is not likely to be present
before him.

There are some things which oc-
casionally take place which are not
strictly in consonance with the general
policy of the Govarnment. or in-
stance, I think I am correct in say-
ing that this Governm=ant does not like
monopolies, whether it is of jagirdars,
malguzars or zamindars. Everywhere
we want to cut down private nionopoly,
but when the cotton situation was get-
ting out of hand, although we hold
and stated that it was not getting out
of hand, the Government decided
to handover the monopoly purchase of
all the cotton in a particular area in
my State to only 4 persons. My sub-
mission is that this {s not at all in con-
sonance with the Government's policy.
Wherever monopolies are recessary
there snould be State monopolies and
not private monopolies. Well, the

" result of this order of appointing on}

four people to buy all the cotion in
a few districts was that the cotton
markets were closed for a very long
time and a lot of penple suffered as a
result of this. 11 wmouugolies are to be
created, let them be state monopolles.
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It is time that these nominees are
completely removed.

This naturally brings me to the ques-
tion of state-trading. It is a leng time
back that the State Trading Committee
reported and we are told that
the recommendations are still
under consideration. As a matter
of fact. when the State Trading Com-
mittee reported, the situation in the
country and in the world was quite
different.” There was no Korean wur,
and it was pointed out to us that there
was every possibility of trade and
commerce coming back to normalcy.
It was for that reason that we did not
recommend a wholesale recourse te
state-trading. But if one were to con-
sider the recommendations of that Com-
mittee in the present context and exa-
mine them against the present back-
ground one would be forced to recomn-
mend that state-trading is absolutely
desirable on a much larger scale and
no time should be lost in resorting to
it. 1 am glad to find from the debate
* on the jute question that even the hon.
Finance Minister not only does not
abhor it but likes it considerably and
thinks that that is one of the ways of
dealing with the jute problem. What
Josses we have suffered in jute 1s a
matter for calculation. I think the
former Commerce Minister admitted
that at a conservative estimate the loss
was at least Rs. 12 crores. According
to my friend. Mr. Goenka, the amount
went up o Rs. 48 crores.

Jute has been discussed at length
but we have not had sufficient time to
discuss the losses on cotton. The matter
was referred to by my friend, Mr. Shah,
earlier and if we similarly calculate
the losses on the export of cotton, on
the export of yarn and on the export
of textiles, I am sure there would be
another Rs. 50 crores of losses that we
have suffered. So far as short staple
cotton is concerned, it is being sold
woday at Rs. 1,950 per bale. Rs. 600
is the statutory price fixed by the Gov-
ernment, Rs. 800 per bale is the duty
and the het profit derived by the mer-
chant is Rs. 550. All this would have
come to Government treasury if we
h&a state-frading scheme. And I am
ghtad to say that the State Trading Com-
mittee had .recommended trading in
raw cotton specifically as an item
worthy of being taken up. If we cal-
culate the losses we have been made
unnecessarily to suffer the amount lost
would be colossal and if we had really
been wise enough to save this amount
we would not have been driven to the
sorry pass to which the country hag
come today from the point of view of
its finances. The somewhat inconsi-
derate export of yarn has led to a very
very bad situation. I had given notice
of an adjournment motion on the situ-

31 MARCH 1851

List of Demands 5589

ation and sat afraha by weavers In
Nagpur. In fact, the situation that
obtains in Nagpur obtains in almost
every textile centre. These persons,
lakhs of them, have suffered for months
and months; they are not getting suli-
clent quota of yarn. Whatever they
get is very little as a major portion ef
it goes into the blackmarket. God
knows how! Then there was in Nagpur
a slump as a result of which there Wwas
no demand for the goods. The pnor
weaver who lives by nothing else but
weaving found there was no demand
for their goods. This led to a cut
throat competition amongst them. If
one offered a sari for Rs. 10 another
offered it for Rs. 9-8-0 whether he could
afford it or not because if he wants
his family to live he must sell. There
were actual riots when some of them
tried to sell their manufactures ai un:
remunerative prices because want of

.sale meant they could not

buy yarn nor carry on thelr
avocation. The situation ~ has
really been so desperate that nobody
can blame the weavers for resorting to
satyagraha. I am glad to say that due
to the preachings of Mahatmaji in
this country they resorted to satva-
gmha—] am sure if Mahatmaji had
not taken his birth in this land and
preached non-violence they wouid
never have stopped at satyagraha alone.
The situation is really desperate. Thuse
who have seen things for themselves
alone can.realize it Ten lakhs of
weavers in Madhya Pradesh who have
stood by the country, who have stood
by the national movements in the
countiry, who have always been with
the Congress—most of them belong to
the Congress—today hate the \ ve:ry
name of Congress, dislike the sight of
a white cap. they dislike everybody
who is in authority on behalf of the
Congress. And yet the satyagrahis
carry the tri-colour and shout
Mahatma Gandhi ki Jai. This is the
situation which has arisen in Madhya
Pradesh. An M. L. A. who has been
elected on a Congress ticket is in jail,
and there are many complaints against
the treatinent meted out to him in
jail.—I am sure copies of telegrams
sent by his wife must have been rece-
ived by the hon. Minister.

Madam, all these things were entirely
avoidable. When wé were indulging in
the campaign to export more, there
should have been somebody who should
have seen what comsequences would
follow out such exports.

Next I come to the question of ship-
building. I am very glad to find that
the only ship-building yard in the
country is being helped and that Cov-
ernment has come forward with orders
for building another three ships. In
this connection, theré is a slight mis-
take in the Estimates Committee’s re-
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ort which I would like to point out.
g‘he Estimates Committee is under the
impression that it would be necessary
to have as many as eight berths. Of
course it would be ideal to have ei ht
berths, but for the present if the num-
ber is increased even to four or five
that would be quite sufficient.
would also be more economical. 1t
we accept the necessity of adding two
or three more berths only, then the
expenditure involved would not be very
much more than about Rs. 2'5 crores,
and this expenditure could easily be
spread over at least three to four years
thus bringing the annual outlay to
about fifty lakhs only. If that estimate
is correct, I am sure the hon, Minister
will not find it difficult to help the
Scindhias immediately. 1 am glad that
one of his colleagues Shri Gopalaswami
Ayyangar has already proclaimed that
the financial difficulty is not insur-
mountable. I hope that this view of
the matter would be taken into im-
mediate consideration and the FEsti-
mates Committee’s recommendations
accepted without delay. Next ship-
building, I attach the highest possiisie
importance to the linked question of
manufacture of steel. That should
have tbe highest possible priority and
I am sorry to see that sufficient earnest-
ness has not been shown so far as
manufacture of steel is concerned. I
submit that that should receive every
possible help and if we are really in
earnest I think it should not be difficult
to find the finances necessary. If need
be. we may even stop some of our other,
agttivities and give this a higher prio-,
rity.

I have already referred to jute as
well as raw cotton. My friend Mr.
Goenka referred to the vagaries of the
orders so far as O. G. L. is concerned.
I think there is much to be said so far
as the inclusion and exclusion of items
in the O. G. L. are concerned. It has
been pointed out to me that there is
a definite habit from which the Com-
merce Ministry regularly suffers. When-
ever it issues a certain notification
every three or six months within about
two days’ or three days’ time of its
issue an errata is issued. I do not
know how this happens so habitually.
I have also reasons to believe that the
men who stand to benefit from these
corrections of mistakes or conniving of
errors already know that within two
or three days’ time there shall be an
errata in which certain more articles
would be included. Thus the allega-
tions of my hon. friend Mr. Goenka are
not at all exaggerated. We have de-
finite Instances where certain people
have bhenefited simply because of the
manipulation of the omission and addi-
tion of certain articles in the O. G. L.
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So far as licensing is concerned, 1l
want to suggest a certain improvement
in the procedure. I think that there
should be a counterfoil attached to the
very application for licence and that
alone should be brought or sent when-
ever it is necessary to extend the tine
or renew the licence. An advantage
of having a counterfoil like that would
be that that particular person will have
to bring it or send it and it will also
be possible to know how far he has
utilised the licence that was 1ssued to
him. There are lots of malpractices so
far as licences are concerned. I think
a very large percentage of ihe people
do not use licences themselves. They
are in the habit of selling them to
others. I do not think that any steps
have been taken to stop that, aithough
there is considerable improvement in
dealing with these licences. But what
I mentioned about biscuit factories
still continues and holds good else-
where also. A factory which wants
about 150 tons of steel is given about 20 -
tons. It can neither dispense with the
services of the people employed nor keep
them on because it is not possible to
carry on the industry. These are the
difficulties which are easily removable.
I hope the suggestions I have been abie
to make within the short time at 1ay
disposal would be acceptable.

stwet I AgE ¢ s Fame
grfgar, e #1 god 1
gUA aTh gTET W maTwa
T ) wify sraws ) fear @
TR WA qARAF R WM
wel § awe fraear § 1 AW
fed #1 o & adi ow T v
2 7 gumdlr ), & W F A7 e
wgt X SOM woNi § FW o gen
§ g max grh R F T
@I AT N ww oww fewr
@R g Fiw RO F fgord
qm | S wew A wwd ww
et 7ff 8 o W@ T Y

. Q@ @t wifs qewe w s

Ter g & # wT@ W oem
sqrer @ige< (Popular) st it
1 R wd an g

et oas @ Y TR A
(g ogfe fom oqq Y @
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gel & @ Teew  femdee
(Industries Department) & 1=
W OR ST TG AW AW
TR ge fom am s o S &

xo¥ fey us @€ (Board ) & mar

TaT | 3 A 7 vy =7 (Members)

® ok for wed v aRfeat
(Committees) st sm€ 7§ 1 3w
NE ¥ d@T FW ¥ AT
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F@& O Hifewr (Meectings) #1
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¥ FW O W Z AT W T E
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{uniforms) agr &¥fegz (Secre-
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TI®T OF @ g § R ag g g
i 6 g as o o5 & Awgw A
W a% a5 I3 A4 AQ O TX
T ALT I H ATQ A AT IAePY
ag € (fe s v 0 s
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JATAT 7 Fg FLF g7 @) fafaeey
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programme) & FNW g, A Feefey
TR AT RE, ST W A I
A X (tour) Haw wifwe %,
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Wt dear € FF 2z A7 wgd fa @
WE | AT F FATEN 7 $F FT AT H
fee & qarcvary A g o smim
s E fe ag aRE §orw Wiy
IO g1 Y faear s T
(English translation of the above

tpgech)

Shrimati Uma Nehru (Uttar
Pradesh): Madam, considering the
freaent day general conditions, I feel

should congratulate the Government
for their remarkable achievements in
the sphere of cottage industries. 1
have read that Report time and over
again. I was working under an illusion
to think that along with other indus-
tries, the Government might have
taken up work for the production of
the Charkha spun yarn and that a
mention thereof might be in the
Report. But I do not know for what
reasons no reference has been made
to this point. It may be that the lapse
i8 due to the changed times and 0
probably because the Charkha spun
yarn is not so very popular now. Any-
way, it is altogether a different thing.

But the real thing that deserves our
notice is the way the Mlnht?'

Industry have handled this work during
the last three years. We find that as
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a result of very hard work they have
to make a start, set up a Board. 45
members in all constituted its personnel
throughout and a number of com-
mittees were also appointed subsequent-
Jy. After its formation, the hon.
Minister was elected its Chairman.
Then we note that the Board, taking
considerable pains, held two meetings
in a period of three years, Next we
divert our attention to probe into the
nett outcome and the good that has
-come out of these two meetings of the
Board which consisted of so many
persons of pronounced ability. While
reviewing their work, we ~come to
know that firstly an emporium was
opened in New Delhi. Again we find
that a Women’s Centre has been start-
ed on the Queensway and we further
come to know that a centre has also
been opened at Harduaganj in Aligarh
for the benefit of our male brethren.
We also see that after taking con-
siderable pains they have succeeded
in opening a small stall in America
and the most remarkable thing to note
is that we have now placed a_small
show-case displaying our skill at handi-
crafts in the ship “Queen Mary”. These
facts have been placed before us.
Along with these facts we note that a
delegation was sent to Japan from
which country machinery valued at
forty thousand of rupees was purchas-
ed. Multifarious articles numbering
hundreds can be produced with the
Yelp of these machines. But it is not
xnown what things are actually being
produced? These days a general com-
plaint about the scarcity of mustard
oil is heard. Every time we enquire
at the Harduaganj Centre whether it
was available we are informed in the
negative because of the reason that
mustard seeds are not being supplied
to them. In the circumstances it is
futile to expect that oil could be avail-
able. We come across many similar
instances. We fail to follow the
method that is being followed in the
conduct of this work. Following the
instructions of Mahatma Gandhi in his
life-time, we had also done some con-
structive work; we too had opened such
centres or ashrams and had taken to
such industries, but all this was done
with some difference. The difference
was in the outlook. No success can
bhe expected in the cause of cottage
industries till the outlook undergoes a
change. We feel it wherever we go
about the country. Take for instance
the complaint that was made to me
when I visited Muzaffarnagar. People
surrounded us on all sides and de-
manded that wool should be supplied
to them. Because (f the tnavailability
of wool blanket industry of that place
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is ruined We do not get those blankets
because the people there do not get
wool, Italian blankets, on the other
hand, are available in the market and
that too at cheaper prices than those
made at Muzaffarnagar. Only the
Government can explain the reason for
this anomaly. Going to Mirzapur, one
hears the same complaint with regards
the carpet industry. They have no
yarn. Starvation reigns supreme every-
where. When we watch il this
happening throughout the length and
breadth of the country, we feel simply
perplexed and are unable to make out
anything about the situation as also of
our attitude towards it. I have seen
this Report many times before. As I
have stated we have imported
machinery worth forty thousands of
rupees which we intend to harness in
the operation of multifarious industries.
But the Report is quite silent as’to
the actual use that has so far been
made of these machines. The publicity
through advertisements etc. has, no
doubt, been done but beyond that
nothing appears to have been accom-
plished. The report makes no mention
of the actual work that has so far been
done and the extent to which we have
succeeded in keeping these industries
going. It appears to us as if all of our
cottage industries have become extinct
today. I have to submit with feelings
of regret and sorrow that they are
altogether lifeless and unsipid and this
reminds me today of the saying that
crafts of a nation perish first- before
ruin and destruction overtakes that
nation_ iteelf. You know well that the
first thing that the East India Company
did after their capoturing power ir this
countrv was to destrov all the industries
of our land. but we. still survived and
did not perish. Today we are unable to
feel consclous of the conditions to which
we were reduced then. Now we think in
terms of our duty to meet the present
day situation. We admit that the West
has wonder achievements to its credit
and we realize that they in the West
have accomplished a good deal. Despite
all this we see no reason to adopt the
West as our ideal so much so as to
spend all our money in those lands and
that too at the cxpense of our own
cottage industries and big factories.
We have rather to think how best to
maintain first all our own self and only
then cast a glance beyond the frontiers
of our country. An hon, friend has,
however. just observed that this state
of affairs is nearly impossible. He
maintains that we will have to export
varn and wool to foreign countries as
we have got to get foodgrains in return
for them. The choice befare us, accord-
ing to him, is either to ego hungry and
have cloth or to go naked and have the
food. The same question, I think,
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confronts our Congress Government
too. They have been viewing this
problem with concern and have also
thought over it a good deal. They have
had the beneflt of Mahatma Gandhi’s
advice in this matter and have been
making efforts to act upto that advice.
We are sure to solve this problem some
day or the other. The moment we
revive our cottage industries, all
Western countries will feel subservient
to us. It is, however, impossible to
think that we should continue to supply
them our raw materials and, thus,
strangle our own industries.

Further I have to submit and often
think over this matter as to what is
after all the reason that has held up
the progress of the cause of Khadi and
why its popularity is dwindling every-
day. Every time I enter this House, I
find all the hon. Members fully clad in
Khadi and wearing Khadi caps. All
the Members of the Congress wear
Khadi. But the outcome of all this is
not beneficial in anyway. It is now the
third year of our administration of the
country but our Government have not
done the least publicity in favour of
Khadi. By publicity what I mean is
that it was our duty that all the uni-
forms required in the Secretariat
should have been made of Khadi and
similarly our other requirements in
respect of cloth should have been met
from Khadi. Had we done so, I feel
sure that our cottage industry would
have flourished by this time.

Next, not taking any more time, I
would submit that in childhood I had
read a book entitled Andher Nagri
Chopat Raja (corrupt Government
foolish king). I however cannot use
this expression because the people who
had used it in 1940 were sent to prison.
I would, therefore, like to know as to
what is after all the matter that despite
their being so outstandingly capable,
their achievements in the sphere of
cottage industries are absolutely nil,
The word cottage industry exists mere-
ly in name. The whole of your report
is full of praise for Mysore and there
is nothing in it besides that. It is full
of what and what not Mysore is doing,
but it makes no reference at all to
what we in the Centre are doing in this
behalf. Seeing all this I feel constrain-
ed to quote the proverb anbujh nagri
anjan raja (foolish Government
simpleton king).

In the end i have to submit to the
hon. Minister that I. cannot make any
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remarks about him for the very reason
that while making any remarks to any
representative of the Congress, I feel as
if I. am blaming none else but myself.
I, however, have to submit that he
should very kindly' see that the cottage
industries are revived and I may
convey to him that there is only one
and only one method for infusing life
into anything and that is to strengthen
first of all its very roots, because till
that happens, the tree will never grow
strong. You know well, what is requir-
ed to be done to strengthen the roots.
It is entirely wrong to do things in a
way as may be mere eye wash by say-
ing that this or that is being done to
promote the cause of cottage industries.
What are we actually doing and what
have we really achieved, that is what
we should always try to ascertain.

Finally, I have to submit that the
hon. Minister while on tour should also
include in his programme visits to the
constructive programme ashrams of the
Congress which are working on some
constructive lines and should see what
kind of boys are being trained there
While congratulating you once more,
I hope that you will see to it that o
cottage industries are actually reviv

ot gur: W il N weor &
fr & it & ww w% gafed &
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ag 9w ® dfeowd gz (Gen-
tler "n's Agreement) ¥ =%,
g *es fowew  (Cartel-
System) & %3, =1} g (groups)
WA OWTHL | AT W qY 2@A §
fir wr 91 Y g (free enter--
prise) T w1y ¥ W, Jfew ComE
Y N W A wm ¥ oA
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T TEA eME o AR g A
aff T A gx 4% ¥ =Wy
X FWefa FwA SaEw AR I
A Ao & Afw T97 )

w foefes & & oF Wk
wg ¥ WA g W wE fr oA
gAY et & e ow ot sdfas
qddfedt (Dynamic personality)
wa a? gt Aqr ww fafeedy &
g¥ (head) & X fom & wwaew
¥R fas & gF & & s @
£\ wgreAr ey Y Y gafew fawre
STy FT qg g ST AXE TS
g &k S faae woeh § faamw
@R A UF Jtdm A gfeas &
a0 I ¥ @ T IR ff AT

cqfy ft ag SRR & Al gt

g W N 3w ogec e g el
N oam g & 5 g e
agw x fow & 98 fawer €
afer aga fard &Y aga e A%
&wvﬂﬂ&znmaﬂ%mw

i @ ofiveqew (execution)

w7, QO T O FT qHE AT §
z-rc mA IJEF 9 A AW
 wh T W A| [I TP A<
w wh i e T AR
& s § e ag e doera
N e w46 |
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3r. u
Irdy gifes FW & aw rd
gona & sy aifet (Policy) sifemrt
£ & 37 w1 aga g A} gEn
¥ woagT v F AR WS
o fe ot & ¥ grd g
S feamr & agi F @Y W f
T w AT X st oq g, e A
¥ ur oy 77 § fr smafes arae-
T Y A T Wiy, ¥ g
N N N ¥ oSN Amd
AOEIIT T WX oG aF @
¥h FUW @ AT A A a
g WS T AT | FEd AT I &
foamr v fao A g F gy At
2 fF ogma ot S § A W@
AR § WW 1 ag 4 &
& o & aRA FAGAT & w7 II7AT;
N (levy) ad=d ez (vo-
luntary procurement )& uf@ &
IR AT w1 q@rET FTA foar ) g
WH A FQ@ AT A9 IF AT
wry. (Economy) #gt Y #gi
ggx v dfew ¥ F@ A
AYIT FIA W a® @A A9
*T FEEY §, G A ¥ 9 AR
IT & graw W A 9IMT AqT |
Fgmmar g e wwa o war g fe
T GEAT Y FEW AT AGTAT AWK |
@ qe & gy faReh gwwa A oF
W ISMAT 97 AT I§ KT CF qA-
R AR Fogr g e fearg R
< &1 3 & wwr ad (Coffee-
Board) & g== | ta & g
# 8 W g N IE@ A
£ wifs qgf & T "TIer oA
£1 A ¥ gro s ¥ A
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saeqr & aft § foray Wy &
wr=d (Planters) smfy dar s
el 6 1 wawd (Consumers)
aulq A% *F AW F ww ¥ v
¥ wamar wraer gar § A frge d
(middleman) # % ¥ s
& wmar § e SwEw (specu-
lation) @22 o dorgw ara
F quax & 1w @ A
af AT g7 FO9 AT IS & g7
# 7 T vy ? g gEEa WY
w A wew g AR w ¥ fed
forr gAY &Y sTaEEAT Y SW WY
Yen g | & o § v
gy A UF Sgd A% qArS gAR
TR N ATAT & | AT FATS Tg AT 8
f&§ gt g dar A €1 efew
§ gumar g f5 forme 98 & anor
STQIfET  UTT ag |1 F7 IO ST
9T § 99 % UF quiw Q¥ Ag
WA FEAT & A A qwATR,
I MAET (monopoly) & &
) A wYE &R AW & @ o
AT AT 9@ R S AT AR
wfm s8¢ (ginning presses)
AT g frew [Ramt w7 @
# ik @ frsw Bt gr oW
aw N € dr g & 0 Aw
fresw; & W g o foew
X A= o T S oW
& wwwar § f& g wTOY
¥, =yl & foad 4

A

2,
E

I I A
123
bt
1
£F

i1
g
3
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[ &e1)
w3 o1 g1 & a1 ag W ¢z (Free
Trade) agf @ qmarT| Tt axg
q gt AR AT F, FEd  w:T
dar o &9 # g @ ot ard
gl ¥ FAT UF oA afed ar Sy
g ¥k AR X sam QE fre
® &9 TH FHR HQ § | 4
W AT gH QEEY U WY §
I #Y AN am e, W AW dE
N A W, TOE T aXE 2@ aY
weq g B agl oF 49 §, AR
FER #1 ®wors ai gy deg &
e gk ot fee o gz aw S
o fagrw aff 1 wo ww R Y
Ht wgi aF Ghafl &t w1 Fare
g 9w fear ? gy sw o
# fow #1 3f o® g § AW
frr @ ag e four mm & fw
qoirardy @ ant e w< A€ fa¥,
at af ofeeal, /@ ¥ SO SO
o FT WT R | 7 T AW & A
agf g afew @ & dw oawt & o
g | #fies wf (Capital shy)
@ ¢ A @ swmoamn
W AER g A @7 fEF goftadr &t
® g9 ¥ %, I9 A dfefoe e
#% stewaa (Capitalist mode
of production) % 7 N sw
w1 3T g7 AT G T AF | W qE
o aw gy qgfs & Swra
® GFA § | WAT §F FE 9T WY
At =t gaTr arg A ) gl
aTF AN TR FIT ATSHATT ¥Y
orfr & fF 77 g -dfrefee
(Pro-Capitalist) § atx &t gwwer
* worg ¥ oty w &% wme
(Black market) s %1 st
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frer & 1 @ aemr B Q8 @k
qoTar A ar @war | s Ny
N A aR T R A a@qwE )
st #51@ (Control) &, o< fesds
(decontrol) #T fear, amer ato
ste oo (0.G.L.) € fex wreeg
(Licence) #x fgar 1 g& & =
& & &I (castor seed) ¥
ae (market) ¥ ag gam fr ag

- FF JE Ho Ao TIo F HIAGY

qifee 1 W0 o1 @ ff, e
T T E G T | TR
W o ey fiew qrard R
(Seeds Advisory Committee)
2199 F g™ feod ¥ 0>
& T T qoT F awag, Fowd
U § ¥3 ¥ AwrrEy 7 ag
N o qwz F A & &R
FOI @ 1 fog 7@ | wq =AT-
&t @Y § fF gw =R & St@
TN TG FAT 6 g, M FFA
é&s@ (Income Tax) ¥ #H a=v
N Ffrw FT awy § a1 @ W
JURT F AR &M & | AT aorT
W AW ¥ I sWOTY a¥ q€ |TIRY
F d9T FIA F FA, G AFOHA
(Speculation) waw =X | ¥
qforaea®T g AT AT I &
FEL A T A FS T AR
qtE ¥ EATT ST q@T | &Y A
sdar § ff T@ AfaEee & feu
9% ATAWE § fF g W = ¥
Y fF $Y gg Forw IR AD & e
#1 (organise) &< fear g 1
forg a@ w9 & ¥ § fearmar
& @ afs ¥ W e ¥
TN N T Y o7 IWH ¥ qH

-~

oIy dT F OgH WNTRW s
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wfgq! oF &7 FOEE R &
I TR AT H T A qEA
R

¥ F F qm IO & @
Q% S §FT AR g | AT
U F W W F AR AR
aiet S oA W ogEwa F oAy
wit o foar € 97 F @A IR
¥ & smavE s weedr (Cottage
industries) & a} & T g
F awlaw go g far §, ag A
daxfaad ) § =it Agaw ¥
sTdar v § fF 3g Ayt %
FWAREE FF R @ AW Y
a1 99 IX ¥ ATH ¥ gfagw W
ot o8 w1 T &L | AT 9@ TEY

T FOQ FEAT Ay Y W wE
W d N g oo A% W Ry

F A E ST A @A oy Ay
7w gwwa F qer faar § 0 qw
ag 7 s f& amag Afew, fggex
o w@rfem Ay &1 @ A 9w,
93 4% AT qS WY )

(English translation of the above
speech)

Shri Heda (Hyderabad): It is the
desire of my friends that I should
speak in Hindi. I will therefore speak
in Hindi. Madam, in my opinion the
Commerce and Industry Department is
of great importance because now-a-days
whatever speeches we may deliver or
whatever ideas we may express regard-
ing political or financial matters, no
one believes them and gives them
serious consideration. It was in the
pre-Independence period and the period
immediately following Independence
when our few speeches, statements and
resolutions were enough to catch the
attention of the people and to have
their support. But today there is gene-
ral political awakening in the masses,
and they not gnly hear what we say
but also observe what steps we take to
implement them. The mere declaration
that we will keep aloof from Anglo-
Americun Blnc  or Russo-Chinese
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Bloc is not sufficient. The people of
this country as well as of other
countries take into consideration the
efforts put by us so far as the question
of production and the mode of produc-
tion is concerned. And today when we
consider this problem of our country
we find that we have adopted neither
the Anglo-American System nor the
Russo-Chinese System and we have no
definite plan in regard to this matter,
The absence of any definite plan is
very dangerous because no programmes
can be carried out without chalking
out any plan. When I say that there
is no plan for Commerce and “Industry-.
I only mean that we do not see any
plan made by the Government. But
today the different industries are com-
bining themselves into groups and
‘carrying on their business, whether
they may do so by resorting to gentle-
mens' agreement or by Cartel System
or by forming groups. We see that
even if we want to have free enter-
prise it can never be free. Either we
ourselves will impose restrictions on it
or the business magnates themselves
will do so and the policy of exploitation
will continue.

In this connection I would like to
state one thing more. We are fortu-
nate in having a dynamic personality
and a leader of great eminence at the
head of this Ministry, for whom I have
great, esteem ever since. He is very
well-acquainted with the Sarvodaya
School of thought of Mahatma Gandhi
and as a follower of the same I had
great expectations from him. I am
still cherishing them though I have
been slightly disappointed. It is most
cheering that Shri Mahtab is not only
a great thinker but is also very well
conversant in expressing his views,
Specially, the first half of his speech,
that is, the part wherein he dissects
and analyses the problems. is wery
attractive. I may go one step further
to say that his analysis is always cent.
per cent. correct. But in the later half
of his speech, wherein he refers to
planning or execution of schemes then
either he has nothing to suggest or he
is not very clear in what he says. I
hope he will still more clarify his
schemes.

After studying thoroughly and
minutely the policy adopted by our
Government, I have come to the con-
clusion that whatever schemes or plans
our Government might have thought
of, it is possible that these may be in-
adequate, but there is one definite
aspect of those plans that the prices of
foodstuffs, cloth and other things of
prime necessity must not rise. As far
as possible the pri of these commo-
dities should remain the same and if
possible they may be reduced. The
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other things which the Government are
considering seriously are to increase
our production of consumer’s gds
and increase the yield of crops. th
these things are very essential, but
where they have adopted a

measure about the food problem, they
have been able to maintain the prices
at the same level, by resorting to levy
and voluntary procurement. If such a
measure .was not adopted, the position
of our economy would have become
unstable, But such a firm step has
not been taken so far as other commo-
dities specially cotton and oil are con-
cerned. I think the time has come
now when the Government should take
steps in regard to this matter. Ten
years ago the British Government had
taken such a step and the result of
that step is quite apparent before us.
That was in connection with the Coffee
Board. I need not go into the details
of this Board, as all the Members of
this House know how the Board has
introduced such changes in the industry
as a result of which the planters and
the consumers have benefited the most
and the middleman has been the least
benefited. I think there is the least
possibility of speculation. Can we not
take a similar step in connection with
cotton and o0il? Our Government
stands in need- of such a step and the
material necessary towards this end
should be collected. I know we have
to face a prohlem and that is the
problem of money, we do not have
sufficient money. But in my opinion
this industry can be run by the Gov-
ernment with even one tenth of the
amount which today the industrialists
have invested in their industries if the
Government were to take the mono-
poly of cotton, stock the entire produce
of oil seeds, have all the ginning
presses and the oil mills under their
control and run these mills themselves.
I think that only if the Government
sell cotton so produced and the oil so
extracted therefrom directly to the
mills and the people then it is possible
for them to run this industry with
much less investment say even one
tenth of what is required by the indus-
trialists. There is growing necessity
of such state trading. As’ I have
already stated that if you leave the
matter simply by declaring it as private
enterprise or free enterprise, then in
that case also it will not at all remain
free trade. If the Government would
not adopt a firm policy to check the
exploitation of the masses and the con-
sumers, the capitalists would get
impetus and the industrialists and
businessmen would indulge in exces-
sive profiteering. If we just look at
the conditions of U.S.A. and England
and other countries, whom we call the
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capitalist states, we will come to know
that they have got their plans and the
Governments exercise control. On the
other hand our Government do not
exercise any control whatsoever. What
the capitalists hrave done in spite of all
this? It has been stated in the Report
published by the Industry and Supply
Ministry that the capitalists are not
taking initiative in st new mills,
factories and industries. It is not a
matter of this year alone but for the
last two or three years also, it has been
80. The capital has been shy and is
not forthcoming. @We have trus
noticed that we have not been able to
carry out our plans, although there has
been capitalistic mode of production,
with the co-operation of the capitalists,
We can increase the production to some
extent by the capitalistic system. In
spite of all these efforts the capitalists
do not co-operate with us. On the
other hand we are criticised that the
present Government is pro-capitalist
and that the capitalists get oppor-
tunities to indulge in blackmarketing
due to the lenient policy of Govern-
ment, we cannot say that this criticism
is completely wrong. Shri Goenka
stated many facts about this matter.
The facts are that today you impose
control the next day you remove them.
Today you adopt the policy of Open
General Licence while next day change
to licence system. Take the case of
seed market—recently seeds

Open General Licence but now licences
have to be obtained for their export.
Perhaps this matter is concerned with
the Seeds Advisory Committee. Before

the submission of their report, the
merchants in Bombay, Calcutta and
Madras sold their seeds in large

quantities in the forward market and
earned crores of rupees. When the
merchants see that they can earn
millions of rupees through' this type of
business and at the same time they
can evade the income-tax then why
will they invest their money in indus-
tries. But if the businessmen take over
these big industries, and if they put
an end to the speculation, then as a
result of this money will automatically
be invested in these industries in
future, if not now, thus our production
will be increased. This is my humble
submission that the Ministry concern-
ed must consider this matter as to Hbw
these cotton and oil industries may be
organised. As a Board had been set’
up for coffee, if it mav not possible to
do this for all the industries, then we

.can at least initiate this svstem in res-

pect of some industries. After achiev-
ing success in one industry we can
impose it on other industries.

In the end I want to say something
about the cottage industries. It is a
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matter of great regret that in spite of
Shri Mahtab being at the head of this
Ministry and innumerable repetitions
made by our Government in showing
reverance towards the teachings of
Mahatma Gandhi, the Government
have done practically nothing for the
development of the cottage industries.
I would request Shri Mahtab to do
something in the matter. He should
think of the future, he should think of
the historians who would come fifty
or hundred years hence! Will not they
think that the vernment had for-
gotten Gandhiji? The Government
have in fact forgotten all the teachings
of Mahatma Gandhi in such a short
period. Will not the future generation
say that Churchil, Hitler or Stalin
could not forget Mahatma Gandhi while
our Government did so?

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): The real index of the
prosperity of any country is really the
prosperity of that country’s industry
and commerce, Therefore, the subject
with which we are dealing today is a
subject of considerable importance. It
is specially important for our country
because only three years ago, our
country was ruled by a foreign country
which was a highly industrialised
country, which wanted raw materials
from our country and which wanted a
market for her finished goods in this
country. Therefore, they did not allow
any kind of industrialisation to any
considerable extent in our country. We
had all along been feeling that as soon
as we get an opportunity, we shall try
to industrialise our country and bring
prosperity to our nation. As soon as
we attained Swaraj, in post haste, we
started a number of projects and
we devoted the largest sum of
money to these projects. A large
amount of our resources are now book-
ed for these projects that we have
undertaken. By having taken up these
schemes we have locked up a large
amount of wealth of our country al-
though in the near future we are not
going to get any return out of it. As’a
long range development, it might be
very useful for the country—in fact,
it is really useful—but then we had
to make arrangements for the satisfac-
tion of our immediate needs also.
Having invested a large sum in these
projects, we have very little left for
working out other schemes that would
be of immediate use to us, because we
find that these projects are only going
to yield fruit, if at all, after a number
of years. In respect of these projects,
we are absolutely in foreign hands
because in a number of things, say.
experts. the machinery and plant and
other materials. we have to get them
from foreign countries and to get these
materials, we have also to have foreign
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exchanges. Then we have to have ship-
ping facilities. Then the international
situation should also remain satisfac-
tory. If all these conditions are ful-
filled, then we might be able to go
according to schedule. Even then, I
find that there are so many other diffi-
culties in the execution of these pro-
jects, that it is not possible for us to
go according to schedule. It is a
matter of common knowledge and it is
a matter of experience that in respect
of these projects, we are not going
according to schedule. We are much
behind it. The execution is being de-
layed and I find that this delay in the
execution is due to so many other
causes. The persons who are connect-
ed with the working out of these
schemes have not been very particular,
it appears or they have had no ex-
perience ‘of such big schemes that they
really find themselves incapable of
completing these schemes within time
or according to schedule. In respect
of these schemes., as I submitted, we
are in foreign hands and we are' also
in the hands of the experts. Leaders
of our country wanted that there should
be immediate development, that the
nation should become prosperous in a
very short period of time. but nothing
remains in their hands in spite of their
anxiety and in spite of their being
very earnest and particular about it
they can do nothing. It is for the ex-
perts to say what steps should be taken
and ultimately it is for the experts to,
say whether those projects have been
properly worked out; it is for them to
certify whether they are properly com-
pleted, whether they are really sound
projects and unless those certificates
are given, the laymen who are interest-
ed in seeing that the development of
the country should go fast will remain
absolutely at sea and can do nothing
about it, My svbmission is that in
pursuing these projects, we have. as a
matter of fact. left these matters in the
hands of experts and also in the hands
of foreigners. It is from foreign lands
that we have to get men, material,
machinery, plant and everything. and
if there is any chance of a third World
War. then I do not know what will be
the position of this country in respect
of the investments that we have made
in these projects.

The Minister of Commerce and
Industry (Shri Mahtab): Which pro-
jects the hon. Member is referring to?

Pandit Munishwar Datt Upadhyay.
I refer to all development projects. A
considerable amount of money has
been locked up and that money is ex-
pected to yleld fruit after a certain
period of time. We should have looked

. to the immediate need of thg country.
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We should have looked to small scale
fndustries, to cottage industries and to
other means to supply the immediate
needs of the people. As I stated, the
execution of these schemes is being
delayed at every stage. Some times
the estimate is. submitted very late, the
contract is made after 2 or 3 years,
then sites have to be acquired after so
many months and years and then it
takes a good deal of time to get the
machinery and it takes a sti} longer
time to get some experts or firms to
help in the execution of these projects.
Only when all these conditions are ful-
filled we can see that the work is com-
pleted and is capable of yielding any
fruit. Besides this there are other
schemes with the State Governments.
There is no co-ordination between all
these schemes. Sometimes they over-
lap. As regards the regional schemes,
sometimes on account of lack of co-
ordination, we do not fix them- up
properly and sometimes it is found
that it is impossible to go on with those
schemes. As regards the execution of
these schemes, as 1 submitted, if at a
stage we find that it is difficult to go
on with them and if we try to leave
them, then it means a dead loss to the
nation. Therefore all that we have to
do is to go on with these schemes, in-
vesting money in them and looking for-
ward to the day when they might yield
some fruits.

The other matter which I would like
to deal is about the balance of trade.
It is said that we have a favourable
balance of trade. This favourable
balance of trade, we have had at what
cost? The favourable balance of trade
we have because we have exported g
good deal of cloth; although there is
scarcity of cloth in the country, still
we had been exporting cloth without
at all caring as to what would be the
position of cloth in the country. The
scarcity of cloth that is being felt at
present, I think should have been anti-
cipated when the export of cloth was
being made, We also did not import
foodgrains, thinking that we had a
scheme of becoming self-sufficient.
Now there is scarcity of foodgrains in
the country. This is also creating
anxiety. So at this cost we have this
kind of favourable balance of trade.
It does not mean any prosperity for
the country. If the Government is not
able to feed and clothe people, it is
no use of having prosperity after so
many years. Within this period, so
many people may die, so many may
starve and may suffer considerable
difficulties.

As regards export and import and
purchases, I have to submit this. For
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purchasing articles sometimes Govern-
ment officers are sent to foreign
countries. That means a considerable
expense and sometimes’ the articles
that they go and select, when they
come back to India, there is nobody
to see whether the same articles, of
the same quality are being despatched
or not. This work should have been
done through the Trade Commissioners
and other departments which are work-
ing in those countries and as I was
looking into the report of the Govern-
ment itself, I found that a number of
departments were there, whose busi-
ness is almost very similar. There are
purchase departments, import organi-
sations, _export organisations, trade
commissioners, commercial attaches,
commercial counsellors and so on and
so forth. There are so many of these
people connected with this work. Can-
not al of them be amalgamated into
one department? I feel that this
could be done and thereby a good deal
nf economy could be effected. I would
therefore, suggest that this matter
should be properly looked into.

The other item in which there is
considerable scope for fraud and cor-
ruption is the item of stores and dis-
posals. The book value of the stores
and disposals left with us after the
war was as much as Rs. 767°46 crores.
But I do not know what they are worth
now, These articles are not properly
stored and kept. Probably it is not
possible to keep them safely because
there is not sufficient accommodation
for keeping them. Moreover, sufficient
care is not taken to see that proper
values are realised on these stores, as
I find from the report of the Estimates
Committee; the department seems to
be indifferent to these stores. In one
case there was a ban for 21 months on
the sales of the articles, as is mention-
ed in the report of the Estimates Com-
mittee, though there was demand for
these articles in the Rehabilitation
Ministry and that Ministry had to
purchase the things that they needed.
I think this sort of negligence on the
part of a Government Department
should not be to'erated and that they
should have paid sufficient attention
and prevented the loss incurred in
connection with the stores and dis-
posals.

Then I have one or two suggestions
with regard to Imports and Exports.....

Mr. Chairman: There is a long ist
of intending speakers here.

Shri J. N. Hazarika (Assam): The
scarcity of yarn and cloth is being felt
throughout the length and breadth of
the land. Indeed, as a matter of fact,
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during the last ten years or so there
has not been any stability {n the
matter of production of yarn and cloth
and their distribution. The prede-
ressor Government produced some kind
of cloth called the standard cloth and
this was distributed to the poor people
also at standard rates. I do not know
why our natiopal government should
not adopt some such scheme and make
cloth available to the poor people at
cheaper rates. I welcome the recent
decision of the Government to stop ex-
port pf c}oth so as to meet the present
scarcity in the country. The sale con-
cessions now given to the producers of
one third of their production is not
desirable. They retain a third and
two-thirds are given to the Govern-
ment for distribution to the various
S.‘tates according to their own schemes.
Ggovernment has withdrawn the one-
third concession on production of yarn
and I think that is a wise decision. I
think that the withdrawal of similar
concession with regard to cloth is also
necessary. I would like to get this
assurance from the Government that
these concesslons will also be with-
drawn in order that the poor people
may be able to get their cloth cheaply
and according to their needs,

\ Tk}e Govern_ment have said that
possibly the distribution of the increas-
ed product_ion is defective, also that in
this direction hoth the Central and the
State Governments are taking vigorous
steps to tighten the administration so
that the benefit of the increased pro-
duction may go to the people 3un-
hampered by adventurers or specula-
tors in the middle. I am very glad
that Government intends to do this, as
it is the middleman or speculator who
creates the difficulty in the distribution
of cloth. The buyer is ready to pay
one or two annas more for his cloth
provided benefit goes to the wearer of
the cloth and he is able to buy his
cloth in the open market. It is high
time that Government should decide
whether they want control on cloth or
not. If they want control, then there
should be cent. per cent. control. It
should not be one-third control or two-
th.irds control. And if they want to
withdraw the control, let them do so
immediately and completely.

Government also are understood to
have ordered to employ a minimum of
50 per cent. of all looms of
reed space between 48” to 59” for the
production of dhoties and saris, and to
use 60 per cent. of this for the produc-
tion of dhoties only. If this is done, I
think the noor will be benefited. If
this decision is implemented, then I
think it should benefit the country.

Government have also said that in
1948 the production of cloth was the
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highest being as much as 359 million
bales. But the distribution of cloth to
Assam has not been proportionate and
it has been very inadequate. Durin
the last six months of 1950 the allot
supply to Assam was about 19,000
bales and therefore—annually came to
be only 40,000 bales. Only that much
was actually supplied, and according
to the needs of the State this supply
was very inadequate. Recently the
hon. Minister of Industry and Supply
assured us that the quota of 1948 will
be now made available to the State.
That is a very welcome assurance and
I request that it may be implemented
immediately.

One point that I should like to stress
is about the width of dhoties and saris.
Some of them are of extra width and
some are of very narrow width. The. .
poor peasants of the villages of Assam
want dhoties, that is markin cloth, of
32 inches width; the poor peasants do
not want superfine dhoties of 50 or 65
inches width—as I said they want
markin cloth, of 32 inches width. I
would request the hon. Minister to
arrange the production of more markin
cloth of the 32 inches width to meet
the demands of poor peasants.

I want to say a few words regarding
the industrial development of our
country. During the war and in the
early post-war days. extensive plans
for development were drawn up by
various authorities throughout the
country, but to our surprise we find
4hat Government have not given effect
to them. One of the proposals of the
Commonwealth  Consultative @ Com-
mittee—made at the Sydney Confer-
ence and passed at London, was a plan
to develop certain industries, mainly
of the consumer goods type. foy exam-
ple textiles, which w'll enable India to
supply to South-East Asian countries,
particularly, goods in which they are
in short-supply. But to this date the
Government has done nothing about
the proposal. Even there the amount
allotted for industrial development is
1785 million rupees, which amounts to
only 9 per cent. of the total. From all
this, therefore, it seems that the Gov-
ernment has no definite policy for the
industrial development of the country.
Government has failed to give sufficient
fillip to the growth of industries in
the various states. Within the past
few years the Government of Assam
took up the question of setting up
several industries; one of them was
setting up a sugar factory and another
a textile mill. But at that time came
devaluation and all our industrial
development schemes were cut short
compelling the Government of Assam
to abandon its policy of development.
If our country is to proceed like this,
every aspect of its life is influenced by
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licies of foreign Governments—call
t devaluation or whatever you like—
there will be no development of the
country and there will be no prosperity
in the country. Therefore, I want to
draw the attention of the hon. Minister
to this question of industrial develop-
ment in the various States. :

Madam, I do not desire to take more
time. In conclusion I would say that
the present cloth prices in the various
parts of the country are very high.
Recently I came across reports from
various parts of Assam that a pair of
dhoties is sold at Rs. 25 and a sari at
Rs. 30. I hope the hon. Minister will
d% something to remedy this state of
affairs.

Shri  Krishnanand Rai (Uttar
Pradesh): Madam, it is not a fitting
commentary on the efforts of this Gov-
ernment that while it has got a very
brilliant record in fighting communal-
ism, communism, estate-lordism and
many other isms in this country, it has
totally failed in fighting out the black
evils in our economic life. Frankly
speaking, this Government has carried
on a policy of appeasement towards
these anti-social elements. Our hon.
Ministers have started taking a very
complacent view of the difficulties of
our 'people. The hon. Minister of
Commerce and Industry, in his reply
to the debate on the Tariff Bill said
that the House will have to form a
deflnite opinion as to whether it wants
to give protection to indigenous indus-
tries or to have cheaper things in the
market. As if all the high prices of
blackmarketing and profiteering going
on in the country are due to the circum-
stances that we have to give protection
to indigenous industries and not to
our lack of grasp over the entire
economic sphere.

The whole policy of protection of the
Government is open to challenge.
After the war the Tariff Board was
appointed for two definite purposes:
one was to investigate into the claims
of industries which ask for protection,
and the second was to watch the
industries at every step to see whether
they are not going to be a burden on
the society. The Tariff Board during
its five years’ life has recommended so
far protection for about 90 industries,
but has conveniently forgotten the
second aspect of the question: that is,
whether the protection that is given
to any industry is going to cast an
excessive burden on the community or
not. Whenever these questions of high
g{ices and excessive profits are raised,

e hon. Minister’'s reply is that s
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Tariff Commission is going to be set
up as a statutory body. Similarly,
whenever the question of co-ordination
of large-scale industries and small-
scale industries is raiséd in the House,
the answer is that a Planning Commis-
sion is going to be set -up for the pur-
pose. I do not know how long people
have to wait for these commissions.

I have raised this question of pro-
tection deliberately because our
country has got a very bad experience
of certain major industries which have
enjoyed protection for a long number
of years. Of course, it will be too
premature for me to pass any judg-
ment over the protection that has been
glven to the small-scale industries by
our national Government, but let me
take the sugar industry. After enjoy-
ing protection for eighteen years, the
sugar industry definitely refused to
submit to the wishes of the people and
even of the Government, but the Gov-
ernment instead of taking any bold
step succumbed and surrendered to the
industry at every step, I thought some
enquiry committee had just been set
up, but one fine day I saw the
announcement that it had been with-
drawn. God knows why! Take the
case of the textile industry. The
country is proud of it because it is our
biggest industry. If memories are not
short, the first protection that this
industry got on account of the patriotic
feelings of the country was under the
leadership of Mahatma Gandhi who
asked for a_boycott of foreign cloth in
orddr to give a market to this industry.
And for twenty years this industry has

‘enjoyed protection from Japanese com-

petition. What is its behaviour today?
The hon. Minister announced certain
prices and the Bombay mill-owners
definitely say. ‘“No, we are not going
to give you any cloth at those prices.
We will raise the prices.” Then the
Kanpur millowners say “You have
raised the prices of good qualities of
cloth, but not of ‘coarse cloth. We are
not able to give the quota we have
to the UP.” and they surrender ¢he
quota. Madam, I have always falled
to understand what these Chambers of
Commerce, Syndicates. Millowners’
Associations etc. are that are function-
ing from Delhi to Bombay. Are they
organisations to see to the national
interests also or are they organisations
of certain people who want just to
watch their own self-interest? I do not
know why our Finance Minister, the
Minister of Commerce and Industry
and even the Prime Minister go so
often to them and stand before them
and defend the control orders as if they
are doing something wrong. In finan-
cial matters, our Finance Minister goes
there and gives defences for this policy
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ar.d that policy and that is the case
with every other Minister who has
anything to do with the economic life
of the country.

As far as the cloth policy is concern-
ed, it is a matter of common knowledge
that great grumbling is going on every-
where in the country on account of
cloth shortage. In reply to a question
in this House, the hon. Minister of

Commerce and Industry openly said °

that because there was less production
and greater export than in 1949, there
is shortage. But the point is: who is
responsible for it? If questions are
parried in this way, then who will
accept responsibility for allowing this
huge export when there is a serious
shortage of cloth in the country? I
submit that these questions should be
answered with greater seriousness,

One more fact I wish to point. It is
not a local affair of U.P. It affects the
whole country. A lot of trade has been
going on between U.P. and Tibet. 1
do not knqiv whether any Indo-Tibetan
Trade Agreement exists or not. Of
course, the conditions in Tibet as far
as Government is concerned are rather
in a jeopardised state; yet I would like
to know whether some Trade Agree-
ment is going to be concluded or not,
if it does not exist now.

Shri Khandubhal Desai (Bombay):
Madam, the Ministry that is before us
for discussion today is a very import-
ant Ministry, particularly after it has
been combined with the Commerce
Ministry. For the last 3} years there
might have been some excuse, because
the Industry Minister would say that
the policy of his Ministry had not been
carried out by the Commerce Ministry
and vice wversa. For the last wo
‘months this Ministry is under one
Minister and under one Secretary. Let
us hope that the administration or mal-
administration of this Ministry in the
frevious years may not be experienced
n the coming years, because I feel that
this is an important Ministry and its
policy and execution thereof, is going
to make or mar the future economic
development of this country. If it is
handled properly by the hon. Minister
in charge today or in the future, the
country will be prosperous. If it is
mishandled. then woe betide the
country. I personally feel that the
policy that had been followed during
the last 34 years by either Ministry
was not such as would get any appro-
bation from anybody in the country
and the existing economic situation is
the result of that policy which has not
been handled with foresight and under-
standing.
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In the very short time at my dis-
posal, I would place before this House
some of my reactions to the policy that
has been followed. I will first take up
the question of the textile industry. I
have come to this conclusion that the
administration of the contgol, as far
as the textile industry is concerned,
has been an utter failure up to now.
There had been control; there had been
decontrol; there had been semi-decon-
trol, The distribution had beenn hand-
ed over for some time to the State Gov-
ernments. Now it is being worked by
both the Staté Governments and the
private traders, but it does not give
any satisfaction. What do I ascribe
this failure to? I think it is the lack
of experience and knowledge about the
position of the industry that has
brought about this difficulty.

Madam, let us take the facts as they
stood last year. Our production was
in the neighbourhood of about 3,600
million yards as far as the mill indus-
try was concerned. Last year's pro-
duction of handloom cloth was about
800 million yards. Out of the total
production, 1,200 million yards were
exported, leaving hardly less than 10
yards per capita,” whereas the normal
consumption of cloth in our country is
between 14 and 15 yards per head.
This has led to the present difficulties
of blackmarketing, taking human
nature as it is. I had always been
urging that the one question that is
disturbing the whole economic struc-
ture of this country is, mainly due to
the failure of the government in pro-
perly handling the cloth problem. From
this forum, I would like to make an
appeal to the Firiance Minister particu-
larly, to try to find out his foreign
exchange from any other source—he
may curtail other requirements, if
need be—but let him stop the export
of cloth even to the extent of a single
yard. If this decision is taken by
Government, the other factors which
are corqQllaries will adjust themselves
automatically.

The Minister of Finance (Shri C. D.
Deshmukh): Even cloth made out of
imported cotton?

Shri Khandubhai Desai: Yes, Sir.
Let us understand what the position is.
The installed capacity of our textile
industry at the moment is about 4,500
million yards while that of the hand-
loom' is about 3,000 million yards,
because there are 25 lakh looms and
at the rate of even 4 yards a day the
handloom industry can give you 3,000
million yards per year. You asked us
to satisfy ourselves with only 3,200
million yards last year and this year,
probably, you will give us 400 or 500
million yards more. Then, you wil
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say that the provincial Governments
have failed to make proper distribution
and the provincial Governments will
say that the Centre has mismanaged
the whole thing. This situation is
going to remain as it is unless the
Government takes the decision to make
available to the consumers at least 15
yards per capita in this country. That,
in my opinion, is the only solution,
Try this solution for a year; the other
economic evils, in my opinion, will
automatically disappear, because most
of the present economic difficulties are
due to, as I said, the administration
or maladministration of the textile
industry as cloth is the second need of
the people after food and accounts for
various economic activities of the
people and the government.

I am neither for control nor for de-
control. Whatever is in the interests
of the country, let the Governiment
carry out, and let the people co-operatg.
But, this muddle headed policy, which
is no policy, is responsible for all our
difficulties. I will cite only two in-
stances. Cloth control is being main-
tained because the prices are likely to
go up; Cement and Coal control is
maintained because the prices are
likely to go down. I would like tc
know what your policy is? Is it your
policy to maintain the prices or is it
your policy to bring down the prices?
I there is a tendency for the prices
to fall because of adequate supply. why
do you want to maintain the controls?
I cannot understand that. The latest
ig¢ the control on printing papers. In
reply to one of the questions, the hon.
Minister said that the newsprint posi-
tion is precarious, and that there is
world shortage of printing paper. If
that is so, does not the hon. Minister
realise that more than 50 per cent. of
the space is taken by advertisements?
1f there is real scarcity, why should
we not impose a control and limit the
space for advertisement so that much
needed printing . paper may Dbe
economised. .

An Hon. Member: How to advertise
goods?

Shri Khandubhal Desai: That is a
question for your consideration. One
has to make one’s choice between ad-
vertising useless goods and valuable
news and views items when there is
scarcity. You would have to close
down all Papers after two months and
there will be no material for you to
judge either the policy. of the Govern-
ment or of the different parties when
you go in for the elections. Is that
the position that you want to create?
Because the position is precarious, as
the hon. Minister has stated, you may
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have to close down all Papers in the
verc)" near future, unless foresight is
used. :

There is one problem which has been
worrying me, that is the problem of
the cottage industries, particularly the
handloom industry. All the attention,
as far as the Government of India is
concerned is only concentrated on large
scale industries which can look after
themselves, Cottage industries and
the handloom. industry get a step-
motherly treatment. Whenever that
question comes up before the Govern-
ment of India, they say that it is a
provincial subject and that the pro-
vinces will manage it. We know that
within the limited resources at the dis-
posal of the provinces, with the limited
technical experience at their disposal, .
with the limited initiative that they
have got and with the various compe-
titions that arise even from our own
large scale industries as from foreign
countries, this industry has not the
ghost of a chance either to survive or
develop. Therefore. I would suggest

‘that the Government of India should

appoint a special Minister for cottage
industries at the Centre with a cabinet
rank..who will look after the cottage
industries and develgp them with all
the assistance that they need. Let us
examine what the difficulties of the
handloom industry are. Three or four
years ago they were producing about
1.800 million yards of cloth; last year,
according to this report. they have pro-
duced only 800 million yards, because
there was shortage of yarn. Shortage
of yarn may have been due to less sup-
ply of cotton on the one side and the
export{ of ‘cloth particularly woven on
wider looms. on the other. The export
quota had been given not on square
yardage, but on lineal yardage. That
is, cloth which is produced on a 42”
loom is also one yard and cloth produc-
ed on a 62” loom is also one yard.
though that would consume nearly 40
to 60 per cent. more yarn. That is one
of the reasons why there is shortage
of yarn. If you give any export quota
—1 strongly urge that there should be
no export till we are able to solve our
own domestic consumption problem—
if there is to be any export, Govern-
ment sbould lay down that whatever
yardage it allows should be the square
yvardage and not the lineal yardage.
That is an important polnt which the
Government should take into considera-
tion.

As far as the export of waste is con-
cerned, my view is very definite, that.
not a single bale of waste should be
exported if it could be utilised by our
mills. After all, the export of waste
cotton is to the extent of 3% lakh bales.
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If this cotton waste is from the comb-
ing process—we 'are using foreign
cotton—that could be utilised to spin
counts from 10 to 15. I say that that
cotton should not be perm to be
exported to the detriment of the econo-
mic interest of country when there is
definitely a shortage of cotton and
when the handloom weaver is crying
{for more yarn for his livelihood. It is
a question of employment in the rural
areas. .

I would not criticise tke policy ot
this Government for the past because,
after all,.they had not got much ex-
perience about the whole matter, but
3} years experience in administration
should be now sufficient for proper
understanding. They were like some
tool between various  conflicting
interests. = Somebody makes some
suggestions; others make some other
conflicting suggestions, They take the
one or the other without understand-
ing the implications. Possibly after
two or three months they will again
change that policy with the result that
there is an overall profit for a few and
difficulties for many. This must now
- stop.

There is one last word and I have
done. If the time at my disposal had
been long enough. I would have gone
into the details. I have only touched
some of the points. I would urge upon
the Government that, without [istening
to the conflicting interests of the vested
interests, they must decide their policy
and execute it in the interests of the
country as a whole, without being
guided by the so-called experienced
and technical industrialists, who, I
may very humbly suggest, have gene-
rally been misleading the Government
for the last so many years. and the
people haye suffered in consequence.

Shri S. V. Naik (Hyderabad):
Madam, when one reads the report
of the Commerce and Industry
Department, one feels that there is
a lpt of improvement and develop-
ment that has taken place during this
year except in the production of
cotton textiles, jute and sugar. But
there is one point that T would like
to point out. On page 3 of the Ad-
ministration Report. 5f the Ministry
of Commerce for 1950-51 the hon.
Minister says that to increase the ex-
ports they have to produce more,
and they have taken steps to produce

g:oh and every article more. They
y:

“Raw cotton has improved by
10-4 per cent., raw jute by nearly
3 ‘per cent., sesamum by 3:3 per
~ent. groundnut ky 5:8 per cent.
and castor by somewhat less than

31 MARCH 1851

List of Demands. 5628

one per cent. As regards hides,
one of the methods suggested to
improve production is the removal
of the ban on cow slaughter, with
a view to enabling more materidl
to flow into the market. The
question is under examination, in
consultation with the State
Governments.”

In order to increase the production
of raw hides and to export that, they
want to remove the ban on cow
slaughter. As the matter is under
consideration, I do not want to dilate
on it here and I will proceed further.
I would like the hon. Minister to give
due consideration to this point, in
view of our country being an agricul-
tural country and in view of the
scarcity of cow’s milk in the country,
and in view of the health of our
small children. . -

The second point I would like to
touch is this. There are three econo-
mic advisers as far as I can see from
the report and the Demands for
Grants. One is attached to the Cabi-
net, the other {s attached to the
Commerce and Pndustry Department
and the third 1s attached to the
Agricultural - Department. Their
advice, as far as I think and presume,
clash with each other and instead of
being complimentary are sometimes
contradictory and I feel that a reduc-

_tlon of one or two of these economic

advisers is possible and if this re-
duction is made, probably it would
impro_ve in the reduction of expenses.

4p u

The third point that I would like
to touch is with regard to the cottage
industry. Last vear it was vointed
out ‘that Rs. 10 lakhs were set apart
for the improvement of the industries
throughout Tndia and quotas were
allotted to different States. The
Hyderabad . State got about Rs.
419,000 out of the seven lakhs allotted
tn all States. But even this small
meagre sum {s not provided in this
year’s budget. I do not know the
reason why Hyderabad has received
such a harsh treatment at the hands
of the hon. Minister and 1 would re-
quest him to look into this.

While I am on the cottage indus-
tries, I would like to speak a word-
or two with regard to the shortage
of yarn in the Hyderabad State. In
reply to my question, No. 1774 put
on the 27th February, 1951 the hon.
Minister pointed that the yam
quota allotted to Hydersbad was



5626 General Budget—

{Shri S. V. Naik]

based on the Fact Finding Com-
mission’s report. The reoort of the
Fact ¥inding Commission submitted
-in 1943 was taken as a basis. At
that time the handlooms in Hyderabad
State were about 70,000 Now the
handlooms have increased to about
1,48,000, but as the Minister says,
there are about 1,40,000 out of <which
effective handlooms are sbout
1,38,000. Considering the .increase
from 70,000 to 1,38,000, taking them
as eflfective, still the increase in the
bales of yarn that was given is only
about 116 bales, i.e., from 3,749 bales,
as a generosity measure, they have
“irtcreased it to 3,865. The result is
that the handloom weavers there do
not get even the yarn for working
their looms for about 2 or 3 days in
a month. Now take the case of a
village. There is a village called
Aland necar Gulberga. It had a
population of 8.000 weavers and there
were 1.800 looms. They were getting
100 bales per month. Now the quota
has been reduced to about 30. Now
the handlooms working there are
only 500. The rest are remaining
idle. Previously they used to earn
about Rs. 4 per day. Now they are
hardly able to earn one rupee and
they have migrated to- Sholapur, one
o§ the districts in the Bombay Pro-
vince.

There are some difficulties with
regard to the Sales Tax. As you are
aware, the Sales Tax was very
recently introduced in the Hydera-
bad State. At that time wmany ot
the mercantile associations and the
Chambers of Commerce represented
the matter to the Hyderabad Govern-
ment and also to the Central Govern-
ment that the tax should not be a
multiple point tax but should be a
gingle point tax. Their reaquest was
not heeded to. Generally in all the
States except perhaps Madras and
one or twn other States. the tax is
a single point tax. In Hyderabad
State by whatever sources Govern-
ment can get monev in the shape of
taxes the measure is introduced in
Hyderabad State. Sometimes they
take one portion of legislation from
the Madras State, and some other
portion from some other State and
the rest from a third State and the
combination is made into laws and
regulations and the people are charg-
ed according to that. My request is
to have uniformity with regard to the
Sales Tax. I would request the hon.
Minister to take the whole matter of
the Sales Tax Administration tn the
Centre and have a single point tax,
a tax at the consumers, end and give
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exemption to the forwarding, carry-
ing and commission charges and then
apportion the quotas of the income to
ditrerent States. I think, that would
obviate the differences in the taxes
in the different States of India.

There are one or two small points
with regard to the Sales Tax. Of
course, one may consider that it is
a local question and that it may not
be brought here: It is not so. It
comes under section 286, sub-section
3 that is inter-state trading. If a
firm having its head office outside
Hyderabad has a branch there, that
firm is taxed on each and every sale
but if the firm has no branch in
Hyderabad State, it is exempt from
the sales tax on the sales that are
carried on by that firm. When the
firm represents the matter to the
Hyderabad Government and ‘urther
says that the matter be referred to
the Central Government, the Hydera-
bad Government refuses to forward
the matter to the Central Government
saying that it is in their discrelion
to charge the firm and that they
cannot forward the representation to
the Centre. In this way the mer-
chants are being forced to go to the
court of law. I think it would be
better in such cases to issue instruc-
tions to the State Governments to
forward such matters to the Central
Government so that a uniform policy
could be followed.

Now, 1 would like to speak a word
or two with regard to the general
position of the industries in Hydera-
bad State. I think the policy of the
Central Government or that of the
Hyderabad Government is halting,
hesitating and not definite. To give
you a background, many of the
industries were started during the
war. Before that there were only a
few industries which could be count-
ed on one’s fingers. During the war
and later .on, many of the industries
were started with the support of the
then Government. No doubt, .they
were based more or less on comnwu-
nal bias and the Hyderabad Govern-
ment helped then: with large amounts
of money. After the Police Action,
many of the companies tumbled down
and it was a regular South Sea
Bubble. Every day you get up in
the morning, open some paper and
you would find that some company
had gone into liquidation or is on the
verge of going into liquidation. This
being the state, the Government after
the Police Action appointed Mr.
Wadia to go into the whole thing and
to audit the accounts of those com-
panles in which Government had
fnvested large amounts - of money.
Our .request to the Government was
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that instead of only examining and
auditing the accounts of those com-
panies in which Government have
invested, they may audit and investi-
gate all the companies and flnd out
which have been mismanaged. No
doubt, Mr. Wadia had submitted a
report but up to now, though it is a
long time, it has neither been publi-
shed nor the public knows anything
about it. When Sardar Patel had
heen to Hyderabad last, we represent-
ed the matter to him and he, at our
instance, was generous enough to ray
that he would send Mr. turbhai
Lalbhai to investigate into the matter
of industries. He did send him. Mr.
Kasturbhai Lalbhai in one of the
public meetings there, also said that
before coming to Hyderabad, he had
seen a report on industries prepared
by the Central Commerce and Indus-
try Department re Hyderabad Indus-
tries and he had thoroughly gome
through that and on that basis, he
was going to investigate and augdit
the industries.

[MR. DEPUTY-SPEAKER in the Chair]

He has submitted his report; but
none knows what that report of the
Commerce and Industry Ministry is,
nor indeed the report of Shri Kastur-
bhai. Nobody knows what points
he has suggested. It is understood
that about Rs. 7 crores have been
invested by Hydersbad Government
and also by the Industrial Trust
Fund in concerns many of which
are alficst golng into liquidation and
alsc that another Rs. 5 crores are
given as loan making a total ef Rs.
12 crores. And according to the five
year plan which is going to be sub-
wmitted to the Planning Commission
here-as far as I"know there is to be
another sum of Rs. 3:26 crores {o be
invested and that ton with regard to
only five industries being the Sirpur
Paner Mills. Ltd. the Sir Silk Ltd.
and the Taj Glass Works and the
Alcohol Fartory and the Singarein
Collieries. That means, as Mr. Kas-
turbhai Lalbhai has said, that
after investing money in concerns in
which it should not have been invest-
ed. so as to save them Government
s investine further sums into them.
T would request the hon. Minister to
look into these matters and ~ubmlt
them to serious scrutiny and investi-
@ation. These repnrts should be vub-
lished and the publir should be taken
into confidence and it found no
desirable such sums should not be
invested in these concerns and other
concerns denied nssistance. He should
glve assistance where assistance will

e productive nof general good ‘o the
industries of the Hyderabad State.

31 PSD
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The day has come when we have to
look to the progress and development
of industry not' only in one particular
phase, but towards the general indus-
trial life of the whole State. ’

Then there is just one small point
and that is with regard to the import-
ing of machinery from abroad. When
such machineries are {mported, the
necessary accessories are not imported
along with them and this leads to a
lot of waste and difficulty. For ins-
tance when tractors are got down, the
necessary parts and accessories are
not obtained and so when these trac-
tors develop some trouble when
working out in the fields. they cannot
be set right and so they have to re-
main idle for a long time. So also in
the case of cameras and photogranhic
materials and other such things.
Therefore. I would request that when
heavy materials and machineries are
imnnrted. the necessarvy accescories
also should be imported in suffirient
quantities.

st wrt W AEATT gaTerer
wRT. W@ g ® e i
A q fogdr afeqt avww § w7 F
Fox faacor oF I & £ 1 W
fagr 9T @ Hgg & mIT OF
Tl & aga sww Terd, e
#+fr gu fawg 7 go w2 7 strawmw
gARar § wifE o1 AR E ag 0w
Ff57 gwear &1 wrAAT wART AT
FIE ¥ AT QAT #767 & Tm F
fe 9w &t gow g F feg i

. ®fe7 & W@ | T gHg geiT N

78 % Dy FHL qmioreg @ §)
F4r @ #9 (control) &ar §,
wdt £0% o1 K faar omar &, wfr
0% Ay frar oAt 8 1 ow @
#FIVS IETAT NIT HIE FT AT v
) s g@ Afy | qrioer @
T ow Hifr wdh O o N woR
W %A qW 421 g0 § A A€ ;v
arc gt wfem€ ofr a A aq
Yo & IHMAT o1 97 fur gard fod &
3% (Election) & g ary #
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IQ & qFAT 97 | I GEG I FIE
¥ Ffeard FaRX FaRNEAFT 4
gq § AT H ArC g ALHA WA
St #1 #F A7 TFEA TT FHE F A
#fom ) graaw awscgma fou
qaTqd FAW A T G=rEdt g
grmzd ® fafram fear &) o
(corpons) wrdr frd R werd &
w four @ swEdl w g A
ar &g & fzat 7 @ gw W ek
I A Fwg &R aE & gfa @
gatadr ft ag gz & k| fEw
guhia 8t a1 € fr qed O fei &
TN K1 Fron & fogr mar s Iw
w1 7S ag g fF o oy gifa &)
W g IEAT gTHC AT HiSATAL
® AT & 91 9T wfenEy wy e
W F aFd) § P ag faqwa A
afedt #1 ey A FT @y | I
wret # fF w193 ¥ 50§ dfrwr ow
¥ faaww A 9 Aowq & Iq Y ear
afY FT w1 wfr ww F vy faS
§ T4 91 a1 OF A1 R FF7 F o
grdt ¥ fow F1 7A G TWAT 97 I
FT I AXE AT JT IET | I F
TUam e wgr fm e & ¥y gm
al FFWRIT A IE ¥ Fa@ Hga A
HIEST FOET AL W ogw  Fafear
ARAT Y 1 {A AT I A AN A
e i 37 F) OF ad A snaywar
€11 IR & qrg 07 a1 IET
s faadig) wwIgawwg &
gty # Fgr AT gt TRaeT A
foid &) wf oY 5w gFmER R} wF@
f5 73 @t gewwT (superfine)
RO AT G | @ YW FT e
WA R OFT BN AT A T E A
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FWHITVRIN A Tadarg &
TR NT § wIEr @ e 9q F
qeq T oF 79I IUrq FAEHTS |@E
FAEF | g & @Y FvA fawew
(Coupon system) % & o fas
Wt s 2 3fFT gl § oF ol
FreT AG fawar | & WA wdEw ¥
FAOT &1 § fFag 0 T faeor
% fou sfaa yarg %, a1 g
® 3fea qawd § SR a8 a9 weEs)
® Fo Az #T e § 2 el
fraaror 3 T S7 B B2 shER §
FWATF | RI I AT AT FZ R G
fr e TodY a3 1@ £ fF ag gt
g&ax=Y (Supply inspectors) &t
9 1 frorw qE  FIAT ) FIET
a THY qYg FIaT WA 9T QFr FA
¥ FIFT F [T ATAAT g ATGAT
T FAAT FT FIHIT I FH AHTC FT
g WM Al @R Jafyg 7@ 2)
aFdr | 7 gaAr & Fgm & g
#1 93 & faawwr #1 &% Far =rfed
AT AT ARAL Y AW FEAT A0(GR
fis fow & s=ar frg=o 21 Faer
9T SO FT UF AT AT HTAT T FY
fa®, gz ag «1 & Grad @ T IF
¥ @i faar @ @ AW ogw W@y
geafT A FT | Tg ar g AT
& faqa 7 )

g FEg T @dz F aX 7
¥gAT WEATE | A AR @FE |
dear T SFETH Q¥ ¥ gar £
S ATFAT % IaET Ag fywar s AY
aft wgar § sy @ faw arar )
FNT AT FANY FL i foerd Sy A
fres qiT Al § 9P AR g WY
Fw Ay grm fe faw ® S
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faesr 37 @Y sd% e (Black
marketing) frar #¥x fav &1 7
fror gl o8 Ame ¥ WA av
FHAY AL o 7 Qar wfr adt
fa¥mr fr. faw 3 &1 oiq awl 7 B
arefa 7 fRar g A T@ 1 F@AT
T8 @ & foq N & wgm 5 Farw
w31 & ara g Afg@ o zw A
Jiq AT ATfed | xw & Ag F IR
TSI & ATEFT (mica) a1 AWF F
oM & fawg & 1o ST 9T g |
auF fpgam A uw qgw aeg @
afss ag wgr o @Far § f& g
feggears & @ (monopoly)
1 T o sgqey N WA ¥ A
T & fawra & gror fadfes argar
(Synthetic mica) it & AF
s g1 ersdfear @ sawdwr F
qrEHr fAear oY & aifws § o fawar
£ | T sqaqrm 7Y <wr & fag geEr
& fagy s g =fgd) @
fegeam 7 wifas o strsfoar o
AT HAT FT I T BFAT FEd £
TAT AR AT F ST FA [
AGEET A &1 v wH X gAR
fegema & woge & aw A 1
SqAAT TT AT K WM FT qAGT
TR E 1 e s grafe ¥ e
T A F wg e ag iw fgge
T ANE WA F qET qga
A AFRET N FiF 737 & ag
W IfeT aw@ @ awed wrewr
N SN wrgd & feg wrR @
THEAT T | -

390 ara 5w faefad 7 ag wgr
&5 gt N et ow 4y o 8

® fawar § adt o7 aEx ¥ 9 A
AT E A Rl ( Electricity)
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Fagmm & fou IO & g9 wr fiw
A IR EE ] 9XT &) §W AW
gar faure sw fadat &1 @@t aar
&1 9T F 9T ATEHIIEE GO
(Micanite Industry) =y a3
A A ot AR AT &
qITHT F FAM & KqT F TG
JOT AT § 9 I TA | WIIHT
g aq e Iw § faousr
fred &M 8 ATT ATEEMAEE
e X oaw femr g @y &
avRaT § f& WY g giw FAE
TYAT AT AW F wAC & wT
feit & @ gzedy ¥ frg @ AT
qF W SN | § A T ® sqEareay
¥ qor fr ag 7 Wi qf w39 @
A IR wEr fF g@ oY <o oW
I A &) AT FW WWT ATEHT-
e FTE) F S EREE @Y ar .
rava §fe avr & g wAN-
gwm (Protection) 7 fa¥ sk
T %% @ a9 | xufed § Ay
Y ARG F7 AWM @ A fESEr
argar § f5 ¥ wredme e
qT faery €7 & |

fagre e 7 wF T@ AgrA
# FHAFT Tq wEA@T T d@T ¥
feg Aot a1, ¥fer s =g =W
I A T F ww AR faw gwr
T OF ®Y qMIE  ATAT I | FEHR
¢ Ak w7 ) T awy s ww B
AT FAEFT ATHT FTH AYAAT TLT1 F
@R ¥ A9 w1 § 5 -
e ) & fou oY ¥ aedy
% FAEr FAW FR AN fF oag qamd
fis wrecar & =gt #Y Fra e -
N agrad AR Wrewaw fear s fe
4% & I § KT gE 7 g% )
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iw‘t'ﬁ’m% wagy & fawa
7 x® xgw wigan § 1 @y fegwm
% UF QAT WEAAIT | qg WA
Frde-FvdT iy § g @
21 oo T owgE ¥ TS
T smoA ¥ awey WA A gAR
wre # fasr faar s ag sqa|im
&ew BT AT @I | A TE A
# & F qwa § LT W TR
FL 1 T A FIL FT I W FTB W
ar R arar 4 Ao ww g fw
GFIT W ¥ AEEE TN
(purchasa) = & g Wl
T IATT K ow & A% 9> 9@
¢ Fgi I grew & feu @pi @
wiow ¥ ¥R agrgar X fwg § Fr
a3 v gak fagre, WS W,
wrarr qify A § gerew fen
X7 AR T ¥ GART FIE & AT §ATS
§ g N ¥® 7T AT E® & IEA)
ww ww A agE SE) F SAR gar
§ fFT xa sgamra ®  Sfaa ot
A ggraar A faed 0

X T § ow (coaul) ¥ faug
X wga {1 0E I ot aga 3@
ACFA Y @ & W 9T A fomw
sar Ak fear smar € 1 oF Mferd
(colliery) gurk ¥ & Y, sran
|7 FIUS FT IQIRA qg LT 94T
aff7 SUH WY du9 7 faed
™WE § AT FEI T, | AR
AR uF feardwe #t gal &, WA
feadde &1 e feurddz ¥ grise
wgan, faomy wgan, Mfede (co-
ordination) w@ar, & I¥ A
wfegd #t aw T s qwar
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qMF @ R QK wndt g fe
IEEA A | AR RS R AT
7 & 7 afew gt w1 wrer g
N aiffam s e 3 Y dor

_Smar § 1 ¥fET gw e 1 Seaw

feefl 7 frlt wrooaw o w7 B
g1 TR Tfgd f& o gwTow
I fedt ft gw @ o Y
ITH 9> § gewl ©A7 w@ifed
¥ 3 A UHT FT THA FEA(
Fifgd | TT FT @S ¥ A @AT
afgd fF g el f@fl ww
A@E A &

(English translatioﬁ of the above
speech)

Shri Jnani Ram (Bihar): Sir, mal-
distribution of cloth is a leading
factor among the mistakes that have
worked as impediments in the way of
our Government becoming popular.
Many hon. Members speaking hefore
have thrown sufficient light on this sub-
ject but 1 think it necessary
to say something because it
is an acute problem facing
tbe whole of the country. The
problem of cloth is so critical today
that it has become difficult even for
the Government too to solve it. At
present there is no stability in the-
Governmeunt's policy towards cloth,
Sometimes the control is imposed
sometimes it is relaxed and somelimes
it is removed. Whenever the cnnteol
was lifted the prices of cloth
began rising. Had there been a
balanced and a uniform policy the
prices of cloth would not have gone
as high as they are today and the
overall supply position would” alsn
have been easier. In 1947. elections
were heing held in my district. I
made tours 1n that ronnection.
People then used agitate against
cloth shortage. hen I talked tn the
hon. Minister in that connection, he
took the work in his own hands. We
toured and set up the panchayats at
various places. These panchayats
selerted the shop-keepers. Strictness
was observed and' instructions were
given to the officials to that effect. In
a short time neople became satisfied
and their feeling against the conaress
and the Government subsided. But
unfortunately, control was relaxed
after some time resulting in the
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present crisis. The people realise the
difficulties of the Government and ran
alsp condone them. But they cannot
forgive their faults made in process of
distrihution. Recently 'when I was in
my district, somebody told me that
Jhe had to pay Rs. 12-0-0 for a ‘saree’
costing Rs. 7-0-0 onlv and when he
referred my name that he would com-
plain to me. the shopkeeper threatened
that he was a quarrélsome person and
therefore he would not be given any
cloth in future. I was told by Shri
Kashi Mehto on the railway itation
that he was in need of a saree and
when he went to a shopkeeper. he
said  that he had none. When he com-

plained to the President of the city

Congress. Committee and reported “the
matter to the Supply Inspector. the
shopkeeper said that Shri Mehto had
asked for superfine markin (long
cloth) and not saree. In this way
these shopkeepers deceive the people.
It is my sincere advice o the Govern-
ment that they should find out some
proper system of cloth disfribution,
particularly in the villages. In cities
people are able to get some cloth due
to prevalence of the coupon systam,
but in the villages hardly any cloth
is available. I urge upon the bhon.
Minister to make appropriate arrange-
ments for the distribution of cloth,
render opportune advice to the State
Governments ‘and give suitable ins-
tructions to the high officials so that
they may exercise a proper control
and the lesser officials may have a
thorough grasp over the situation.
Many persons were of the 2pinion
that the Government were making a
mistake by not  auctioning the
posts of Supply Inspectors to the
highest bidder. They think it would
not aflect the distribution of the cloth,
but the Government would-be able 1o
earn some money by doing so. Till
the time people are so suspicious of
the Government the latter cannot be
popular. I would only say that the
Government must improve the system
of cloth distribution and instruct the
officials to effect a better control.
People may get a small quantily of
cloth may it be one yard or half yard
but if that is distributed properly
amongst the people, they would not
blame the Government. This is what

I wanted to submit my views abou*
cloth.

I would now like to say something
about iron and cement. Distribution
of iron and cement is also being done
haphazargly. The needy do not get
them while those who actually do not
need get them. If you make an
\nvestigation about the people who

ave built houses during the last five
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years, you will find that those- who
got the iron sold it the * black-
market and those who ‘@id not get it
prr-ased it from the black-market.
“*u +vill not find a single person who
w.d .7t resort to black-marketing
dui..’; the last flve years and is not
guilty of the same. I would appeal

that the  distribution should be
strictly controlled and an enquiry be
conducted in the matter. -

Then I want to say something about
the mica industry of my State. Mica
is an important industry of India. It
may rather be said, that India holds
the monopoly of mica. But even this
industry is not secure. Synthetic
mica has now began to be produced
by scientific process. Mica has also
been discovered in Australia, Ame-
rica Brazil as well and. Government
must devote particular atteition for
the protection of this industry. Peo-
gle import mica from Australia and

razil into India and split the iayers.
People in Europe and America are
inexperienced in this work. Only
the Indian workers are skilled in it.
But considering the long range effeots,
this state of affairs would harm the
Indian mica industry. Therefore, if
the Government think it desirable
they .should impose restrictions upon
the import of toreign mica for pur-
poses of splitting of layers.

I would also like to add in this eon-
nection that for the mica that salls
for one or two pice here, we have to
pay three or four rupees when it is
imported in processed form in the
shape of electric accessories from
foreign countries. In this way a huge
amount of our country’s wealth |s
drained away to the foreign countries.
If micanite industry is started here,
the Government shall be saving five
crores of rupees that are sent out of
the country to get the finished
materials. A dam is being built in
Koderma from which electricity will
be available and if attention
is paid to the micanite industry. I
think the industry, would be earning
from twenty to thirty crores of rupees
before long. I had a talk with
some persons dealing in Mica about
this matter and they said that there
was no provision for this industry
being protected. If they opened
micanite factories, it was possiblq that
they may fail in absence of GoVern-
ment protection. -Hence 1 wish to
draw the attention of the hon. Minis-
ter to pay heed to the micanite
industry.

The Goverzment of Bihar had sent
some gentleman known as Shri Roy
to America to learn this tride. But
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when he returned he could not find
a job and he had to go back. Lhe
Government could not provide him
with work and he had to go back to
America in search of work. I request
the Government to appoint a com-
mittee as soon as possible for mica
industry to advise on such matters as
to how help and protection could be
given to mica industrialists  of
Koderma so that the work may be
started without delay.

Then I want to say something about
the silk industry. It is an old indus-
try of India and was existent in al-
most all the parts of the country. But
before the last Great War, artificial
silk from China and Japan had tlood-
ed our markets with the result that
this industry su(fered a huge setback.
If we could revitalize this industry in
these times of cloth scarcity. the prob-
lem of cloth could also be solved to
an extent. I think that the Govern-
ment should purchase the ~ocoon
monopoly and induce and help the
people to take rearing of silk worms
at the old scriculture centre so that co-
coons may be produced.in enough
quantities in the regions ol Bthar.
Madhya Pradesh, Assam etc. and our
problem of cloth may be solved to some
extent. Silk is still manufactured at
a number of -places but this industry
is not getting sufficient finances and
facilities.

Now, I take up coal industry. Coal
industry is also languishing and pro-
per attention is not being paid to it.
There. was a colliery in my district
where thousands of maunds of coal
was produced. But that had to be
closed due to non-avallability of rail-
way wagons. Had there been contact
and co-ordination between our Depart-
ments, between the Railway and the
Industry Departments. that colliery
would not have to be closed dowu.
Today the Government endeavours
hard to increase production. This
coal is not consumed in India only
but is also exported to Pakistan and
other countries. But somehow or
other we reduce the production of
coal. Government must see that its
production does not stop. They must
work with a foresight and should
try to check it. They must pay oro-
per attention so that our industry may
not be handicapped in any way.

Mr. Deputy-Speaker: Coal has gone
to some other Ministry.

Shri Jnani Ram: Formerly it was
ynder this Ministry.
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Mr. Deputy-Speaker: Has the hon.
Member finished his speech?

Shri Jnani Ram: Yes, Sir.

Shri Damodara Menon (Travancore-
Cochin): To begin with 1 would speak
a few words in support of what Sari-
mati Uma Nehru said today about
the Government’s policy with regard
to cottage industries. That policy
requires radical revision. In the re-
port of the Commerce and Industry
Ministry there is a paragraph ahout
the activities of the Cottage Industries
Board. It is said that that Board is
now mainly engaged in stimulating
export of our cottage industry pro-
ducts, that we are trying to sell the
products of our cottage industries in.
foreign conuntries, especially in Ame-
rica. Now that is a good endeavour.
It would earn for us foreign exchange
also. But, Sir, in my opinion, we are
having # wrong emphasis on cottage
industries and their role in our ecn-
nomy when we think primarily of
export. Cottage industries must cater
to the needs of our home cqnsumers;
then only will they be supplying the
long-felt need in our economy. In
this connection I want to bring to
your attention a general proposition.
In an under-developed and a :hickly
populated country like India indus-
try must be labour-intensive and not
capital-intensive. We have " to use
the vast manpower that is our wealth.
Dr. Sun Yat-sen, the creator of
modern China, once said that the
greatest asset of China is her man-
power. That proposition is equally
true in our case. The problem today
is how we are going 'to utilise the
manpower in our villages, the man-
power which is not being properly
utilised now for the furtherance of our
econnmic uplift? It is well-known
that the pressure on our agricultural
lands is very heavy. We have some-
how to find work for millions. It is
because of this that Mahatma Gandhi.
when he was leading us in the fight
for freedom, laid special emphasis on
decentralised industry. He dreamt a
beautiful dream, he thought that free
India would have many villages which
will be self-contained and which will
be humming with life and activity,
free from the worries and miseries
of want, free from the evils that arise
from want. But today my complaint
is that the Industry Ministry is not
viewing that problem-in that perspec-
tive. It is true that the Congress at
its Nasik session passed a resolution
in which it emphasised that khadi
must occupy the centre of our cottage
industries. = We also passed.a resolu-
tion on the economic problem, the
famous economic resolution of the
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Congress. In that resolution we sa:d
that we must make our cottage indus-
trigs efficient. Sir, all these things go
to show that we wanted these cottage
industries to cater primarily to our
home needs. Today on the other hand
we are treating it as an exporting
industry. We want to produce some
articles of luxury and send them abroad
for sale. We are forgetting the masses
of this country, who are on the point of
rebellion. We have to divert these
people and give them work and utilise
their energy and also their capacity
for producing national wealth. I
would ask the hon. Minister who is a
very great enthusiast of khadi, be-
cause ]I know he is a staunch Congress-
man of long standing and a leader,
what he has done to encourage khadi
and make it the most popular cottage
industry in our country. I would
make a suggestion to him. If we
want khadi to thrive, if we want to
realire the 1ideal which Mahatma
Gandhi placed before us, we should

eliminate the competition of mill
cloth with khadi. That can be done,
Sir.

Many hon. Members have spoken
this afternoon about the cloth scarcity
in this country. I realise that if we
take any radical step all of a sudden,
it may involve a lot of suffering on
the part of the people. ‘Therefore, 1
suggest that we should have a gra-
duated programme, by which we can
eliminate’ mill cloth from our home
market. Possibly, it may be necessary
for us to enhance the excise duty
upon mill cloth and utilise the pro-
ceeds for the encouragement of khadi
This may sound rather unsavoury to
people who are crying out because of
the rise in prices of cloth, but I am
of the view that our people will be
willing to suffer any burden and
undergo any sacrifice if they only
know that they are working for a
cause, for a dream, for a new sorial
order and for the ideology for
which Congress has been standing for
so long. When ] say that in our
country industry must be labour-
intensive and not capital-intensive, 1
have also in my mind the shyness of
the capital. The Finance Minister
has been mentioning it and we all
know that capital is shy. Our Indus-
trialists are not sinking their money.
Our traders. our moneyed men and
our rich folk are not willing to come
forward with their money for large
scale industries, and we are looking
for outside helo. I do not think it
would be possible for us in the present
international set-up to get much
money from outside for large scale
enterprises. Therefore. we have to
think in terms of cottage industries,
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not as funcy things but as a necessary
item of our economic life. We should
plan them and not leave them to
haphazard efforts. “

Sir, the main subject which I want-
ed to deal with today was rubber.
The part of the tountry from which I
come, namely,, Travancore-Cochin
State and also Malabar are the places
in India where rubber is produced.
There has been a lot of discussion
about this matter in this House. You,
Sir, observed the other day when
qguestions were asked that we had had
enough of this elastic substance. I
am referring again to this subject
because I find that the hon. Minister's
view about rubber prices is a very
static and -wery rigid one. I thought
that probably rubber being elastic
his view in this matter would also
be a little more elastic. India is a
country which is fortunate in one
respect. We are the producers of
raw rubber as well as manufactured
rubber articles. Therefore, we have
to be very careful about this industry
of ours. The hon. Minister seems to
think that rubber is a product that
can be grown in all parts of India. It
is not so, Sir. I am subject to cor-
rection, -but on the 19th February
when there was the half hour dis-
cussion he gave expression to some
such sentiment which led me to think
like that. In any case, it would have
been better, I think, if rubber had
grown in all parts of India. If it had
grown probably in North India and
somewhere near Delhi, then the voize
of the Rubber Producers would have
been better heard by the people here.
Travancore-Cochin is a long way [rom
Delhi and yet I hope, Sir, that the
needs of this strategic rubber indus-
try will not be forgotten by the Minis-
ter. We are producing about 15.000
tons of rubber every year. Our own
industrial needs of rubber are of the
order of 20.000 tons. It is well known
that this industry has not been pro-
gressing for some time past and the
hon. Minister stated on the 19th Feb-
ruary that there is enough encourage-
ment for the growers of rubber. I do
not want to suggest that the hon.
Minister is not conscious of the diffi-
culties of the growers. As a maiter
of fact, they are thankful to him for
granting an interim relief of about
Rs. 32-8-0 by way of enhancement in
the orice existing before. But what 1
want to say is that he seems to think
that this industry does not need to be
encouraged in the way in which it
should be, because he says that there
is sufficient encouragement. That is
not true. If there had been sufficient
incentive for the growers to produce
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myre with the existing price, then we
would not have had this sorry spec-
tacle of an increase of about 1} acres
of rubber plantations during the last
one year or so. Previously from 1942
to 1947 the increase was to the tune
of about 8,000 acres. It has suddenly
fallen. What is the reason for it?
If the price of rubber is really an
incentive to the growers, normally we
should have expected that the increase
of land under rubber -cultivation
would have been much more. There-
fore, if we want this industry to
supply enough for our home needs,
there must be more encouragement
to the growers. When it comes tn a
question of giving increase in the
price to the manufactured articles,
especially rubber tyres, the Ministry
moves with a swiftness and alacrity
which is worthy of admiration and
as I had said in the Thalf
an hour debate an increase of
about 15 to 233 per cent has been
allowed to tyres. That increase has
been given, the hon. Minister ex-
plained, on account of the fact that
there have been imports of raw rub-
ber from outside at a higher cost.
This import would not have been
necessary at all had our rubber planta-
tions been able to produce -enough
rubber for home consumption. The
other day the hon. Minister stated, when
I raised the question of raising the
price of raw rubber, that he must
refer to the cost of production. But,
Sir, I want to know and Mr. Krish-
namachari also put the same question
whether, when there is an increase in
the price of tyres and other manufac-
tured articles, he has sanctioned the
increase after a scrutiny of the cost
of production. If that is not so. why
should you be so scrupulous about
this raw rubber alore? There is
another factor also anart from this.
We must know and the hon. Minister
also must know that all over tlis
country the price of all raw materials
has gone up steep. Why should vou
keep dewn the price of raw rubber
alone and make it impossible for the
raw rubber producers to work under
these dificult conditions. Thev are
producing a material which is of
strategic importance. If this policy is
oursued, then I am afraid the rubber
industry .in this country will suffar
and it will be very difficult for us to
rebuild what we lose. Today we find
that people all over the world are
rushirg for rubber. They want to
stock-pile raw rubber. When that Is
80, why should we in our own country
where we have this industry, not
show : greater care to see that there
is sufficient inducement for these peo-

31 MARCH 1851

List of Demands. 5648

ple to produce more raw rubber. I
would therefore once more reqqest
the hon. Minister to revise his policy.
He must if necessary, go out of his
way to encourage this industry.

One more word and I have done. I
come from a part of India where
many money crops are grown. We
grow coconuls; we grow pepper,
we grow ginger; we grow tea; we grow
cardamoms and several other money
crops which bring us a lot of dollar and
foreign exchange. I am sure that this
part of India requires greater care and
attention froin the rest of India. Most
hon. Members here will appreciate that
these money crops will have 10 be
encouraged by the Government and
the hon. Minister will have to pursue
a policy of sympathy and active en-
couragement in our case.

st QW0 Q7 TE: I ARET,
a€r 71 § fF fam & o F g o
] I8 | sTIET AT IGT &
fawg o faeqa & fo 99 & frely oft
AT 9 §B Y oA & few fagy
9T ¥ qAETATE | Sfew faw &
FA W AT IGT F AAAG q7EGT A 19
& faf=T agasil 9T 97 faarT qwe w7
fad § & & ga aar 7 varar @wa @
T AT T & fovw awg Aw Ay
it dfre Aifg g 99 &1 TR
& 99® R F FETATEQAIT & | T
Y& § 9 ava &1 W % faear mar
tfrw Ay M fawma § aforr
g ke &1 o, snfys
e Terdfas, = e A fafig &
few ©F T F AT § Fgr Mqr§
fo seara F Sft faar sve frd o &
I F) TWF gU AT F A gonafa g, S
qoft 3T A &, A o ww fxw 4 fadiy
e & | ¥E NEAE ¥ IO g
A1ew g € 5 97 A §F qoarzw A w4y
R it R fom & g T oo IJeqree
FT q& qTOA A1 G ofFAT FearET ;v
o qe yfar fh § ag gt s
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¥ g A A v oafeq fasiq Fga A
g, %@ g ¥ IEA I« g F
TS #Y qIAr § U G A q
T fFar T are-ar< gorar F3 )
Wt 917 IF & I FTE T Q@
& 2 & saw 3 sqgETg FT I 4w
F FAATFLT Q1 AAT A K7 FIC0
gofiafagi @ san F1 93w F fou
FoAr 481 F w9q fawred wr fgeme
3 frasr, av TR A1 W@ aA N
TE qEYT gL F a7 A9 AR
Aify & v & IfF ¥ fAe e
F AT A ¢ AT A ¥ W
sy g€ #1 qfcrw & S e
F YT 9T wgi-agt SUNT & fawra F
#1957 a1y § AT Fgr v ¢ 5 A
4 fafira snfaw Aifq fawe w@Td
(mixed economy) = 1 g fafis
arfas Afa w1 3w § fafra v &Y
@& 1§98 W 2w ¥ fou e gama
a1 A farr +@ &) foma
#z & fava & ¥ ewre g i o &t
A Ay AT SAW w1 fNT gEET
S & afuw g1 Ay @Y ot fawg
TN § gy @Y | R fawm
FT FLATE F1 FGT JaT 9T @G qgar
g1 o AT gIew ug W w9 ¥
aue W& f& sy anfas Aifa &
A gAar N afas sgaemr § @
fawz & frgaor ey &\ gevaa: @
AT & g § 9T W9 g | faQy
WY @ & 1 e § I oY F ¥ A
g1 & wwwan § fr X 9 o swaear
# &t gfear Y s A feafyr & farely
At ey & fog wed & fr ag aega
w9 I o e ard
% | e ¥ T o 7 o9 wega
¥ AT AT E AT, AT FIHIC 7
g wwwr fe frror A welr )
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ST a8 19 X TF W AEYH gt 4,
AR F qowa g gk g el
w1 T ag a1 wgga g v e
Say § o weond & fo frm
FAAG A e g form 9wy
Turey & gEE § I9 TS *
Iyt IR R A § | gafey gag am-
qgF WY FAST HY T AT H1 qAT TIAT
AT @ & F G g anersy o
qATY, TR GHEATHl 1 TS AL
fagrady & | T} 91X F &7 F Sifog,
IR FET & A F Afow q faedy o
7@ gaer A Aifad AN Fo N A
& w1 yae fear ar A $o W g
it aF feareg S A AT FY AT
e Wt At faeivd | gafed @ay
T & 3% w1y frart qgar g
wgr aF FA\ 7 faval w1 aeaF I
JEF Haed & graw § oA famm
= &ft § | Tafod & vgm fr ot Ay
@R AT W g saAfa & fraicor
§ WA ®Y sraeqr F fq=Ary Agy fawar
T § 1| Wrea oF sy wu 2w § ag
¥ IIYRT SAWT F) FFSAT [FF TS
¥ fou Hfy F1 U 37 F T@AT T |
iy @\ ITvT w1 qu aweag w5 faar
g@ &%t THET . (economy)
¥o.q, ag T TE @ WA E ) w7
IS € B T F1 @ausy & arg @
o sfearear g€ 9T wfsEEi M
g ¥ A A & fed
ar fawql &1 97 gEA @ W
w Afs saw +@ F foq e
aff fror &) @ @ A @ @
g & f& g @i A Aifg frafoor
fear & adY 1 qa o gueqd gARR
amet I W gE S W g
T 7 ag g9 oI @ & forg oy
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[»N g@o o 2rH)
q9qg ¥ A owar dqe @ o @
T Efa & age @) §F g AR
q g G A AT ATA H A
T FT g4 & | gqfeq Sunaw
agiza, A faa & @@ gug S W
Afe w1 o 73 F fog 2 At aq
affr &9 q@< (man vower) #Y
SO § 7@ FT GIqAT qAr @Rl
g ga 2w wY 9 Aifs gws BN
ol 2 | ugt ¥ § o TFEY
ot & ®w oF@ § 1 Wy fwad
T gAR [ F FAY §—z AT
qR AIGH §—F1 gFaT § I A IS
FN &t ), 31 F wmw A o
el wt oge € am Wi S §
¥EN A @ s gu €1 W H
AR gg i wew § 5§ #F
fou faas snzfaa} ) wew@ 2 99
¥ &8 afes sl @t 7 = gu
g form & gt W & wasdl &
aga af| aa @ &1 Fow AW
¥ I f) At A owd @ oaw
W ANTT Y, Q1T £ FULT AEA
T &, qgi N ad Ny F¥ gvS
& ard &« gwlfou d wgw S
g fF g Awar & FT SN
& fawre & g1 Wd @@ JwoEA(
gfafa M O @ig gnt amw
q a9 § gafey sew Afy &
waa R § ol sgd fawr A
g% FEAT | Fq_ AT FAIAQ
foig g ame wAM IE@ T
fawre #2@ gudw *v feafa o QU
M firar sndar « e F ol A
qANT WA ¥ FgaT g § fe o
aw ¥ Fdua IR W TS,
¥f ¥ graw @R > M A
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g FET qT 9F ¥ FJw & gEeETAl
N WAEH TG T @wy | W
JETET TrEaee W frar @
g # fog &Y d & &ar &
9T IR Tv wMAE &I w
§ gURR ST ¥ grg B9 www)
(Stepmotherly) swm@sw & |
Frew wewg) arg (Cottage In-
dustries Board) awtrar war,
I F FEAA AL «§ I § |
# war g f ag g @ fawg
afwwat uoul ¥ vy @A AT
e € 1 >fFT wwr & feafy 7 @
fe ¥¥0g gerT 7 oW & WA
F &Y e & swra § oAl § afaere
I af qm ga A FH O, F
I ¥ fadgq = fr 2w A saw
Afr ar fautonr @@ awa s A
F S wU yredl § A sy w@AT
®iW FW@ & AT AN THY I
@Y ¢ 97 ¥ ufew B/ I@R _@
& @ 5@ 3 F o=, T AT gEh
I F NN w7 WA AG @
gaar & | AU ygAr s g fe
FE Sy dyerdr s, <@fan s
(Planning Commistion) #
foe 3 gnft, @@ ¥R ¥ A
guEaE ® qwd @ wY, 2w & 3 fw
q = gu St F g w1 aw
WA @ F7 GHIH GAT 1 H gD
w7 £ NI FAEN |

¥ qg ¥g wT aw wem fw
A9 ooy =AW F HA T gOR
g S W g 918 A & gY
a7 faater & g1, @@ F @ W
frgwor & g1 ag & Afx Qvan
¥ srgarc A g € §1 ¥ §wq
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T 9 3 T a.H) gwEeA &
f8z%e o 31 & wae1 WX § | T
®IT IF A gEwar 4 & @ #f
aEEg M I AG S

g7 7 §F WAl 5 AgEE &
fr afls wEm fo ¥ s Tear &
% faad & qamd o1 @ € fom
& ar 2w # qmw ww afe ¥
IR A T ) oA W g
Fam § wasa F Sty wAfa ar
fraiorw@ gam I afeal
AYH(F W ATAT 4T gL €67 I |
afg Ga; fear mar &1 AT W §
fF o= @R ser @1 IvEm &
feedr Y @ = S FF W saTT
WW T & @R d g d ALY
Rl | -

(English translafion of the above
8peech)

Shri S. N. Das’ (Bihar): Sir, I
c¢hank. you for giving me an opportu-
nity to speak at the fag end of the
day. The subject of commerce and
industry is so wide that it requires
sufficient time to deal with any
question relating to it. But at the
end of the day when a number of hop.
Members have already expressed their
views on the various aspects of the
subject, I would not take much time
of the Hopuse. I think that the pre-
sent industrial policy of our country
is based on the official resolution of
the 6th April, 1948. It has be_cn
stated in the resolution that the social
ddeals as described in the constitution
and justice—social, economic, and poli-
tical—form the basis of this nalicy.
But the resolution in the end express-
ed the hope that the capitalists, in
view of the objectives made clear in
it, would pay particular attention ir
this direction. The reason for such a
resolution seems to be like this.
When production in our country
began to diminish and when those.
who vossess a very imoportant, if not
the main factor of production, namely
canital, which should have been in the
hands of the society instead of a few
individuals, refused to co-operate with
the oroduction plan of the Govern-
ment and when in spite of repealed
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clarifications, they feared nationaliza-
tion of industries in the country with
the result that they hesitated in in-
vesting their money. Then the Gov-
ernment felt the necessity of clari-
fying their intentions and policy
through a resolution and this
resolution of the 6th April, 1948 is an
outcome of that. On the basis of this
resolution. it is declared at all places
where any work of industrial develop-
ment is undertaken that the Govern-
ment would continue following the
policy of mixed economy. This “:olicy

of mixed economy is meeting
mixed reception 1n the couniry.
Some  persons think it suitable

for the country  while others
arc opposed to it. Among the Central
subjects, I think commerce and
industry is a subject that has a more
direct concern with the people. Of
course, all subjects are concerned with
the people, but the policy and actions
of this department have a direct
effect on the people. Today the
whole House understands that controls
are necessary in view of the present
economic policy and the economic set-
up of the world. It may be that
many of the hon. Members may be
opposed to the policy of controls but
I am not one of them. I feel that
under the present economic conditions.
of our country and in view of the
existing world situation it is very
essential for a democratic country to
impose controls on the commodities
that are not available in sufficient
quantities. But in this new democra-
tic country of ours the Government
realised the necessity of imposing
controls when the commodities had
begun to be scarce. But everyone
feels and I think even the hon. Minis-
ter himself feels that our country lacks
that machinery which is required to
work the controls successfully.
Therefore the people have begun to
feel that the Government are not able
to solve their problems. Whatever
the Government tried to do whether
in the fleld of food or of cloth or any
other thing, it did not meet with any
appreciable success. That is why
people are discontented everywhere,
Peonle are also getting disappointed

regarding the subjects concerned with

the Central Government. I therefore

submit that the conditions present in

India have not been taken into
account while formulating the policy

which the Government 1is following
these days. India is predominantly

an agricultural ccuntry and as such
agriculture shall have to be given due

consideration for the successful deve-
lopment and growth of our industries.

No economy. whatsoever, can be suc-

cessful without bringing about a nro-
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|Shri S. N. Das]

per co-ordination between agriculture
and industry. In my opinion, the
Government on account of certain
initial difficulties which faced them
immediately after the attainment of
ireedom. could not have enough
opportunities to formulate a detinite
policy after a careful examination of
the various aspects thereof. The most
important fact is that the Government
never framed a clear-cut policy. It
only tried to solve the problems as
and when they arose, with the result
that neither the people nor the capi-
talists and other classes were satis-
fied. Therefore, Sir, in order to be
successful in our ecomomic policy. I
think, we will have to take our man
power into full consideration and then
formulate a deflnite plan in this direc-
tion. In our country, 67 out of
hundred persons work in the felds.
As far as my information goes, there
might be slight differences in it, about
thirty lakhs of people are engaged in
the various industries of our country
and the rest are all agriculturists. I
also know that the member engaged
in the agriculture is much greater
than what is actually required, with
the result that much of our maa-
power is being wasted. How can we
. expect the economic "policy to be suc-
¢essful in a country where there is
a paucity of consumer goods, food-
grains and where crores of people
remain idle. Therefore I wish to sub-
mit that the Government should pro-
ceed with the industrial development
of the country only after a careful
planning The Report of the Planning
Commission is soon going to be out.
Therefore I do not propose to sxpress
my views on the industrial policy at
present. The whole situation will be
reviewed only. after we get the
proposals of the Planning Commissinn.
I would submit to the hon. Minister
that unless he brings about co-ordina-
tion between industry and agriculture,
it will be very difficult for him to find
out a solution of our problems. I
have seen the report of the Cottage
Industries Directorate. As one of
the hon. Members has said, the Gov-
ernment is giving a stepmotherly
treatment to the cottage industries.
Cottage Industries Board was set up
but it has not made any progress. I
know that cottage industries are
mainly the concern of the States.
But in the existing conditions when
the Central Government have <aken
over more and more powers of the
State Governments on account of the
prevailing scarcity of food and: ~loth,
I would request the (Government that
while framing the industrial policy,
they should make it a point to utilise
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the services of these crores of people
of our country who have not enough
work to keep them engaged. I1f this
is done, there cannot be any scarcity
of foodgrains, cloth -and other com-
modities. I hope that the Planning
Commission would submit its report
after carefully examining the various
problems of the country and -would
make proposals in the light of the
important problem facing jour agri-
cultural populatign.

The last point that I would like to
submit is that the various problems
relating to commerce, whether relating
to export and import or to. cof-
trols and protection, that confront the
Government are due to the fact that
their policy has not been formulated
in accordance with some definite plan,
In the absence of such a plan, they
have merely attempted to find ways
and means for the solution of prob-
lems only as and when they arose.
Therefore there is no wonder if they
have not met with any sn‘xccess.

In the end 1 would submit that the
hon. Minister has been a supporter of
those views of the Congress through
which it has always laid stress on the ’
utilization >f the total manpower of
the country and therefore we hope
that he would take this fact into con-
sidgration  while enunciating the
future industrial nolicy of India, If
this is done, I believe the prevailing
scarcity of foodgrains. cloth and nther
consumer goods would disappear.

fregd: aw & W faew
qET ¥ gaey A7 faaT T w1 I ]
'tz ey afefeafr & & sd o &y
T AT X N FET STH AT W7, AR
&1 sHE faway § srafq 99 T,
IET aw ARGT THAT |

1T Y 47 ATeN & fe w| T A gar
#r yefam aga O § )1 awaw 3w
# &€ dar A& e gt F ATAT
§IA FF IEAE A ATAT {ATA FT
g g1 | s, aET X @T § fo
AH F TFE, TR T fHT O w
& arefrt w fas amd av fag-
IR & ATEHY ATT ATT H! g9 § FATET
gRAAIE | 9T W T Q@ @
JEE® ¥ et 7 gard gwAa A
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A wT @ iF giar N E a8 g
aar &N, & I A F{B T T
g%y & @ §E TRAT QAT A SAN
T G S I ETAEY T g A9 §
A ST G ¥ @Y o &7 ITH 2@AR
@ ww age refedw (Natvral
calamities) 71 e fear mar €
Mg F gaer fear wmav €, Fawt &
gaier far siaT €, #I gW AT S
THEe JAaTH gEA § T aF F
o H gRI gMA &, @ 7y aveIT EE
# Ty W€ g7 adf o awar §
HTew S.M F 37 F gERAT FOWA
d smer feawa @ @Y snar o s
aTE T T€@ T W qFqT FY
1 3® & @y § W qgamy faa
wrar & fr qifsvaw ¥ oF W o
ey o HT T F UH FH Y qF
aTe | &AL, a1 QY M@ § a9\ qdaq
AT L UF pEua & oy Afere §
T AT ATH APy AT qW a®
TW FNY FY queey T Egd § | Sfew
9% ¥ Y gAET € 99 & W F for
wa# & sana ¥ grew (Houce) &
feq wd, W swa fafarec vige &
afig T3t Yw fwq w7 sy W
YE T T W@ T T JEH O09-
T F WA F aw off gw gawin
AgY 8 €F 1 7E wwAr OdY Y forw @
WRAT FT A7 qEw ) Ffeareqi qgraAr
off | g wIEIT IF  FfoARgy #Y
it T 3¢ T ¥ /Y | oy woR
F o ¥ a F oy sawr a4
fe oow N = @ a9y ¥ Ak
TWIR (export) wavEmr aww #
TR T q9g ¥ oW N Ay ¥
TE 1w A o g R wwR
&1 wifrra ¥ 27 ¥ aen EARR LC

General Budget— ' 31 MARCH 1951

List of Demands. 5653

¥ A9 F FOGE A FH g
et o < § 7 et & fod
g A< 99 & foq ) waw T wfed
W|WHWRE @R T OFIRO A
I 2Y Y & 97 FY g9 I T
ghY § AT A9 marfaa) § w7 a5y
g frqu ar ag awdlw axEred FEAT
& 1 BT Fr ag qREE I
siw ot fr ot gk fon erfadt @)
Iq @ W 9 fr gk SF & 9@
FEF 7% & foq e T 9T, T
& foq ager A8Y 91, 9« fiv gwIY =i
& orw et & foq wrer AR 91 Wk
ayel At A F fog fasgd am
¥ geq 9, ¥ @ § fafomm
(million) T FyeT TR AT
erfefl (a1 t@ 912 (Report)
¥ g Fwendn w@n  fr e jv] F
FIET W gAY aEE ag 9% o)
I F TFEQIE FAT AT 97 |
o graey oY w9 F fa@eor § @
§ W ag A Fer AT E T|@ FT 8%
T LT E 1T ¥e T H v
o ¥R FE F FIE X @A TROA
& wf ) fr woer ALY 2T AT °r
3fFa 7 fafawes agg w1 T W
AT Fwfaq F=ar Tigm § fr forer
FTE ¥ THUT g& 9y T AW o7 fore
N ged fF agi & S A A O
At 9T gg fawga g, ik o)
4 & o o) gfiz & @r=F @@ g
fie fae mfow T g & Y sfywrd
feqiédes ggw  (Departmental
Heads) & ag siow & fa¥ gu § &k
1 fo fow arfewl 7 ag Fsr Aar
e fir fra ) femgena & &g 4dY
et ga & NG 7z IT@ a1 fx
T ATg TAHAE Y A &Gt fR oaw
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{5t 93] ,
®Y graQe F1 qXfwe (permit) ¥ 1
AT FY Al F A AT G ATHH Ere)
£ AT IT Y OFAGR F gfwe fg
A Fr€ AF OF TE ®) g w7 5
19 grae frar § | gEG T
wiw A g fwar s ax fagrd sqer
faw wifewt & sfaark 9 2 fea
g Tig foaag w1 3« | safed omar &
9@ 97 7gaF F ot d9w (Chan-
nel) & @ #92 7 ag wear aAfeqac
7EY fear | @ oY woer oA fea

T SE M AW A ogeT AR ) |

TR P AR ¥ 798 ¥ eqaaigay
] 3@ FIT F 47 &Y ALY fpar Fare
N TR IETG Y+ AT A FNE F
g T AT 1ar g ©F <o wfraa Arer
FIET QFAIIE fFAr Tgqr 1 QY FAqT T
ag wgré fe wa agt N saar A
HraRaFar 9 ar gg FAV QEqe frar
Tar

ag Farar wai § fr oifaeqra & A
fet wiza  (Eastern Cotton)
il ot 98 fedsynaw (devalua-
tion) g17 # awg § AN wr @@
feaequa &1 89«3 T gan a1 R
9T ATRT I AW A 5w AR
£=d 1T #Y 3% s qsf W owra-
WHAT & AT FAR TgT G IR w0
aid § @ arg ¥ sfwwrfeay 7 3w«
FT 98> & Ay 47 7 frgr 1 @
T & Mg F Ffgwrfeay grar v <o
afy wa WET Fq gENE @A WA
fear mar a1 gw g@ A Fww A
TZA | ¥ T3 qEENE wrE ot
1T A R fog &1 1K oo ) A
ar 1 F F IR w4 IO § AR

-
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FEF N oEFRTEE @ TF
fog st fawiare Qe gg o gorrd
¥ FIIT QEESE fwaraar § Tw & feg
feig § Q¥ wex 8T fod my & fory
¥ ag "o 1 5 gar s<Ar sriwdy am
TF WTg ug aqrar war § fr g gaw-
e gafea frar va; e s adad
¥ foy uawdw (Exchange) #r
FAY €7 | 9z g% If 4 ASH AT,
>fe o g€ W ¥ foq mgAm
W four smo fe oS & w4 oY,
A g at FEmarfe frg 9 w®
AT T qg CAGRAT FT FA O A
ey aTfed o | s g S R
M @ FT I CAgAST €Y QT FT
YHd | T¥ FIE A7 FAHTHTATE
@yt &1 feadt gl &1 @ &
ard (yarn) v FA4Y ¢ aqg § ITEl
J oqwHT G oax § A sw F
FEAT A 931 §rT fF F9E # w4y
N aog § vl A AqT g A
TI OE | WS F9S FN FH FY qW9E
¥ A g Y wA Y awg ¥ @A
gegd, M wafal @K gl @
T & | A ATA GAR <X A DTS
q% WG AT ST &' FAT 1 AT gH
SRt §9g gy @ BF W § FART
H wA g AT Fg T A gAY
e s F wwe H @1 o
Jrafadt & ga fasare frar Tar
g B Y g A€ fRar S awar
oF @& d ug qger smar § fe
g ®1 wifer usesw  (Foreign
Exchange) gfee a3 & fog
FIT AT HAAT T RN @A T
oF faw gaem™ gu 9 ay fafrer ang
A ag smerar a1 fF garw FegoT.
(Calculation) werx §Y nyr 1 =g
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guaw . gigs A ag JuT {6 ¥ e
£ W & fou seae € & ®U
AT GETA G &7 e forRErd
¥ &, Y g A %y 41 fF FoRdTA
ToT g1 AT & | I T AT
988 ¥ WA WA St F1 osam A
feorar ST @ 4g FF AT aEAT
a1 f& Wy ST FT A AEY @)
afeT a9 aneE FGT fR § qua
A AR § I FT UM TW AR
fester @ &, afew 4 39 fosfad &
e ¥ faer WY 4 zafy & sraar
ar f& R @ A FI€ A7 A @,
QT ¥4 &} g H favaerd dar
gfad 7 www FT AT S TE AW
frdza fear a1 fe &% s & g
! AgT 7N § AR T@ F W
it ¥ 7 agerar a1 fs 9@ aF a9
stewaT  (production) #i fedt «
firet 7 & %319 (control ) T 3
TG TE T W AZY g FFAT )
W ¥ Forar 39 a9 A 7 qg aqers
ft 5 ag o fadigig s7er fow
mfest &1 3 faar smar & 99 %
WH AF T 6 AW q@ I6 9
0 aoe g A8 § 0 | 7g @@ wQ@
A 7 AT Iffw wREOT F oweg F
T & gg smex (Order) fserar o
I AT F oAfqwTd AATEEG @R
ar sar Wy nET @A § fAwer
IT AN AT AN ®S W A
L&Y F T #R qert & Nl
TR W A @ o F
| T& W fE ot wwer qEe F o
91 39 F v iferar A @ o)
A Sife e  qwad gons (allow)
W far o @ R faw wfew
O A s & wiife o1 A
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AT &7 Jrr AN d) a@ FIeT
e 4 fyg #v Fww sarEr Ay
t @k 3w & ofonw 3g g 3,
Sar f& s gag maawr A &
Toorar, fa aifaql F=w AR ek
frt oz @ &

@ aa G/ ag wg 3 fe
froel S & § A fafre< aga
*1 us g foar 41 | 39 Taq dfages
¥ FT IO ZI G AT WA A
aun & 5 amme g=rd & s af
ST F qw @M oF 9 foar av fw
gt agi afadl A aga = ]
WX 7g qEEAr AT W@ g AT
WY&

Mr. Deputy-Speaker:—
Already the hon. Member has
taken 14 minutes, There is
only one more minute.

Wigs.: d5g @ a1 fF 9w
faedt. &1 sam s @@ 7 AN
arg faor & fF w@ wvaeq F ag frmr
WM RN ™ T aw 1fF
70 IR T faer gEfed & 4 R0

WY WMo @ AR fowr 9r /UL

Iq T NN AF JwT Ag faer g
JUTSAE WD, A9 AT TET FE
g f ot i o w@aa § wardr
Aaew g ghat € IT W I @
qrem &< faar a1 #few qfearse
(Parliament) % wzeY #r g
#Y ag gFar o7 fF I7 ¥ aqwd
o%i 7 gFmfeadz (Acknowledg-
ment) % TE faom 7 & "™
o1 e T o vw fod § oanw
gag ¥ g g s v &
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[*fr 8]
o & 9 N warm f@ oo
Ty agedaey T & ¥R qR @
qu ahw @ o g feew el
¥ foq wgwar farvere g | Wt e
AT FIT A FEG § S afawrd
ST A TE § T FW AW AT @
§ agaaEET TE g Ewd | e

qg KW F KW @ A F AW

@ & | AEFA T THHT FG FAAT
A mfed | g7 fod ag wrT gem
fe afusrll a3a aqasw § N7 Ag
AT TW AT I FY FYAFTA F FICW
Afrs wd & o o awmi
® g awdE @ W E

gF QA Al A fez
(hint) Fw1 =Tgar 1

=Y wgaw : fred awe W A
N feerna gan w1 99 § 91 ArE@WT
(Predecescor) & €& aTagr 41
fe anft oY @9 & W@ w9 7 Eag
& wxel Ay ot g AR )

off 99 : @F a@ N AN F
AT [ Fgar §, W} ag ag @
f& a=fsh oz =g @ & fF siw
q stemm (Production) s &
AT | X A WA 89 ¥ o) gred
w1 waw frard oz w@rd o wAA
AR I & Ffawrfat &Y w@w Qar
wfgd f& e & aw wfmay &
9 W W wu¥ ¥ @9d agd wW
¥ owfl g1 axfadt § st g

§ 7 ¥ w9 9T ¥ ;A AN

g1 M 5w P § g feamx
¥ oaw oaw & A F A &)
AT KT FANCH N AF s
fat (peak production year)ar 3&
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SrAET w1 wraw feqr Ay A AR
wg fF g ¥ gwd @ gt v
& gwenm wf ) wff = gow
frc dr @ & o N aw &
@ afior fex dar @ aeT
AT faw wifes fox sam F I
T adq fr gge Fwer aga
FITT §Y T §, AT ¥TW@ W AQ
TR wT A g Qfad
R fEe s wid gz A7 4 WA
e gl § IN gER FTowEW
) fer gRl gqe amm Ak
foe faamae & @ & a8 avd
W gwar da @ wradr ) zafed
AgATN FT F AT T FT AT
W AR AART FO AT OFAGE
% @ fegmm A gefam wv
T ®m™ s F #f fadw w57
A OF FEAT qE T §, wfe-
difre ot W ©® & @ oag
a7 faw w¢ fggema & g ddre
FUT TATT FT FIT ArATTFA! &1 S
g€ 9§ ¥ fo fram (wd <@
wrfgd, @ &1 A @ @Fy AY
& may & fod dme wf gaoar
AGS FT.AHAT Fq F@T A e
Frazawar g, feT w2« wiw
g et feT @@ srEwwr g
qT W TE TFIT & qefad § @y
gart gk FW AT FMI g@Ar o
@ £ @ IR AN aefaar ad
1 =nfgd

o W ogEd TR ¥ anw
# drer @ R wg |1 SmwEAr g
fe gw &l @ ggaaa & fvoom
qdaw a1 At ¢ @ 9wy
Foar o 9 gw AMA G X Wt



agwer war§ & t@ ¥ o wq
e ¢ T e A O
g %W W AY Tz Fearor @wAr
31 Fwaf T wE AT & AR
g ot €1 Fwr For A R
ot fae FaT FoT W &, IW A
ol weq gAde § oadn o fec
wa ®m wET fr WgW €W A q@
e &, T8 ° g Ho (caffeine)
§ WY qg U @ g, @
¥ g Twew fr g aw fevag
i fr amw W A eel I
o g, a@ 1@ W Ay T fear
wawar & AT Egw oW w AW
q¢ auw ¥ @ srra oY
wfgd 1 T g w9 w™ fe
T i aygn o whd ww W ATy
arr v | ag vy ¥ v @ Ay €
fir fora &t Ty q¢ A Ay A forw
* wro 9y e Bt 9

X o N we T W
#few g e @ wwn @ Ay
A goerh ¥ qtw @ fee W
mw e fre @ ¢ wfed A
Wi ot AT T ROT WA T IS
L8R L Rac A

(English mnﬂatug:, of the above

Shri Ghnle (Madhya Bharat): MW
Memb(cr expressed his o

e:m:rxsg
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The House is aware that the wants
of the people in this country are much
less in number. Probably there is
no other country jn the world where
people may be content with only such
a small number of wants. People of
India would consider themselves to be
most happy persons on the earth if
they get three things, viz., food, cloth
and an ordinary -house to live in.
People will like to see for themselves
as to which of their wants, very few
as they are, have been fulfilled by
their Government. If the Government
have not been able to do anything to
this eflect, it is our duty to lead them
to the right vath. When we talk of
food-grains. they refer to the natural
calamities such as floods, droughts
etc. As we mix with the masses and
discuss with them the existing food
situation, we do not feel much diff-
culty in convincing them that these
causes are genuine. They, too, do not
deny this fact. The second want is in
respect of houses. In this connection
also it is drgued that to rehabilitate
lacs of refugees, from Pakistan imme-
diately or within one or two years is
a hard nut to crack for any Govern-
ment in power. They convince us by
pointing out that it is by no means an
easy task. But the third issue of
cloth is certainly such that in apite of
the answers given on the floor of the
House, statements made by the hon.-
Minister and papers laid here in this
connection, we have not been convinc-
ed in this respect. Due to this prob-
lem the people and the country had
to undergo great hardships and our
Government have not been able
to remove them as yet. Today the
scarcity of cloth is stated to have been
due % the shortage of cotton and
the increased quantity of export. We
can well realise the shortage of cotton,
There is no denying the fact that after
partition we had to suffer much os
account of cotton shortage in this coun-
try. The necessary efforts to remove
such shortage are also being made. We
can, therefore. bear all these troubies
which we are undergoing as a resulc
of this shortage and can also ask our
countrymen to tolerate them. But,
may I kvow whether this export was
esgential for us? In view of the faet
thdt we had not mot emough cloth
even for shrouds or for marriage pur-
posts or for our daily use snd we had
to pay treble prices for most ordinary
ﬂn-cs was it essential to export
twelve hundred millioh yards of
cloth? It has beén stated in thir
Report that in 1949 the cloth was
avaifable in stich a huge quantity
that its was deemed n .
1 have connected with the dfitri-
butfon of vioth and as such I know
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that this is true to some extent. To-
wards the end of 1948 and in the
beginning of 1849, cloth was in 8o
much abundance that stocks were not
even removed. But I would ilke fo
bring to the notice of the hon. Minis-
ter the fact that the quality of the
cloth that was in plenty was such as
was not in demand by the people of
this country. Generally people com-
plain, and sometimes I also think,
that such officers of the Government
as were departmental heads contrived
with the mill-owners and consequently
the mill-owners mostly produced such
cloth as had no market in India. The
sim behind this plot seemed to be that
the Government might be forced to
issue export permits to them. The
events that followed also confirm this
view. The Government had freely
granted export permits. It is a fact
which they themselves have acknow-
ledged. The distribution of cloth was
not made according to plans that were
made to make the cloth available to
the people. On the other hand 1/3
of the cloth manufactured was left
with the Mills to be sold to any one
they liked. Thus this cloth also did
not take the usual channels to reach
the consumers. The cloth that was
g0 exported was much demanded in
the country. As a result of no res-
«triction being imposed on export, the
cloth manufacturers did not produce
such cloth as was in demand here.
The report states that 80 per cent.
coarse cloth was_exported. The peo-
ple ask as to why the cloth was
exported at all when already there wag
a demand for it in the country itself.

It has been stated that the Eastern
Cotton that used. to be imported from
Pakistan could not be imported . as
a result of devaluation. Devaluation
was done in 1949. When the Govern-
ment knew it that 36 lacs of cotton
bales would be re?uired while they
had only 32 laks of bales, then why
did they not make any arrangements
beforehand? Are we not to call this
an offence that the Gouvernment offA-
cers allowed 80 per cent. of coars:
<loth to be exported? Was this- ex-
port an inevitable thing? If I put
off my clothes and say that I have gnt
no clothes, who will be responsible
for this? The Report describes this
export of thousands of yards of cloth

in such words as if it was.but essen-.

tial. It states that the Government
exported cloth because they required
foreign exchange. I do not think it

the real cause; bul even if we
believe it for a while that they were
short of fereign exchange. still they
ough have considered properly
as to the export of which eammodity
«ould help remove this foreign ex-
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change shortige. The Government
cannot gain foreign exchange by keep-
ing their people without clothes. Due
to this cloth shortage people are
facing many difficulties. Lacg of per-
sons have gone out of employment as
a result of yarn shortage. The lLon.
Members might have read in papers
about the dissatisfaction spreading in
various states. Today people are dy-
ing, starving and underg _ every
sort of trouble due to the cloth and
yarn shortage. If our country is
visited by a famine and there is inod
shortage, we can say to the people
that such a shortage is due to famine
conditions and people can also under-
stand it. But so far as cloth is con-
cerned, lacs of persons have been
treated to tom foolery. They are not
going to tolerate it at any cost. On
one hand it is stated that the Govern-
ment had to export cloth in order to
enable themselves to gain foreign
exchange, while on the other the hon.
Minister says in reply to a question
that their calculation was wrongly
made. On being asked by
Shri Deshmukh whether he was sorry
for that and whether he liked to take

‘the responsibility for such a mistake

not being repeated in future, the hon.
Minister had said that calculations
usually go w . Had the attention
of the hon. Minister not been drawn
to this fact, it could have been zald
that it had escaped his attention. But
the hon. Members will be surprised to
know that I have been constantly
drawing his attention for last three
months. Besides, I had also met
him personally in this connection
Although I was aware that the entire
country is suffering from cloth
shortage: yet, I did not consider it
proper to take the responsibility for
the whole country and, therefore, I
submitted to the hon. Minister that
dhotis were very scarce in my own
State and s ted a remedy to re-
move this shortage. I told Mm
that unless the Government controll-
ed the production in any form, this

. difficulty would not be  removed.

Besides, I also told him that unless
the one third quota of cloth that was
given to the mill-owners was stopped,
the problem would not be solved.
The hon. Minister agreed to this sug-
gestion but issued orders in this
connection only in February.” Had
the Government. officers remalined
alive to the situation, they could have
very easily issued these orders four
onths earlier.  The searcity of dhotis
was being felt since June or Julx
[his scarcity was due to the fact that
6 dhotis could be produced as o -¥e-
sult of the export of cloth. Becaure: the
Government had permitted the export,
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the mill-owners did not produce
dhotis for they fetched comparatively
tesser prices. They produced only
such cloth as fetched higher prices
and consequently, as Shri Goenka
said this morning the prices of dhotis
became double and treble.

The other thing which I have to
submit is that I had written a letter

to the hon. Minister last January. At -

that time some changes were being
affected in the Cabinet. Considering
that probably the portfolio of Supply
would be ' retained with the
Minister "in question, I had addreaud
a letter to him writing therein that
the dhotis were scarce and the situa-
ion was deteriorating day by day.

Mr. Deputy-Speaker: Alrea the
hon. Member has taken 14 utes.
“There is only one more rninute.

8hri Ghule: Today, after about
three and a half months, I have
received a reply of that letter inti-
‘mating as to what is being done ia
this connection. As had not
received. any reply to my previous
jetter till then, I had sent one more
letter on the 20th Janaary, but the
reply of this letter is yet to come.
Sir, you often ask us to make perso-
nal enquiries from the hon. Ministers
and ascertain what can be easlly
enquired. But how can the Members
of Parliament be encouraged to do
so if their letters are not even
acknow. . What to say of being
replied? 1, therefore, be¢ to submit
that the answers given in respect of
cloth problem are not satisfactory. I
am totally convinced that the Depart-
ment is responsible for this May be
that the hon. Minister be inexperienc-
ed; but how can the staff who has
bem workln for years together be

noetﬁ this control busi-
neas bas been continuinx for ten
years, the department concerned
should be naturally much experienced.
Therefore it will have to be accepted
that the staff is much experienced and
it is because of their experience alone
that Jacs of persons are under going
sfuch hardships.

i want to make a hint in respect of
a couple of things more.

Shri Mahtab: During the last Budget
Session my predecessor had remarked
that the Members of Parliament were
also responsible to some extent for what
was happening.

8hri Ghule: I want to give you one
more information According to the
statement of the hon. Minister there
would be enough production in the
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month of April. I m afraid the
dangerous situalion of the year xm
may not repeat itself again. The hon
Minister and the authorities concerned
must know that generally after the
month of April, in the hot season,
the consumption of cloth becomes
considerably less in this country.
The minimum consumption of cloth
takes place in the hot and rainy
seasons. The sale, whatever it may
be, takes place only from September
to April. If the production you had
in the peak production year 1948,
were to be continued again this
time I am atraid you will have to face
the same problem that you had to
face then. In my view, the outcome
of this policy would be the same and
the mill-owners would outwit you
again with their usual excuses of the
overwhelming stock of cloth, and
would prevail upon you to grant
them permission to export it and I
am afraid you will act again like the
blind man who distributed the sweets
only among those who were his own
men. The result would be that the
export of cloth . would be resumed
again and certainly the same old
yroblem of cloth shortage would again
ace us in the month of September.
So it is requested that you must take
the needs of the country into consi-
deration before some decision with
regard to this matter for future is
finally taken. You have got a large
army of statisticians. I am not ready
to accept that they cannot find out
what are the necessities of India’s 30
or 35 crores of people and how much
reserve stock should be kept to meet
their requirements. In the month of
April again the necessities will
arise, again there will be the demand
and the condition will be the same
again. On account of your mistakes
our country is heading towards com-
plete ruin. Such mistake should not
be committed.

I want to submit something more
regarding another industry. It is our
habit that we wake up only when we
find ourselves fully involved in
trouble. Here I would like to draw
your attention towards a matter of
minor importance. Similar has been
the case of the vegetable ghee indus-
try. Lacs of rupees were invested in
this industry. Now when the question
of its closing down arises it i8 argued
that lacs of rupees have been invest-
ed in this industry and it being so
large an industry how can it be
closed down. Similar is the case
with Coca Cola. The Coca Cola
Industry is expanding and large
be iavested
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in this industry. But then people

will begin to complain about this
fndustry that it contains caffeine it
causes bad effects and it is harmtful,
again the same excuse of the
large investments would be put forth
and the same problem as to how it
could be closed would arise. - We
must, therefore, learn to wake up n
time. The practice of doing things at
the proper time can protect us from
so many calamities. The problem of
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cloth shortage is also one which was
not considered at proper time

I would have said more but I have
already taken some 5 or 6 minutes
more through your kindness and
would not be taking undue advantage
of this kindness and would conclude

The House then adjourned tll «
arter to Eleven of the Clock onr
onday, the 2nd April, 1951.





